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HOUSE OF THE PEOPLE 

Tuesday, 9th December, 1952. 

The House met at a Quarter to 
Eleven of the Clock. 

[MR. DEPUTY-SPEAKER in the CILa!r,J 

ORAL ANSWERS TO QUESTIONS 

Auro LAMPS 

*1020. Sardar Hukam Singh: (a) 
Will the Minister of Commerce and 
Industry be pleased to state what was 
the total production in our country of 
au lu lamps during the year 1952? 

(b) What quantity of auto lamps 
had to be imported during the same 
period? 

The l\<Unister of Commerce and In
dustry (Shri T. T. Krishnamachari): 
(a) 48,241 nus. from January-Septem
ber, 1952. 

(b) 6,542,765 nos. during the period 
January-August 1952. Figures for 
September arc not yet available. 

Sardar Hukam Singh: May I know 
where these factories have been set 
up for the manufacture of m1to bulbs? 

Shri T. T. K,ishnamachari: There 
is now one factory, Pradeep Lamp 
Works workmg at Calcutta. There 
are pr0posals for setting up live fac
tories, three in Bombay and two in 
Delhi. 

Sardar Hukam Singh: From what 
countries were these bulbs being im
ported? 

Sllri T. T. Krishnamachari: Largely 
from U.K. and U S.A, 

Sardar Hukam Singh: Is it known 
to tbe Government that the i:ince . ot 
t)1e bulbs from ol;her rountnes like 
Czechoslovakia is much lower than in 
the case of U.K. and U. S. A.? 

Shri T. T: Krishnamachari: It is 
possible. I have no information. 
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Sardar Hukam Singh; Was this item 
placed under OGL or was it under 
lie en se all the time? 

Shri T. T. Krishnamachari; The li
censing policy has h�en undergoing 
various changes. During January
June 1951. soft currency licenses were 
issued to established imvorlers on a 
quota basis. When there was acute 
;hortage all over the country and auto 
bulbs were not available, on 7th May, 
1951, it was decided to grant licenses 
freely for soft currency shipments up 
till 31st December 1951. In July-De
cember 1951 the policy was pursued. 
In Janu3ry-June 1952, we hMi a cut 
in the quota by 25 per cent. in the 
half year's imports. Jn July-Decem
ber, because of the large stocks again, 
no licenses were issued. 

Actually the hon. member will find 
that ·.,·hatever came from the dollar 
area came prior lo U,e January-June 
licensing period, and the rest was from 
the soft currency areas, and people 
couid have imported from any country 
they liked. 

Sardar Hukam Sini;h: Is the Govern
ment alive to the difficulties experienc
ed by these importers? When there 
was acute shortage in the country the 
i1nporL was made free, and there wern 
such large stocks in the ports, that no
bod:r would care to take them? 

Shri T. T. Krishnamachm·i: I quite 
recognise that these frequent changes 
in our import policy are causing o lot 
of discomfort. and we are trying to 
remedy the situation. 

LISTENING SCHOOLS 

*1021. Sardar Hukam Sinl("h: (a) 
Will the Minister of Information and 
Bro�dcasting be pleased lo state 
whether there was any increase in the 
number of listening schools registered 
during 1952 as compared to the number 
registered in lf)51? 

(b) Have educational broadcasts 
been extended to all Slates o( the 
Union by now? 
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The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir; 552 more schools are reported to 
have installed receivers during the 
period between Ist January 1952 and 
30th September 1952, bringing the 
total to 2,135 as again�t 1,583 on 3l�t 
December 1951. 

(b) Educational broadcasts are 
being given from the Delhi, Bombay, 
Calcutta, Madras, Tiruchi Vijayawada, 
Lucknow, Allahabad, Patna and Tri
vandrum stations of All India Radio. 
It is proposed to provide similar pro
grammes from other Stations as and 
when _the existing low power trans
mitters are replaced by high power 
ones and more receiver sets are in
stalled in the schools. 

Shri Veeraswamy: May I know the 
number of listening schools in Madras 
State? 

Dr. Keskar: 741. 

Shri K. G. Deshmukh: May I know 
whether the grants to these schools are 
made on a Statewise policy? 

Dr. Keskar: The installation of 
receivers is the responsibility of the 
State Governments and not of the 
Central Government. 

Sardar Hukam Singh: May I know 
whether the non-keeping of the re
ceivers by the States is due simply to 
financial difficulties, or have they any 
other objections for putting up these? 

Dr. Keslfar: It is mainly financial. 
But I might inform my hon. friend that 
we are impressing on the State Gov
ernments the utility and usefulness of 
putting up more and more receivers 
in their schools, and we are gettb,g 
good response from them. 

Sardar Hukam Singh: The hon. 
Minister has stated that more strong 
transmitters are also to be put up. 
How long would it take the All India 
Radio to replace its transmitters with 
stronger ones? 

Dr. Keskar: The replacement of 
the low power transmitters by higher 
power transmitters is the main item 
in the five year development pro
gramme of the All India Radio. 

Shri Achuthan: What is the aver
age cost of installing a receiver? 

Dr. Keskar: That will depend on 
the type of receiver that the schools 
install. 
. TF.ACHERS, DOCTORS AND CONTRACTO!IB 

FOR MALAYA 

•1022. Dr. Ram Subhag Singh (a) 
Will the Prime Minister be pleased to 
state whether it is a fact that the 

Government of Malaya has approached 
the Government of India for recruiting 
some teachers, doctors and contractors 
for service in Malaya? 

(b) If so, have these personnel been 
recruited? 

( c) If the reply to part (b) above 
be in the affirmative, how many 
persons !)ave so far been sent to 
Malaya? 

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) 
Yes, for some teachers only. 

(b) Not yet. The Government of 
India have informed the Malayan 
Government that they may advertise 
in leading newspapers in India and 
call for applications. The Malayan 
Government propose to send a Senior 
Officer of the Malayan Education De
partment to interview the candidates 
and select them. It has been stipulat
ed that a representative of the Edu
cation Ministry of the Government of 
India: should also, be included in the 
interview Board. 

(c) Does not arise. 

Dr. Ram Suhhag Singh: May I 
know the number of teachers, which 
the Government of M<1laya had a�k
ed the Government of India to recruit, 
or for whom they wanted facilities to 
recruit from India? 

Shri Anil K. Chanda: 39 is their 
present requirement. 

Dr. Ram Subhag Singh: May I 
know for what language these teachers 
are wanted? 

Shri Anil K. Chanda: The instruc
tion is given in English, but the 
teachers are required for science, his
tory, geography and English. 

Shril Veeraswamy: What ,are the 
respective scales of pay and conditions 
ef service for the teachers and doctors 
we send to Malaya? 

Shri Anll K. Chanda. It will be on 
a contract basis for three to five years. 
The basic salary in Malayan dollars , 
is 660--30--780 p.m., and cost of living 
allowance at standard current rate� 
would bring it up to $ 790-25-:1390 
for single men, and to $ 950, 990, 1030', 
1055, 1080 for married men, and to 
$ 950. 990, 1030, 1067·5, 1105 for 
married men or widowers . 

Shri B. S. Murthy: May I know 
whether the Government of India will 
take full responsibility for the securi
ty of these persons while they stay in, 
Malaya:? 
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Shri Anil K. Cha.nda: It js our 
solemn obligation to take all steps to 
ensure the security of our nationals 
abroad. 

Co.u. (EXPORTS) 

01023 Dr. Ram Subhitg Sl.n,gh: Will 
the Minister of Production. be pleased 
to state : 

(a) the total quantity of coal so far 
exported from this country durin( the 
current financial year ; 

(b) the total value of these coal 
exports ; and 

(c) the countries to which it has 
been exported! 

The Minister of Production (Shri K. 
C. Reddy): (a) and (c) . A statement 
giving the information is laid on the 
Table of the House. [See Appendix 
VI. annexure No. 10.] 

(b) Rs. 8,80,00,000. (approximate). 
Dr. Ram Subhag Sl.n,gh: May I 

know, Sir, the export price of this 
coal? 

Shri K. C, Reddy: At the control 
price fixed by the Government of 
India plus other and incidental charges. 

Shri Raghavaiah: Are all the de
mands of the industrial concerns and 
the tobacco growing peasants whr, 
require them met before the coal is 
exported? 

Shri K. C. Reddy: Certainly all the 
local requirements are met before any 
coal is exported outside. 

Shri Sa.nganna.: What i::ercentage 
does Orissa coal bears to the total 
quantity of coal exported outside 
In.dia? 

Shri K. C. Reddy: I am sorry, I 
cannot say straightway now. 

Shri B. S. Murthy: Is it a fact that 
the tobacco growers of the South have 
several times complained? What steps 
have been taken in order ta supply 
them the coal required? 

Shri K. C. Reddy: Every possible 
effort is being made to meet the de
mands of the tobacco growers. Out of 
the quantity allotted to them, the 
major part of it-nearly 84 per cent. 
of the coal required---cax:i be supplied 
from the Singaranni Collieries which 
are near by. 

Shri K. Subrahmanyam: Are we 
j,mporting any coal from abroad? 

Shri K. C. Reddy: No. 

Dr. Ram Subhag Singh: It is men
tioned in · the statement that 2,55,000 
tons of coal have been sent to South 
East Asia. It is also mentioned that 
it has been sent to Japan, Ceylon, 
Burma and other countries like Indo
nesia etc. · What does 'South East 
Asia' indicate? 

Shri K. C. Reddy: Some other 
countries like Hong Kong, Singapore 
etc. 

Shri V. P. Nayar: May I know, Sir, 
whether it is the policy of the Govern
ment to export coal to belligerent 
countries? 

Shri K. C. Reddy: That question 
has already been answered on the 
floor of the House. 

Shrl Dhuslya: Do we get the same 
price for exported coal as other 
countires or is it different? If so, 
which is the highest and lowest price? 

Shrl K. C. Reddy: The prices are 
not really comparative. As I said al
ready, the price is the control price 
fixed by the Government of India plus 
freight, other and incidental charges. 
These will vary, 

Dr. Ra.m Snbhag . Singh': May I 
know, Sir, whether 'South East Asia' 
includes Korea also? Is coal export
ed to Korea? 

Shri K. C. Reddy: It the. hon. mem
ber will look into the statement I have 
placed on the Table of the House, he 
will have the answer. 

Mr. Deputy-Speaker: It is North
East Asia. 

Dr. Ram Subhar; Singh: I mean 
North Korea. 

Mr. Deputy-Speaker: That Is fur
ther north. 

!SLAST FtmN&CE AT $.UOALPUK 

*HIM. Dr. Ram Subhar Slarh: 
Will the Minister of Production be 
pleased to state whether it is a fact that 
the Aetna Japan Companv of Japan 
was ca-rry:ing on· negotiation with the 
Government of India for erecting a 
blast furnace at Sambalpur, Orissa and 
if so, with what result? 

The Minister of Production (Sbri K. 
C. Reddy):  Negotiations are beint: 
cop.ducted amongst others with the 
Aetna Engineering Company of Japan 

for the establishment of an Iron and 
Steel Plant in India. The question of 
the location of this Plant has not yet 
been decided. Negotiations are still 
in progress. 
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Dr. Ram Subhag Singh: May I 
know, Sir, whether Sambalpur was 
surveyed for locating this plant? 

Shri K. C. Red'dy: Some surveys 
h.'.1.ve takim place by experts and 
others, but it is too early to say as to 
where exactly this plant will be locat
ed. 

Dr. Ram Subhag Singh: Do Govern
ment propose to send any delegation 
to Japan for carrying on negotiations. 

Shri K. C. Reddy: No, Sir. Not at 
present. 

Shri Jasani: Was Madhya Pradesh 
selected for this plant? 

Shri K. C. Reddy: It was not actu
ally selected. There is a sort of mis
. apprehension. Actually at no time was 
any place finally selected. It is to be 
settled later on. 

Shri Jasani: How much time will 
jt take? 

Shri K. C, Reddy: I cannot say. 
Every effort will be made to select a 
site as early as possible. 

Shri Bansal: How much more time 
will Government take to decide as to 
where and when this plant will be 
located. 

Shri K. C. Reddy: It will depend 
upon the advice of the technical col
laborators we will finally decide in 
connection with the establishment of 
this project. After we consult them, 
we will decide as to where and when 
the_ plant will be located. 

Shri Bansal: Is it a fact that these 
negotiations have been going on for 
the last five or six years? 

Shri K. C. Reddy: Yes, they' have 
been going on for some time. It is 
such a big project that we have got 
to -go into all aspects before taking 
a final decision. 

Shri T. N. Singh: Is it true that the 
postponement of power production at 
Hirakud and Sambalpur has affected 
the siting of such industries at Sam
balpur? 

Shri K. C. Reddy: I do not think 
so, Sir-so far as I am aware. 

Shri Sanganna: May I know, Sir, 
·at how many places iron ore has been 
dfscovered in the State of Orissa? 

Mr. Deputy-Speaker: Does it arise 
out of this? 

Shri C. R. Narasimhan: Apart 
from Orissa and C. Madhya Pradesh, 

are there any other claimants for the 
location o1 this plant in their States? 

Shri K. C. Reddy: Yes. There are 
several claimants, Sir, including the 
one from which the hon. member 
comes. 

Shri H. N. Mukerjee: Is Govern
ment aware that this Atena Company 
is a subsidiary of the Atena Standard 
Engineering Company of Pittsburg, 
USA, and is it a fact that the steel 
delegation which came-the Japanese -
delegation-was led by an American 
capitalist by the name of Swelter? 

Shri K. C. Reddy: I am afraid I 
cannot give all the details. I can say 
this much that the Atena Engineerinl{ 
Co. Japan have their American 
Associates . 

Shri II. N. Muker;jee: May I also 
know if among the conditions sought 
to be imposed upon ··us ·is one which 
says that the major part of the pro
duction of the new concern· to be set 
up in Sambalpur, Orissa, will be sold 
at cheaper than world rates to the 
Atena Company of America? 

Shri K. C. Reddy: I am sorry I 
cannot go into. the details of this ques
tion. The whole thing is still in the 
stage of negotiations. It is too early 
to commit oneself to anything. 

Shri Sarangadhar Das: Sir, in con
nection with the location of this mill, 
what was the recommendation of the 
consultants-Coppers Ltd., I think, of 
New York? 

Shri K. C. Reddy: I cannot say. So 
far as this plant is concerned, there has 
been no decision ns regards where it 
mav be located. The information that 
the· hon. member wants, as to what 
was the opinion of the particular com
pany, I am not in a position to give 
it at present. 

Shri Natesan: May I know, Sir, 
what will be the capital involved in 
starting this Plant? 

Shri K. C. Reddy: It all depends 
upon the capacity of the plant. 

Shri Natesan: What is the capital 
involved in this particular case? 

Shri K. C. Reddy: In this particu
lar case we have in view. I can say 
the capital wm be round about 80 
crores of rupees for the iron and steel 
plant. 

Shri V. P, Nayar: Can Government 
give this assurance, that the products 
of this plant will not be sold to any
body at cheaper than the world price? 

.. 



1267 Oral Answers 9 DECEMBER 1952 Oral Affl1Wers 1268 

Shri K. C. Reddy: ! can give this 
assurance that the interests of the 
�ountry and the interests of our pro
Ject will always be kept in mind. 

Shri V. P. Nayar; That is no answer 
to my question ... 

Mr. Deputy-Speaker: This is not the 
occasion when in the form of questions 
assurances can be asked for from Gov
ernment. Only facts can be elicited. 

Shri V. P. Nayar; I put a question. 
The hon

,. 
member did not divulge the 

mformat10n. He said it is only at the 
negotiation stage. I wanted an assur
ance whether India's interests will be 
taken into consider at ion. 

Mr. Deputy-Speaker: Hon. mem-
bers cannot ask for assurances on the 
fl.oar of the House during this ques
tion hour. They can only elicit infor
mation. 

Shri Nambiar: If at all they can, 
let them give. 

. Mr. Deputy-Speaker: They won't 
give. This is not the proper occasion 
for it. 

Shri S. C. Samanta: May I know 
Sir, how many sites have been exa'
mined and whether any new sites are 
to be examined yet? 

Shri K. C. Reddy: One in Bihar 
and one in Madhya Pradesh and one 
in Orissa. 

Mr. Deputy-Speaker: 
tion. 

Next ques-

DIPLOMATIC RELATIONS WITH ISRAEL 

*1025. Shri P. T. Chacko : Will the 
Prime Minister be pleased to state: 

<a) whether Government are having 
diplomatic relations with 'Israel': 

(b) '11'.hether any Indians have 
relmqmshed citizenship of India to 
acquire the citizenship of Israel : 

(�) whether any Indians have left 
India to have their permanent residence 
in Israel and it so, how many ; and 

(d) whether any Indians. who have 
gone to Israel for permanent residence 
have come back. and if so, how many? 

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) 
India has recognized the Government 
of Israel but thus far neither country 
has a diplomatic mission in the other. 

(b) None. 
(c) It is estimated that 2,367 Jews 

have emigrated from India to Israel 

since 1948. It is not known how many 
of them were of Indian nationality. 

(d) Yes, about 332 Indians returned 
to India from Israel during the period 
15th May, 1948, to 31st August, 1952. 

Shri P. T. Chacko: May I know, 
Sir, whether all those persons who 
went to Israel for permanent. residence 
there, relinquished the Indian citizen
ship when they went there? 

Shri Anil K. Chanda: It is not 
necessary according to the laws o! 
Israel. Any Jew who migrates into 
that country automatically acquires 
the nationality of that country. 

Shri P. T. Chacko: May I know, 
Sir, whether for rehabilitating those 
who returned from Israel, the Govern
ment had to spend any amount? 

Shri Anil K. Chanda: Not to our 
knowledge, Sir. 

Shri P. T. Chacko: May I know, 
Sir, whether the Government have 
sent any students to Israel to watch 
and study the modern agricultural 
developments in that country? 

Shri Anil K. Chanda: How does 
that question arise out of the parent 
question, Sir? If I have notice, cer
tainly I can enquire. 

BICYCLES (IMPORT POLICY) 

*1026. Pandit Munishwar Datt Upa
dhyay: (a) Will the Minister of 
Commerce and Industry be pleased to 
state the reason for the delay in the 
announcement of 'bicycle import 
policy' by Government for the latter 
half of the current year? 

(b) What is the total annual demand 
of bicyrlcs in India and what is the 
indigenous supply of the same? 

(c) What is the present stock of 
bicycles and what was the total impor'. 
of bicycles in the first half of this year? 

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari): 
(a) The hon. Member's attention is 

invited to para. 2 of the introduction 
to the Red Book of Import Trade Con
trol Policy for the period July-De
ce'mber, 1952, a copy of which is avail
able in the Library of the House. 

(b) The total annual demand is esti
mated to be nearly 500,000 cycles. The 
indigenous production was 114,275 
cycles during 1951 and 131,106 cyclP.� 
this year upto September. 

(c) Government have no informa
tion a bout the present stock positioh. 
Durin!!' the first half of this Tear 
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Shri G. P. Sinha: What is the total 
production o! Hindustan cycles in 
India? 

1,38,216 complete bicycles valued at 
Rs. 1,42,45,338/- were imported. 

Pandit Mun.isbwar Datt UpadbJ'ay: 
May I know whether there is any 
progressive increase in demand for 
bicycles in the country and if that is 
correct, what is the percentage of in
crease per year? 

Shri T. T. K,rishnamacbari: Sir, 
these are mere estimates. The Tariff 
Commission, from time to time, esti
mated the demand from three lakhs 
to three and half lakhs and four lakhs. 
The Development Wing attached to 
the Commerce and Industry Ministry 
is also estimating it from time to time 
and it has now estimated it to be 
about five lakhs. Therefore, Sir. it is 
merely a matter of estimate and there 
is no met!iod of assessing the progres
sive increase in demand with any 
degree of accuracy. 

Pandit Munishwar Datt 
May I know, Sir, for the 
our demand, wherefrom it 
imported? 

Upadhyay: 
balance of 

is being 

Shri T. T. Krishnamachari: Sir, as 
I have said, there is a certain amount 
of manufacture in this country. That. 
manufacture is progressively increas
ing. We expect that by the end of 
this year, three big plants will be al
most in full production; and there are 
several small plants as well. The 
balance is made up by import from 
soft currency areas. 

Pandit Munishwar Datt Upadhyay; 
May I know, Sir, whether there is any 
time fixed before the period concerned, 
when the announcement of the policy 
must be made? 

Sbri T. T. Krishnamachari: The 
hon. Member will perhaps know that 
in the policy announcement which was 
made sometime last month, it was 
indicated to the consumers that no 
licences would be issued for the cur
rent half year. The policy announce
ment for the next half year will have 
to be made. I cannot tell the hon. 
Member whether I can make the poli
cy announcement in this matter with
in a stated time or not. It all depends 
upon the stocks position. 

Sbri Dabhi: May I know, Sir, whe
ther indigen�us bicycles compare 
favourably with the imported bicycles 
in the matter of price and quality? 

Shri T. T. Krishnamachari: In the 
matter of price, I understand that 
they compare favourably and in the 
matter of quality I think they are 
e!lually good. 

Sbri T. T. Krishnamachari: During 
the year 1952, up to September, it was 
3506, and the figures indicate a pro
gressive increase. 

Shri Basappa: Is it a fact that 
Members of Parliament are using 
cycles? 

Shri G. P. Sinha: May I know the 
increase in production of the Hindus
tan bicycles? 

Shrl T. T. Krishnamachari: I am 
not able to say, Sir. 

Shri V. P. Nayar: The hon. Minister 
stated that the indigenous cycles 
compare favourably with imported 
cycles in price and quality. May I 
know, Sir, whether the Commerce 
Ministry has suggested to the Works, 
Housing and Supply Ministry that, in 
view of these observations, that Minis
try should confine the purchase of 
cycles to the indigenous cycles? 

Mr. Deputy-Speaker: It is said there 
i3 under-production in our country. 

Shri T. T. Krishnamachari: Pro-
duction is not adequate for the needs 
of the people. There is no point in 
asking any particular Ministry to con
fine its purchases to indigenous pro
duction. 

PEPPER 

*1027. Sbri S. C. Samanta: Will the 
Minister of Commerce and Industry be 
pleased to state : 

<a) the value and quantity of pepper 
exported from India in each of the 
years from 1947 to 1951 ; 

(b} the names of countries to which 
pepper is exported; 

(c) how far the recommendations of 
the Export Promotion Committee 
urging the growers, dealers and shippers 
of pepper to attempt to reduce prices 
to a more reasonable level have been 
accepted and implemented ; and 

(d} how the Indonesian supply Is 
competing with the Indian supply? 

The Minister of Commerce (Shri 
Karmarkar): (a) A statement giving 
the required information is laid on 
the Table of the House [See Appendix 
VI, annexure No. 11.] 

(b) U.S.A., U.K., U.S.S.R., Italy, 
Canada and Western Germany. 

(c) The need for Government inter
ference in the matter has not so far 
arisen because the prices o! pepper 
have more or less remained at a rea
sonable l�vel. 
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(’S) The quantity exported'by Indo
nesia has so far been small and does 
not appear to have affected exports 
from India.

Sbri S. C. Sanumta: May I know,
Sir, the reason for the considerable 
increase in the prices?

Shri Karmarkar: The reason is that 
foreign purchasers are giving us more.

Shri S. C. Samanta: Is it not a fact. 
Sir, that hoarding and speculation is 
also one of the factors?

Shri Karm ark^: No, Sir, as far as 
we know.

Sbrl S. C. Samanta: From the state
ment I find that from 1947— 51, the 
increase in production has been 25,000 
cwts. but the prices have gone up more 
than six times. May I know, Sir, how 
the production in this country did pot 
increase in spite of the six times in
crease of prices of the commodity?

The Minister of Commerce and in 
dustry (Shri T. T. Krishnamacharl):
Sir, pepper has to be grown and I 
think the individual proclivities of the 
people who grow has also to be coa-'
sidered in this matter.

Shri S. C. Samanta: May I know
whether there is any restriction in the 
exports of pepper to soft currency 
areas?

Shri T. T. Krishnamacharl: It was
suggested, Sir, at one time, but it has 
not been pursued.

Shri S. C. Samanta: May I know.
Sir, whether any complaints have come 
from U.S.A. about the quality of the 
pepper imported?

Shri Karmarkar: Sir, in one case
this year, there was a complaint from 
the other end like that.

Shri P. T. Chacko: May I know the 
total amount Government have receiv
ed as export duty from pepper during 
these years?

Shri* Karmarkar: I should like to
have notice.

Shri A. M. Thomas: May I enquire, 
Sir, whether the Government has got 
any organisation for propaganda in 
foreign countries to popularise our
spices?

Shri Karmarkar: We have our
usual methods of propaganda. We 
have Diplomatic channels, and trade 
representatives there.

Shri Kelappan: Sir, is the Govemr 
ment doing any research to improve 
the quality of pepper?

Skri Karmarkar: There have been
proposals, and, as I said before in 
answer to another question, there is 
an idea of setting up fumigation plants 
at the various centres. But, since the 
amount involved is small we wanted 
the private industry to come into that 
matter.

Shri Damodara Menon: Is it not a
fact. Sir, that our pepper is superior 
in quality to the Indonesian pepper?

Shri Karmarkar: I should love to
think so.

Shri Damodara Menon: Has this
Export Promotion Committee recom
mended any reduction of export duty?

Shri Karmarkar; Sir, I think the 
Committee asked for watching of the 
prices and to arrest any rise. In fact, 
it is advantageous to us and to the 
growers if higher prices could be ob
tained.

Shri Thanu Pillai: Sir, may I know 
the increase In prices which the con
sumer has to pay in India?

Shri Karmarkar: There has been
some small rise also in the internal 
price of pepper. Tor instance, the 
price prevailing in September 1949, 
which is the earliest period for 
which I have got these prices, was 
Rs, 444-13-4 and the price in July, 
which is the latest figure I 
have for 1952, was Rs. 732-3-2. 
That is about export prices. The aver
age wholesale prices of pepper at 
Madras in 1950 as against 1949 are 
Rs. 464/- as against Rs. 449-13-5.

Shri Matthen: Is the Government
inclined to reconsider the very heavy 
export duty on pepper in order to pro
mote the export trade?

Mr. Deputy-Speaker: That is not a
question. It is a suggestion. .

Shri P. T. Chacko: May I know
whether the Export Promotion . Com
mittee has made any recommendations 
as regards improvement in the quality 
of pepper exported from India?

Shri Karmarkar: Yes, Sir. They
have said that quality control should
be instituted.

Shri P. T. Chacko: May I know
whether Government have taken any 
steps in that matter?

Shri Karmarkar I think that when 
the interests concerned take steps
for proper fumigation, the necessary 
quality will be insured.

Mr. Depnty-Speaker: Next ques
tion.
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Sardar Hukam Sinffh: Question No. 
1028. Sir.

Shri N. P. .Slnha: May I request
you to take up my question No. 1058 
also along with this question? Both 
are aUJed.

Mr. Deputy-Speaker: Is the hon.
Minister willing to answer both of 
them together?

Shri Hath!: Yes. Sir.
T i l a iy a  D a m

*1028. Shri B. K. Das: Will the 
Minister of Irriiratioii and Power be
pleased to state :

(a) whether the Tilaiya Dam of the 
Damodar Valley Project is now ready 
for impounding water ;

(b) if so, what is the quantity which 
could be impounded ;

(c) whether any use of the water 
can be made this year ; and

(d) if so, in what areas and for 
what crops?

The Depi|ty Minister of Irrigation 
and Power (Shri Hathi): (a) Yes, Sir; 
the Tilaiya Dam started impounding 
water on the 3rd July, 1952.

(b) About 121,000 acre-feet of water 
was impounded till October 1952. 
About three times this quantity of 
water will be regularly impounded 
from next year.

(c) Yes Sir, the water will be used:
(i) for irrigation and
(ii) for the development of power 

by running the two hydro
electric units which are being 
installed.

(d) The water can irrigate about
20,000 acres of land in West Bengal 
for rabi crops through the existing 
Damodar Canal System this year.

A r e a s  su bm erged  by T i la iy a  D am  
«1058. Shri N. P. Slnha: Will the

Minister of Irrigation and Power be 
pleased to state:

(a) how many persons or families 
have been displaced on account of 
the submerging of areas in Tilaiya 
Dam zone;

(b) what steps have been taken 
by Government to rehabilitate them;

(c) how many acres of. cultivable 
lands of such persons have gone 
under water; and

(d) whether they have been com
pensated. and If so, in what way?

The Deputy MlniBter of Irrigation 
and Power (Shri Hath!): (a) About

300 families have so far been displac
ed.

(b) Houses have been built for those 
who wanted them. Others have been 
given cash compensation.

(c) The total cultivable area which 
will be finally submerged is 7902 acres. 
No separate survey is reported to have 
been made by the D.V.C. to determine 
the number of houses and area of 
lands which have so far been submerg
ed.

(d) Yes, Sir. Land has been re
claimed for those who wanted land 
in exchange. Others desiring cash 
compensation are being paid in. cash.

Shri B. K. Das: May I know whe
ther any new canal system has been 
constructed for the use of this water, 
or whether the old canals themselves 
will be used?

Shri Hathi: From the Tilaiya Dam 
the water will go through the Anderson 
weir to the Damodar canal that al
ready exists. No new canals are built 
for this dam.

Shri B. K. Das: May I know whe
ther the water supply will be perennial 
or seasonal?

Shri Hathi: It will not be perennial.
Shri B. K. Das: May I know which 

crops will receive the water—the 
Jcharif crop or the rabi crop or the 
autumn crop?

Shri Hathi: The idea of having
this storage dam is that specially
during the month of October when
there is not sufRcient water, and the 
existing canals do not get suflftcient 
water, this storage dam will be uti
lised for giving additional water to 
the existing canals. In dry months
also, it will help the kharif crop 
Otherwise, It will give Irrigational 
facilities for the'rabi crop.

Shri B. K. Das: May I know whe
ther this dam has been completed ac
cording to the schedule?

Shri Hathi: It has been completed,
Sir— a few months later, of course, 
than the schedule.

Shri B. K. Das: What has been the 
total cost for the construction of this 
dam?

Shri Hathi: The total cost of the
wnole project— i.e. the dam as well as 
the power supply— is Rs. 3 crores.

Shri B. K Das; May I know what 
are the reasons for this dam being in
cluded ar " e r.f the points of refer-
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cnce to the committee of enquiry set 
up to go into the D.V.C. project?

Sbri Hathi: The reason is the ex
cess over the estimated cost?

Shri B. K. Das: May I know how
much has been the excess amount 
spent over the estimated cost?

Shri Hathi: The original estimate 
was Rs. 1-95 crores, but the cost has at 
present come to rupees three crores.

Shri N. P. Sinha: In regard to ques
tion 1058, may I know how many 
houses have actually been occupied by 
the displaced persons from out of the 
number of houses said to have been 
constructed?

Shri Hathi: I require notice for
giving that information about the 
number of houses that have been actu
ally occupied.

Shri N. P. Sinha: May I know, that 
there was an assurance given by the 
Government that displaced persons 
will be given house for house and land 
ioT land, and if yes. may I enquire 
whether that assurance has been car
ried out?

Shri Hathi: In fact, so far as this
particular dam is concerned, those who 
wanted houses have been given houses, 
and those who wanted land have been 
given land.

Shri G. P. Sinha: May I know if at
all there is any person who does not 
want a house in the place of a house?

Mr. Depaty-Speaker: What is the 
meaning of this cross-examination? 
He has clearly said that those who 
wanted houses have been given houses. 
Others may build their own houses.

Babu Ranmarayan Singh: I did
not follow what the hon. Minister said 
in regard to the canals for irrigation 
purposes.

Mr. Deputy-Speaker: He said that
no new canals have been dug and that 
the old canals are being used.

Babu Ramnarayan Singh: As far
as the houses are concerned, may I 
know whether the houses were built 
according to the taste of the people 
who had to live there, or according to 
the taste of some whimsical engineer?

Mr. Depaty-Speaker: Otherwise,
how would they go and occupy the 
houses as they did? Cannot the hon. 
Member put a question without the 
word “whimsical” being added to it?

Babu Ramnarayan Singh:
that word

I love

Mr. Deputy-Speaker: Why should
he have spoken it?

Babu Ramnarayan Singh; That is 
my whim. Sir. I want to know whe- , 
ther the houses were built accordln* 
to the taste of the people who were ex
pected to live in them?

Shri Hathi: The houses were built
according to the plinth area and the 
standard type designs, and not accord
ing to the taste of any Individual 
occupants.

C u l t u r a l  D e le g a tio n s

*1029. Sardar Hnkam Sinirh: fa)
Will the Prime Minister be pleased to 
state whether any reports have been 
submitted to Government by the 
Cultural Delegations sent, in the last 
three years, to different countries and
II so, whether any constructive sug
gestions or recommendations had been 
made in any of these Reports for 
takmg any action so as to improve 
our relations and strengthen our 
friendship with the countries concern
ed?

(h) What is the cost of each of these 
missions or delegations to the Govern
ment of India during each of these 
years, and the budgeted amount on 
the same account during the current 
financial year (1952-53)?

(c) Has any action been taken by 
Government to implement any of these 
suggestions or recommendations made 
in any of these missions or delegations* 
Reports?

(d) Are there any rules regarding 
the despatch of any such mission or 
delegation to a foreign country, 
including the selection of personnel, 
presents to be made and the brief or 
instructions given to such delegations?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
and (c). Various types of delegations 
have gone abroad during the last three 
years. Some of these had been un
official, others official. Some of the 
official ones consisted of artists ac
companying Art Exhibitions or giving 
dance recitals. Reoorts are always 
received when important missions 
are sent. These reports are treated 
as confidential and are not released 
for publication. Any recommendations 
made in the report are carefully con
sidered and, where possible, given 
effect to.

(b) A list of delegations, both official 
pnd non-official, is placed on the 
Table of the House. fSee Appendix VI, 
annexure No. 12.1 This shows the 
approximate cost, if any. incurred by
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Goverment in the case of each delega
tion. No specific budget provision 
exists for such cultural delegations, 

.but a consolidated amount of rupees 
two lakhs has been provided for cul
tural activities abroad during 1952-53.

(d) There are no hard and fast rifles 
for such delegations. Selection of 
personnel, presents, if any, to be made, 
and the instructions given, vary from 
country to country and are related to 
the purposes for which the visits are 
undertaken.

Sardar Hakam Singh: Are there
any regulations—and If that be not 
possible any conventions to be con
formed to in respect of the relations 
between the delegations that are sent 
from here to variovis countries, and 
the permanent representatives of our 
delegations in the countries to which 
such delegations go?

Shri Anil K. Chanda: Our perma
nent representatives naturally give 
every help and assistance to these dele
gations.

Shrimati A. Kale: Do Government 
take any care to see that some kind 
of selection is made with a view to 
ensuring that the members of the dele
gation have a basic knowledge of 
Indian culture?

Shrl Anil K. ChjMidA: Every possible 
precaution is taken in selecting the 
personnel of these delegations.

Shrl P .T. Chacko: May I know whe
ther Shri A. K. Gopalan who is now 
in Moscow and who is broadcasting 
anti-Indian speeches was sent Ihere 
on any official or non-official delega
tion?

Shri AnU K. Chanda: No, Sir. We
did not send him out.

Shri Nambiar: May I know whether 
the hon. Member can substantiate his 
statement that Shri A. K. Gopalan is 
making anti-Indian broadcasts? It is 
an accusation against another hon. 
Member of this House, and I want to 
know whether the hon. Member can 
substantiate his statement and whether 
the Chair will protect an absent hon. 
Member from such attacks?

Mr. Deputy-Speaker: That will be 
a matter for later consideration.

Shrl P. T. Chacko: May I know, Sir.

Shri Nambiar: Please come out
with your substantiation first.......

Mr. Deputy-Speaker: 6rder, ordel:.
Shall I allow a duel here on the floor 
of the House? m , : y,

Sardar Hiikam, Singh:; In the list 
supplied in answer to part (b) of the 
question, item No. 11 mecUions o f an 
Art Exhibition sent to China. Japan 
and Australia and item 12 refers to an 
Art Exhibition sent to U.SA. Wer^ 
any Exhibits sent for display or w M  
the exhibits sent were for sale?

Shrl Anil K. Chanda; the^ wet>e 
exhibitions only for exhibiting Indian 
pictures abroad and not for sale.

Sardar Hukam Sinirh: Against item 
No. 15 in the list an expenditure o f  
Rs. 1,33,000 is shown to have been in
curred. May I know the break-up of 
the amount? May I know :<Yfr)et̂ er the 
whole expenditure was incurred in 
connection with journeys or were 
there any other items of expenditure?

Shri Anil K. Chanda: I am very
sorry, I have not got the break-up. If 
the hon. Member gives me notice, I 
shall supply the information.

Shri Damodara Menon: May I know 
Sir, whether the Cultural Delegation 
to China did make any constructive 
suggestions in their report?

Shri Anil K. Chanda; Hhey sub
mitted their report which has been 
considered by Government.

Shri B. S. Murthy: May I know. Sir, 
whether the delegation of dancers sent 
abroad consisted of all types of dan
cers, like Kathakali. Bharata Natyam. 
Pahari, or only those persons who 
offered themselves were sent?

Mr. Deputy-Speaker: Are we to go
into all those details— into the differ
ent kinds of dances?

Shri Namdhari: Has the Govern
ment considered the desirability of 
sending a Delegation to Pakistan to 
promote goodwill? ^

Mr. Deputy-Speaker: This does not 
arise out of this question.

'Shri K. K. Basu: May we know
whether in selecting the artists expert 
advice is taken or the selection is 
made by Government officials?

Shri Anil K. Chanda: Experts are
certainly consulted.

Shri K. Subrahmanyam: Are the
members of the delegation free to 
speak and write as they like in the 
countries which they visit?
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The Prime Minister (Bbri Jawahar. 
lal Nehru): There is no ban on them, 
but there are certain considerations 
which we expect them to observe.

Shri Nambiar: In view of the fact
that certain members belonging to the 
Cultural Delegation which returned 
from its visit to China are speaking 
and writing against friendly rela
tions between India and China what 
steps do Government propose to take?

Several Hon. Members: Question.
Shri Nambiar: I can quote instan

ces.

A s s a m  Tka 
*1030. Shri BeM Ram Daa: (a) Will 

the Minister of Commerce and Indust^ 
be pleased to state what were the 
prices of various grades of Assam tea 
sold in Calcutta market in the years
1951 and 1952?

(b) What were the internal sale 
prices of various grades of Assam tea 
in the State of Assam in the same 
period?

(c) Is it a fact that the consumers 
of Assam tea have to pay a higher price 
for it in Assam?

(d) Do Government propose to 
enquire into the matter and take 
fiecessary steps?

The Minister of Commerce and In
dustry (Shri T. T. Krlsbnamacliari):
(a) A statement giving the required 
information, is laid on the Table of 
tfie House. [See Appendix VI, annex- 
ure No. 13.] •

(b) In the absence of any auction 
facilities, only a very small propor
tion of poor quality teas are sold at 
the gardens in Assam in loose form 
for local consumption at varying 
prices; but no statistics of such sales 
are available.

(c) Government are not aware if 
consumers of Assam have to pay high
er prices for local teas.

(d) The required information is 
being called for with a view to seeing 
what steps Government can appropri
ately take.

Shri Bell Ram Das: In view of the 
fact that the world price of tea is 
going down gradually, wUl it not be 
desirable to lower down the price of 
tea in India also?

Shri T. T. Krishnamachari: I have
no doubt, Sir, that it is desirable. The 
only trouble about it is how to achieve 
It. We have not got any price control 
over tea. Possibly we might have to

t h i^  of it in future, if the disparity 
^tw een local producers’ price and the 
great.*  ̂ consumers is

Sliri Beli Ram Das: la th«
ment aware of the fact toat STawJ 
adulterated tea i ,

Shri T. T. Krishnamachari: I
not got the information.

Shri B. K. Das: May I know Sir 
between the cost of

Shri T. T. Krishi
trouble about it is t lT is 'r 'C th l^ stS ^  

we have
given /our categories of estates and 
five categories of tea. Which particu- 
Mr Item on which the hon. member 
wants information, I am unable to 
nnd out.

G e r m  W a r f a r e  m  K o r e a

Will the
M i m  BUaJster be pleased to statS»

International
p X t o

notife°Srthe*'G“2ve?SSenMiaV
iw Nehru): A copy of the report has 

revived by the Govern
ment of India. Copies were distribut
ed to all members of the United 
Nations, by the U.N. Secretariat, at the 
request of the Soviet Delegation to

beenMnt by the Secretariat of the ‘World 
Peace Council*.

I Sir,what are the conclusions of the Inter
national Scientific Commission?

. Shri Jawaharlal Nehru: Broadly
speaking, the conclusions of this re
port are that the germ warfare was 
used in certain areas.

Dr. Rao: May I know, Sir,
It the Gwemment of India have rati
fied the Geneva Protocol against germwarfaro?

Shri Jawaharlal Nehru: For the
moment I cannot speak with precision, 
but we have always been in favour 
of ratification.

the fact
that Government have ratified the 
Geneva protocol and in view of the 
fact that Government have acceded that 
germ warfare was used in Korea, 
will the Government of India raise the 
issue in the United Nations? What 
steps are taken in that respect?
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Shri Jawaharlal Nehru: Hon. mem
ber’s second presumption is not cor
rect.

Shri Rasrhavaiah: Is it a fact that 
one of the Indian scientists invited to 
serve on this Commission, was un
able to go and sit on the Commission, 
on, account of the pressure brought to 
bear on him by the Government of 
India?

Shri Jawaharlal Nelim: I do not
know what the hon. member is refer
ring to.

Shri Raghavaiah: I would like to
submit that Col. Sokhey who was inr 
vited and who wanted to serve on this 
Commission could not work on this 
Commission because of some influence 
brought to bear upon him by the Gov
ernment of India.

Shri Jawaharlal Nehru: There is
no question of pressure. Anybody 
could have gone. I do not exactly 
remember whether and how Col. 
Sokhey referred the matter to us. He 
may have asked for our advice and 
we may have given it.

Shri Nambiar: What advice was
given, Sir?

Mr. Deputy-Speaker: That advice
is confidential.

Shri H. N. Mukerjee: In view of
‘the appreciation by the Prime Minis
ter of the gravity of the conclusions 
reached by the International Scientific 
Commission, in spite of the fact that 
we ourselves have not been, .in  a 
position to verify those concluS&ns 
one way or the other, is it in the 
contemplation of Government to pro
ceed further in this matter, because 
it is something which concerns the 
peace of the world arid the way in 
which civilisation is to progress?

Mr. Deputy-Speaker: It is a sugges
tion for action.

Shri H. N. Mukerjee: He may
answer, Sir.

Mr. Deputy-Speaker: How am I to
allow all suggestions?

■Shri Raghavaiah: In view of the
fact that we-have accepted the Geneva 
protocol and the use of germ warfare 
in Korea is against the convention, 
may I know whether the Government 
of India are prepared to withdraw the 
Medical Mission that we have sent to 
South Korea?

Shri Jawaharlal ^ehru: May I, Sir, 
point out that in this matter there is 
no certainty, in spite of the fact that

certain eminent scientists may say 
something. It is not for me to deny 
what they say or affirm. But there 
are two parties to this matter. One 
denies it absolutely; the other affirms 
it. All the enquiries that have taken 
place— however eminent the gentle
men concerned might be—were from 
that point o>t view one-sided, 
appointed by one party. I mean 
in such a very serious matter 
it is desirable to have an en
quiry which is believed in or 
which is sponsored by both the parties 
or all the parties concerned. That is 
the difficulty. One cannot :n a very 
grave matter of this kind proceed on 
balances of probabilities but on de
finite certainties.

Shri Sarangadhar Das: May I know 
if there was any proposal from the 
United Nations to investigate into this 
matter and what happened afterwards?

Shri Jawaharlal Nehru: I believe
various proposals have been made by 
some countries— I am not quite' sure 
of the United Nations as such—but 
by members of the United Nations. 
Always the difficulty has been that 
the proposal made by one side is con
sidered partial by the other and not 
accepted.

Shri B. S. Murthy: May I know
whether the Government of India have 
any information from our own men, 
who are there, and may I know what 
they say regarding the germ warfare?

Shri Jawaharlal Nehru: Hon. Mem
bers will permit me to say from such 
little experience as I gathered many 
years ago that it is alrhost a practical 
impossibility for anybody to say defi
nitely after a period of time. One may 
presume things, but to say with dead 
certainty after some time is very very 
difficuH; and certainly our Ambassa
dor nnd others are in no position to 
say this or that.
P a r l ia m e n t a r y  W in g  op  G o v e r n m e n t  

P r e s s , N e w  D e lh i

*1032. Shri S. C. Samanta: (a)
Will the Minister of Works. Housing 
and Supply be pleased to state whether 
the Parliamentary wing of the New 
Delhi Press is functioning to cater to 
the normal and urflent needs of the 
Parliament of India?

Cb) Have sufficient accommodation 
and staff been provided for the Wing?

(c) Is the staff working overtime 
during the session period of Parliament 
allowed any extra facilities mid if so, 
what are they?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a)
and (b) Yes.
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(c) Yes, when required. Payment for 
overtime work is allowed at twice the 
ordinary rate of wages.

Shri S. C. Samanta: May I know 
how many new machines have been 
indented for this Parliamentary Wing 
and how many of them are lino, mono 
or printing machines?

SardajT Swaran Singh: The Wing
is to be equipped with machines of 
various kinds, the more important of 
which are seven lino types, two mono 
composing and casting units, and eight 
printing machines. Four linos, two 
monos, as well as six out of the eight 
printing machines have already been 
installed in the Wing. The remaining 
machines and certain other equipment 
are being obtained by the Deputy 
Controller of Printing and Stationery, 
Calcutta.

Shri S. C. Samanta: May I know 
whether this Parliamentary Wing is 
meant exclusively for parliamentary 
rtquirements or whether some work 
of other Ministries is also at times 
done here.

iSardar Swaran Singh: This Parlia
mentary Wing has started working 
only in. September last and it is rather 
premature to answer that question. If 
the capacity of this Wing is large 
enough to finish the work connected 
with Parliament, then the spare capa
city will certainly be used for some 
other work. And if this Wing is un
able to cope with the printing work 
connected with Parliament, then the 
other capacity in the press will be uti
lised for that purpose.

Shri S. C. Samanta: Who is the
officer in charge of this Parliamentary 
Wing, and may I know whether he 
belongs to the Parliament Secretariat?

Sardar Swaran Singh: I did not
take much interest in the individual, 
but if my friend is very much inter
ested I will find it out for him.

Shri K. G. Deshmukh: What is the 
total annual expenditure on this Par
liamentary Wing?

Sardar Swaran Singh: I have not
got separate figures for this.

Slirlmati Rcnu Chakravartty: May I
know why the proceedings of this 
House are not yet printed? The latest 
proceedings available, I think, are for 
June or July. What is the reason for 
this tremendous delay?

Sardar Swaran Singh: I do not sub
scribe to the first part as to whether 
they have not been printed. But I am 
prepared to look into this matter and 
to expedite,

Shrimati Renu Chakravartty: Does

it mean that they have been printed 
and not distributed?

Mr. Deputy-Speaker: He will look 
into the matter.

Shri S. C. Samanta: May I know
whether stationery for Parliament 
Members are printed in this Wing and, 
if so, whether complaints have been 
received from Members that the paper 
used is very thick and of a rough 
quality and they have suggested that 
thin and fine papers may be used?

Sardar Swaran Singh: 1 have not
received any complaint ever since this 
Parliamentary Wing has started func
tioning.

E lec tr ic  P o w b r  f r o m  H ir a k u d  
P ro jec t

*1033. Shri Krishna Chandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the Estimates Commit 
tee in their fifth report for 1951-52 
under para. 73, has observed that the 
electric power from the Hirakud Pro
ject in Orissa would be produced at 
enormous rate;

(b) whether Goverament have got 
this matter examined and if so. with 
what result;

(c) whether any steps are being
taken simultaneously with the construc
tion of the Project to develop industries 
in the area with a view to utilise this 
power; and «

(d) when the power from the 
project would be available?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b) Yes, Sir. A load survey of the 
areas to be served by the Hirakud 
Dam Project has been conducted and 
tentative proposals have been made 
to utilise the power available for in
dustrial and other purposes. The re
port is under examination by the Gov
ernment of Orissa.

(c) Necessary steps in this direction 
are being taken by the State Govern
ment.

(d) In 1955-56.
Shri Krishna Chandra: May I know 

the rate at which power is estimated 
to be produced?

Shri Hath!: The total power will be
85,000 k.w. in the first instance.

Shri Krishna Chandra: I want to
know the estimated rate at which the 
power Is expected to be produced.

Mr. Depaty-Sp-aker: The cost of 
production.

Shri Hathi: The cost of production
would be 3*32 pies per kilowatt.
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Shri Krislma Chandra: May I know 

the tentative proposals for the utilisa
tion of the power?

Shri Hathi: The tentative proposals 
are for the present about 25,000 k.w. 
will be utilised by the establishment 
o f an aluminium factory near Sambal- 
pur; then establishment of a ferro
manganese processing factory which 
is expected to consume about 10,000 
k.w.; then machanlsation of mines 
near about Noamundi and Rairangpur 
and Rajgangpur, absorbing about 7,000 
k.w.; cotton mills, collieries and paper 
m il^ and other small-scale industries 
round about Cuttack, Talcher and Jar- 
suguda about 15,000 k.w.

Shri Sanganna: May I know the 
basis on which the cost of production 
is calculated?

Mr. Deputy-Speaker: The basis on
which all costs of production are cal
culated. It is the same basis.

Shri Sarangadhar Das: May I know 
if the industries which will consume 
a large amount of the power are plan
ned so well that they will be erected 
and will consume the power in 1954-95 
or thereabouts when the power will be 
available?

Mr. Depnty-Speaker: He wants to
know whether the industries will be 
put up sufflciently early so as to utilise 
all the power that is produced by 
1954-55.

Shri Hathi: That is the intention.
Sir.

Shri Natesan: May I know whether 
the cost per kilo watt given is so many 
pies or pice?

Shri Hathi: Pies.
Shri Natesan: May I know at what 

rate they are going to supply the 
power to the industries?

Shri Hathi: That will be decided
later o tx .
I n d ian  T ea  P l an t a tio n  L a b o u r e r s  Bf 

P a k ib t a n

•1034. Shri L. N. Mishra: (a) Will 
the Prime Minister be pleased to state 
whether it is a fact that a large number 
o f  tea plantation labourers, hailing from 
Bihar, Chhota Nagpore and Madras, 
have been prevented by steel-helmeted 
Pakistani troops from leaving Pakistan 
on the eve of introduction of the 
passport system?

(b) What is the approximate 
number of such labourers?

(c) What steps have been taken to 
lacilitate their return to their homesf

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) to 
<c). So far as we know this is^not 
true The facts are otherwise. These

labourers have been residents of the 
Tea Estates for a long time, some for 
two or three generations. Recently, 
East Pakistan authorities asked them 
to prove their domicile for inclusion 
in the electoral rolls. This caused the 
labourers uneasiness about their na
tional status, which increased as the 
date for introducing the passport 
system approached. About 300 are 
reported to have migrated from East 
Pakistan. It is not correct that Pakis
tan troops were employed to stop 
their migration.

Shri L. N. Mishra: Have Govern
ment any idea about the numbar of 
Indian labourers who are still ia 
Pakistan?

Shri Anil K. Chanda; As I said 
here, they have been living in Pakistan 
for the last two or three generations.

Shri L. N. Mishra: Do Government 
propose to prohibit migration of 
Indian labourers to Pakistan?

Shri Anil K. Chanda: No such migra
tion is taking place. Sir.

STATEMENT REGARDING CORr
RECTIONS IN ANSWER TO STAR
RED QUESTION NO. 410 ON CON
FECTIONARIES.
The Minister of Commerce and In

dustry (Shri T. T. Krishnamachari):
Mr. Deputy Speaker, Sir. In regard 
to my answer to Shri Nambiar s 
Starred Question No. 410 on the 18th 
November, 1952, I would like to make 
the following corrections: — (interrupt 
tion).

The answer to part (c) should 
read, “The authorised capital of the 
company is Rs. 20 lakhs of which 
64.94 per cent, is fuUy paid up” . The 
answer to part (d) should read We 
understand that the percentage re
served for Indian Government is 
35.06»».

WRITTEN ANSWERS TO QUESTIONS 
B o k a r o  T h e r m a l  St a t io n

•1035. Shri L. N. Mishra: WiU the 
Minister of Irrigation and Power be
pleased to state:

(a) whether the recommendation of 
the Estimates Committee regarding 
appointment of a body of experts to 
investigate as to whether full value of 
money spent on Bokaro Thermal 
Station has been obtained, has been 
considered ; and

(b) if so, what decision has been 
taken?

The Deputy Minister of Izrigatloa 
and Power (Shri Hathi): (a) Yes. Sir.

(b) The revised estimate of the 
Bokaro Thermal Station Project is
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being examined by the Technical Re
presentatives of the three participating 
Governments and will be further conr 
sidered by the Govt, of India on receipt 
of the report of the Technical Com
mittee.

T r a n s p o r t  o r  C o al  to  P a k is t a n

*1036. Shri N. P. Sinha: Will the 
Minister of Prodaction be pleased to 
state ;

(a) whether shortage of wagons has 
affected transport of coal to Pakistan; 
and

(b) if so, what alternative arrange
ments have been made by Pakistan to 
transport coal from India to its own 
territory?

The Minister of Production (Shri K. 
C. Reddy): (a) Yes, to some extent, 
due to general wagon shortage, which 
has affected transport of coal not 
only to Pakistan but to Indian consu
mers and also to other foreign 
countries, besides Pakistan.

(b) Arrangements for transport of 
Coal to Pakistan have always been 
made by India and not by Pakistazv 
But Pakistan have been maintaining 
with the Indian Railways a credit 
balance of about 1500 of their Railway 
wagons to facilitate the transport.
L and  o ccupied  b y  P a k is t a n  F o r c e s  i n  

W i s t  P a k is t a n

•1037. Pandit D. N. Tlwary: Will 
the Prime Minister be pleased to state;

(a) how much of Indian land is now 
in the occupation of Pakistan Forces 
in West Pakistan ;

(b) since when it has been occupied;
(c) what steps have been taken to 

regain that; and
(d) whether at any time Indian 

Forces have occupied any strip of land 
in West Pakistan?

The Deputy Minister of Extemml 
Affairs (Shri AnU K. Chanda): (a)
Two areas in Ferozepur district and 
one in Amritsar district are at present 
in Pakistani occupation. Their total 
area is between 10 and 11 square 
miles.

(b) The first two areas were occupi
ed on the 19th February 1951 and the 
26th March 1952. The third, in 
Amritsar district, was occupied on the 
12th September 1952.

(c) The Pakistan Government were 
asked to withdraw their armed forces 
from these areas In our territory but 
they claimed that these areas had 
been in their possession since Parti
tion. The Financial Commissioners of 
East and West Punjab also met to 
decide the question of possession, but

no agreement has so far been reached.
(d) No Pakistani territory has been 

forcibly occupied by Indian forces. 
I n d ia n  T ea (E x p o r t )

*1038. Shri Balmikl: Will the Minis
ter of Commerce and Industry be
pleased to state;

(a) the countries to which Indian 
tea was exported in the year 1951-52 ;

(b) how far the demand for Indian 
tea in those countries is on the 
increase ; and

(c) what amount of money was 
earned by export of Indian tea in 
1951-52?

The Mtailster o f Commerce (Shri 
Karmarkar): (a) A  statement giving 
the required information ts  laid on 
the Table of the House. [See Appendix 
VT. annexure No. 14.]

(b) The demand of these countries 
for tea varies from year to year. 
Indian tea has generally been able to 
maintain its position in the principle 
markets. A total of 425.5 million lbs. 
of Indian tea was exported In 1951-52.

(c) The value of tea exported during 
1951-52 was Rs. 93‘3 crores.
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The Minister of Commerce and In- 
dnstn  ̂ (Shri T. T. Krishnamiu^arl):
(a) It is not possible to enumerate the 
varieties o l printed cloth exported to 
various countries as variety-wise 
statistics are not maintained. How
ever, substantial quantities ot Farukha- 
bad prints and cloth printed in Bombay 
State were recently exported to U.K., 
U.S.A., Canada and other countries. 
Sarees, Dress pieces, Scarves, Hand
kerchiefs etc. made of printed silk 
were exported to Burma, Ceylon, 
Straits Settlements, Federated Malaya 
States, Afghanistan, Pakistan etc.

(b) We are exporting a fair amount 
of printed cloth to foreign countries.
' (c) Samples of such goods are dis
played at the offices of the Trade Com
missioners and at important fairs and 
exhibitions in foreign countries from 
time to time and our Trade Missions 
abroad are rendering all assistance in 
the marketing of these goods.

(d) Foreign exchange earned by ex
port of printed, coloured or dyed 
cotton fabrics during 1951-52 is Rs. 13 
crores 37 lakhs. No separate statistics 
are maintained for printed silk piece- 
goods. The foreign exchange earned 
by way o f export of all silk piece- 
goods during 1951-52 was rupees 21 
lakhs.

(e) No special steps have been taken 
by the Government of India but Gov
ernment of West Bengal are running 
two institutions for imparting train
ing in all aspects of silk and cotton 
weaving, dyeing and printing. These 
are the—

(1) Bengal Textile Institute,
(2) Berhampore Textile Institute.

C o m p l a in t  a g a in s t  D epxjty C h ie f  
C o n t r o l l e r  o f  I m p o r t s  and  E x p o r t s

•1040. Shri Nambiar: Will the Minis
ter of Commerce and Industry be pleas
ed to state.

(a) whether Government have re
ceived a report of investigation from 
the Special Police Establishment of 
Madras in the complaint against the 
Madras Deputy Chief Controller of Im
ports and Exports that he has been in
dulging in favouritism to certain im
porters and exporters and that he was 
partial; and

(b) if so, what action has been taken 
by Government?

The Minister of Commerce (Shri 
Karmarkar): (a) Yes, Sir.

(b) A departmental enquiry was 
conducted by a senior olflcer and as 
a result Government came to the con

clusion that the charges of favouri
tism in the grant of import and ex
port licences were without founda
tion.
E x p e n d it u r e  o n  C o m m u n it y  P r o jec ts

*1041. Shri CtalnarU: Will the
Minister of Planning be pleased to 
state:

(a) what amount will be spent on 
a single community project; and

(b) what part of it will go to the 
salaries and office expenses of the 
Advisers, Officers and staff and what 
on development programmes, cons
truction works, training and educa
tion, subsidies and loans?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
Attention is invited to pages 34— 36 of 
the pamphlet “ Community Projects— 
A Draft Outline” .

H a n d l o o m  C loth  and  M il l  C loth

•1042. Shri A. C. Guha: (a) Will
the Minister of Commerce and Indus
try be pleased to state whether Gov
ernment have any statistics as re
gards the production and cost of hand
loom cloth as compared with mill pro
duction and if so, what are those?

(b) What proportion of Indian de
mand for textiles of different varie
ties can be met by handloom?

(c) How does the price of handloom 
products compare with that of mill 
productions?

(d) Can any particular items be 
definitely and wholly allotted to hand
loom production?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamacharl):
(a) No statistics are being maintained 
regarding the production and cost of 
handloom cloth.
• (b) This will depend upon factors 
like the demand for such handloom 
clojh, and the purchasing power of the 
consumer. Government are not in a 
position to furnish a precise answer.

(c) The price of handloom cloth Is 
usually higher.

(d) This question alocg with allied 
matters is now under enquiry by a 
Committee recently set up by the 
Government.

T r o u b le s  in  K e n y a

*1043. Shri A. C. Guha: Will the 
Prime Minister be pleased to state:

^a) whether Government are aware 
of the troubles now going on in Kenya 
and of the oolice and military actions 
taken by the U.K. Government in con
nection with the troubles; and
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(b) whether Government have 
examined the position there from the 
point of the safety and securitj' of 
the Indian inhabitatits?

Hie Deputy Mliiisier of External 
Affairs (Shri AnU K. Chanda): (a)
Yes.

(b) The Government are fully alive 
to the situation and their responsibili
ty towards Indian nationals in Kenya. 
They do not think that any action on 
their part is called for at present.

H in d u s t a n  M o t o r s  L im it e d

*1044. Shrl Nanadas; Will the 
Minister of Commerce and Industry
be pleased to stale:

(a) whether it is a fact that Mes
srs. Hindustan Motors Ltd., Calcutta 
has stopp^ assembly of cars;

(b) if so, the reasons for the^same; 
and

(c) whether now it is proposed to 
manufacture diesel engines at this 
Plant?

The Minister of Commeroe and In
dustry (Shri T, T. Krishnamiusliari):
(A) Government understand that the 
factory is now working.

(b) Does not arise.
(c) Yes, in addition to the manu

facture of automobiles this factory has 
scheme (or the manufacture of diesel 
engines.

T ea E x p o r t s

*1045. Shri Nanadas: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity and value of In
dian tea exports during 1947-48, 1948
49, 1949-50, 1950-51 and the countries 
to which such export went;

(b) whether there has been a fall 
In tea exports recently;

(c) the internal and exoort prices 
of tea;

(d) whether there has been a fall 
In price since the beginning of this 
year and if so, to what extent; and

(e) the reason for the fall in ex
ports and also in prices?

The Minister of Commerce (Shrl 
Ka»*markar): (a) and (b). I would
refer the hon. Member to the an
swers furnished in reply to parts (b) 
and ( c )  o f  the Starred Question No. 
304 ansv êr??d at the meeting of the 
House* of the People on the 13th 
November, 1952.
314 PSD

(c) At the Calcutta auctions held 
. on 10th and 11th November, 1952, the

price obtained per lb. was:—
Export—Rs. 1-3-6.
Internal—Rs. 0-10-2.

(d) Yes. The price of export tea 
at the Calcutta auctions on the 7th 
January 1952 was Rs. 1-10-1 as com
pared to the price of Rs. 1-3-6 on the 
10th November, 1952 while that of 
internal tea was Rs. 1-3-4 on the 8th 
January 1952 as compared to the price 
of Rs. 0-10-2 on the 11th November. 
1952.

(e) The reasons for the fall in 
exports and in tea prices have ah*eady 
been given in reply to part (b) of un
starred question No. 187 answered at 
the meeting of the House of the People 
on the 21st November, 1952.

P r o h ib it io n

*1046. Shri Gidwanl: (a) WiU
the Minister of Planning be pleased to 
state whether the attention of Govern
ment has been drawn to a speech deli
vered by the Chief Minister of Bombay 
in Surat and published in the Press on 
26th October 19.52 stating that any 
Committee appointed by the Govern
ment of India on the recommendation 
of the Planning Commission will only 
suggest better methods of implement
ing prohibition?

(b) Will' the Inquiry Committee 
proposed to be appointed by the Gov
ernment review the entire prohibi
tion policy in the light of experience 
gained so far or merely suggest bet
ter methods of implementing prohibi
tion as stated by the Chief Minister 
of B'^mbay?

(c) When will the Committee of 
Inquiry be appointed and what will 
be its terms of reference?

Th** Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) to (c). 
The suggestion that a study of the ex
perience gained concerning the work- 
inc of prohibition should be made 
has been under the consideration of 
the Plnnning Commission. No con- 
rlusion hps yet beon reached regarding 
the manner in which the study should 
be organised or the terms of reference.
F a c to r y  for  M an u fac tu r e  of  T y p e 

w r it e r s

»1047. Shri Nsnadas: Will the
Minister of Commence and Industry
be pleased *o state:

(a) whether Government was nei;o- 
tiating with an Indian firm for setting 
up a factory for the manufacture or 
f ’*-“writers in India and these ar
rangements had been finalised; and
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^b) the reasons which led Govern
ment to change its mind and Rl\e pre
ference to the American firm? >

The Minister of Commerce and In
dustry (Sliri T. T. ikrisiuiamachari):
(a) No, Sir.

(b) Does not arise.
D e pu t a tio n  o f  N a ga  N a t io n a l  C o u n c il

*1048. Shri Rishang Keishing: (a)
Will the Prime Minister be pleased 
to state whether it is a fact that the 
Prime Minister during his visit to 
Mao received a deputation of the 
Naga National Council?

^b) Was a memorandum presented to 
him by the deputationists on behalf of 
the Naga National Council?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Yes.

(b) Yes.
G o v e r n m e n t  S h o w r o o m s

*1049. Shri Telkikar. Will the
Minister of Commerce and Indufftry
be Dleased to state:

(a) whether it is a fact that there 
are no Government showrooms in 
Indiai and

(b) the countries where the Gov
ernment of India have showrooms?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir, as far as
G overnm en t of India are concerned.

(b) A statement is laid on the 
Table of the House. [See Appendix 
VI. annexure No. 15.]

A dult and T ec h nic a l  E d uc atio n

•1050. Shri Telkikar: Will the
Minister of Information and Broad
casting be pleased to state:

(a) whether the Films Division of 
the Ministry : has any schemes for 
educating adults and for giving 
technical education to masses and 
students; and

fb) if the answer to part (a) above 
be in the affirmative, what are those 
schemes’

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes,
Sir.

(b) It is proposed to set up three 
Film Units for production of educa- 
tionfil films in 16 mm. Copies of the 
films will be made available at reason
able rates to State Governments who 
have their Social Fducation activities 
and to Film Libraries. Copies wfcl

also he made availnhle to other orga
nisations interested in purchasing 
them.

M ator I r r iq a t io n  P ro jec ts
(E s t im a t e )

*1051. Shri S. V. Ramaswamy: (a)
Will the Minister of Planning be 
pleased to state what was the origi
nal estimate for the four major irri
gation projects of Bhakra-Nangal,
Harike, Damodar Valley and Hira- 
kud, undertaken by the Central Gov
ernment?

(b) What is the amount so far 
spent on them?

(c) Is there an additional provision 
of Rs. 50 /̂- crores for these projects?

(d) Why has it become necessary
to provide such a large additional 
sum? •

(e) Is it the final additional pro
vision or is there yet more t« be 
spent on them in the second flve-year 
period?

(f) If so, do Government propose 
to give an approximate idea of the 
additional sum that mi&;ht be requir
ed for the second flve-ye»»r period?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
amount originally provided in the 
Draft Outline Plan was Rs. 284.27 
crores. The original estimates total
led Rs. 249.31 crores for the four 
major multi-purpose projects of
Bhakra-Nangal. Harike. Damodar 
Valley and Hirakud.

( b )  A stntemcnt giving the required 
information is placed on the Tnble of 
the House. [See Appendix VI. annex
ure No. 16.]

(c) Yes, Sir.
(d) This additional provision is

required for the above projects on
account of increased cost of construc
tion due to devaluation, rise in the 
cost of machinery imported, rise in 
wages of labour and also extension in 
the scone of the projects.

(e) The exoenditure to be incurred 
in the second five-year period is also 
included in this estimate.

(f) Does not arise.
L e g is l a t iv e  A s s e m b l y  for  M a n ip u r

*1052 Shri Rishang? Keishing: Will 
the Prime Minister be pleased to 
state:

(a) whether it is a fact that dur
ing his recent visit to Manipur he 
received demands and memoranda
from all political parties with the ox-
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ception of the State Congress Pariy 
for immediate grant of Legislative 
Assembly to Manipur;

(b) whether political parties other 
than the State Congress Party ex
pressed their united opinion against 
the proposed setting up of the Coun
cil of Advisers through their memo
randa and in their interviews ^ th  
the Prime Minister;

(c) whether the State Congress has 
demanded the immediate setting up 
of the Council of Advisers consisting 
o f only Congressmen; and

(d) whether the Prime Minister has 
promised a Legislative Assembly to 
the people of Manipur in the very 
near future without setting up the 
Council of Advisers?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) to (c). I received a 
number of memoranda when I was at 
Manipur from various organisations, 
some important, others not particular
ly well known. The requests made in 
these memoranda were usually for the 
grant of autonomy in the shape of a 
Legislative Assembly. In some, em
phasis was laid on the setting up im- 
mediatriy of a council of advisers and 
it WPS further recommended that this 
should bp homogeneous to facilitate 
work.

(d) I made no promise to this effect, 
in fact I had said somethin*? to the 
contrary. I said that it was clear that 
Manipur, like other parts of India, 
should have autonomy, but this was 
not a mere matter o f decree or legis
lation. The ground had to be prepared 
for it and I thought that it would be 
better to start with the council of 
advisers. "

The Minister of States has recently 
visited Manipur to conqider the situ
ation there for himself.

CrviL L a w

•1053. Shri Telkikar: Will the
Prime Minister be pleased to state:

(a) whether there was any agree
ment or treaty between India and any 
foreign country as regards any civil 
law in 1950-51: and

(b) if so. the treaty or the agree
ment reached?

llie Denuty Minister of Kxtemal 
AfTain (Shri Anil K. Chanda): (a)
Yes.

(b) An agreement between India 
and Czechoslovnkia w as entered into 
in 1950 regarding disposal of estates 
of Indian nationals dying intestate 
in Czechoslovakia and vice versa.

C h ie f  S e c r e t a r ie s ’ C o nfer enc e

•1054. Shri A. C. Gaha: WiU the
Prime Minister be pleased to state:

(a) whether there was tecently a 
conference of Chief Secretaries of 
Assam, West Bengal and East Bengal 
at Shillong; and

(b) if so— (i) what were the sub
jects discussed; and (ii) what were 
the agreements or results achieved 
there?

The Deputy Minister of External 
AfTairs (Shri AnU K. Chanda): (a)
Yes. on the 6th, 7th and 8th November,
1952. -

(b) (i) and (ii). A statement is laid 
on the Table of the House. (5ec Ap
pendix VI, annexure No. 17.]

C o lla p se  o f  G o v e r n m e n t  St r u c t u r e s

•1055. Shri Jangde: Will the Minis
ter of Works, Housing and Supply b«
pleased to state:

(a) how many uccideiits hap
pened. of collapse, during ar.d aftef “ 
their construction of Governmen* 
structures (buildings. bridges e t ' 
constructed by C.P.W.D., since 1940;

(b) as a result of the accidents re
ferred to in part (a) above, how 
many casualties occurred and out 
of them how many proved fatal;

(c) what compensation Govern
ment had to pay for fatal casualties; 
and

(d) what are the main causes of 
collapse of the structures constructed 
by C.P.W.D.?

The Minister of Works. Housing and 
Supply (Sardar Swaran Singh): (a)
So far as I have been able to collect 
the information the number of occa
sions on which structures collapsed, 
whojly or partly, is eight.

(b) 34. out of which 28 proved fatal.
(c) The contractors concerned paid 

such compensation as was admissible 
under the Workmen’s Compensation 
Act. The Central Public Works Depart
ment paid nothing.

(d) The main factors which caused 
the collapse were:—

(1) Heavy storm or rain,
(2) Slipping of earth during exca

vation,
(3) Absence of strength in tem

porary structures to with
stand alterations, and

(4) Disintegration or weakening 
of reinforcements by efflux 
of time.
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INDRAPRASTHA ESTATE

*1056. Shri K. G. Deshmukh; Will 
the Minister of Works, Honsing: and 
Supply be pleased to state:

(a) whether it is a fact that Gov
ernment Of India have sanctioned 
Rs. 11,59,000 for the development of 
land in the area known as “ Indra- 
prastha Estate”  on the Delhi- 
Mathura road in New Delhi;

(b) if so, what is the nature of the 
proposed development; and

(c) how much acreage of land is 
proposed to be taken under this 
scheme?

The Minister o£ Works. Upo^C w d  
Supply (Sardar Swaran Singh): (a)
Yes, Sir.

(b) A statement, showing the works, 
that are being carried out, is laid on 
the Table of the House. lSc€ Appendix 
VI, annexure No. 18.]

(c) 55 acres.
I n d ia n s  in  M a l a y a

•1057. Shri B. N. Roy: Will the
Prime Minister be pleased to state;

(a) the approximate number of 
the Indian citizens living at present 
in Malaya including Singapore;

(b) whether there is any restric
tion against purchase of immovable 
property by them; and

(c) if the answer to part (b) above 
be in the affirmative, whether Cxov- 
ernment have made any represen
tations in the matter?

The Deputy Minister of E xtor^  
Affairs (Shri AnU K.
6.50,000 as (estimated on .;Oth June tms 
year.

(b) There is no restriction in Singa
pore Penang. Province Wellesley and 
Malacca. In the nine States ia  Malaya, 
however, there are areas reserved for 
Malays, in which non-Malays are pre
cluded by law from purchasing any 
property.

(c) As the restriction applies equally 
to all non-Malays, the Government of 
India hn' e not ronsidered it necessary 
to intervene in this matter.

K o na r  D a m

♦1059. Shri N. P. Sinha: (a) Will 
the Minister of Irrigation and Poucr
be pleased to state what was the 
scheduled date for completion of the 
Konar Dam of the D.V.C.?

(b) Have any material changes 
been made in the original plan and 
execution of works?

(c) When is the work likely to be 
completed?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The
Konar Dam is scheduled to be com* 
pleted by June 1953,

(b) Yes, Sir. The Konar was 
originally designed as an all-earth dam; 
but subsequently on the recommenda
tion of the Board of Consultants o f 
the Damodar Valley Corporation the 
design has been changed to an eartli 
dam with a concrete gravity spillway 
in the river channel.

(c) The work is expected to be conw 
pleted by June 1953 as originally 
scheduled.
F a c il it ie s  g iv e n  to  a  C o n t r a c t o r  a t  

H ir a k u d

*1060. Shri R. N. S. Dee: Will the 
Minister of Irrigation and Power be 
pleased to state:

(a) whether all machines, trans
port vehicles, supervision personnel 
and other facilities are supplied by 
the Government in respect of the 
contract work entrusted to Messrs. 
Jogendra Singh and Company at 
Hirakud;

(b) why the works so entrusted to
the above firm are not departniental- 
ly executed; and ,

(c) whether the facilities given to 
Messrs. Jogendra Singh are given to 
any other contractors?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Accord
ing to the terms of the contract 
machines and transport vehicle's for 
carriage of rubble from quarry to 
crushing plant are to be supplied to 
the contractor M /s Jogendra Singh & 
Co. free of hire charges. The cost of 
running and maintenance of machinery 
is borne by the contractor. No super
visory personnel is supplied by the 
Government nor are any supervision 
charges being incurred.

(b) Tenders were invited for the 
work. As the rate quoted by the firm 
was found to be lowest and most 
economical, the work was entrusted to 
them and not taken up for execution 
departmentally.

(c) Does not arise as M /s Joginder 
Singh are the only quarry contractors 
on the project.

C en tr a l  T ea B oard

•1062. Shri K. C. Sedhia: (a) Wili 
the Minister of Commerce and Indus
try be pleased to state the present
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constitution and personnel of the 
Central Tea Board?

(b) What is the total amount of 
fund which they administer?

(c) What is the control of the Cen
tral Government over this Board as 
regards its administration?

The Minister of Cemmerce (Shri 
Karmarkar): (a) A statemeni is laid 
on the Table of the House.

(b) About Rs. 85 lakhs annually.
(c) A statement Is laid on the Table 

o f  the. House. [See Appendix VI, 
annexure No. 19.]

S alt  O r g a n is a t io n  and  GtovERNMEMT 
F a c t o r ie s

•1064. Shri K. C. Sodhia: (a) Will
the Minister of Production be pleased 
to state whether the Departmental 
Committee appointed to examine the 
set-up of the Salt Organisation and 
the work of the Government Factories 
has submitted its report?

(b) If so, what are its chief re
commendations?

(c) If not, how long is it likely to 
take?

(d) Have Government finalised 
their decision regarding the recom
mendation of the Estimates Com
mittee in regard to the abolition of 
the licensing system and if not. when 
are they likely to do so?

The Minister of Production (Shri K. 
C. Reddy): (a) Not yet.

(b) Does not arise.
(c) The Report is likely to be sub

mitted soon.
(d) Government hope to come lo a 

final decision shortly. Meanwhile the 
Hon’ble Member may be interested to 
know that both the Salt Experts Com
mittee and the Salt Advisory Com
mittee have recommended contimiation 
o f the licensing system.

R eh ab ilitation  in  C achar

*1065. Shri K. P. Trifiathi: (a) WiU 
the Minister of Rehkbilttatioii be
pleased to state how many displaced 
persons have entered the district of 
Cachar to date?

(b) How many have been rehabili
tated on land and how many other
wise, and how many stiU remain to 
be rehabiUtated?

(c) How many wdre rehabilitated 
OR tea gardens through the India Tea 
Association and at what cost?

(d) What has been total ex
penditure incurred by the Cmtral 
G ov ^ m en t up to date?

(e) How many still remain to be 
rehabilitated?

(f) Has the Central Government 
expressed a desire that the Govern
ment of Assam should take over the 
rehabilitation work in Cachar?

(g) Have the Assam Government 
asked for an enquiry into the extent 
of rehabilitation done up to date be
fore it takes over?

The Minister o f RehabiliUtion
(Shri A. P. Jain); (a) According to 
the All India census of March, 1951, 
the number of displaced persons resid* 
ing in the district was 93,349.

(b) and (e). Attention is invited to 
the reply given by me to part (d) of 
Starred Question No. 1904 by Shri S. 
C. Deb on the 21st July, 1952.

(c) 2,100 families;
Rs. 21 lakhs approximately.

(d) Rs. 1,41.34,954.
(f) and (g). The matter is under 

correspondence with the Assam Gov
ernment.

P ropaganda  fo r  In d ian  Tea
*1006. Dr. Rama Rao: Ca) Will the 

Minister of Commerce and Industry
be pleased to state what steps have 
been taken by Government to carry 
on propaganda for Indian Tea abroad?

(b) If so, in what countries?
(c) Has any organisation been set 

up for the purpose and if so, what?
(d) Have Government explored the 

possibility of selling our.tea to the 
Soviet Union and East European 
countries either for cash or on barter 
system?

The Minister of Commerce (Shri 
Karmarkar): (a) to (c). I may refer
to th<e statement made in reply to 
part (a) of the Starred Question 158 
answered at the meeting of the House 
of the People on the 10th November, 
1952.

(d) Tea has appeared in the past as 
an item of export in barter agiteements 
with the Sovlef Union. Exports of tea 
are freely permitted'^ to all Sayt 
European countries.
IMTORTCD S il k  (Pricks and  Dibtribq-

TIOW)

M067. Shri Modlth Gowda: Will
the Minister of Commeree and
try be pleased to state whether any 
action has been taken in regard to 
the Tariff Board’s recommendation 
that powers should be taken under 
the Essential Supplies (Temporary 
Powers) Act to regulate the prices 
and distribution of imported silk*
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The Minister of Commerce and In
dustry (Shri T. T . Krishnamachari):
The Tariff Board recommended that 
this question should be examined by 
Government and after careful con
sideration it was decided that such 
action was not necessary.

Sale o r  G o v e r n m e n t  P u blicatio n s

^1068. Shri N. L. JoshI: (a) Will
the Minister of Works, Housing 
Supply be pleased to slate whe
ther ths Government of Inaia 
publications, suoplied to the Members 
of Parliament, are made available to 
the public by sale’.’

(b) If so, how and if not, why not?
The Minister of Works, Housing and 

Supply (Sardar Swaran Singh): (a)
Yes.

(b) The publications can be obtained 
from:—

(i) Government of India Book 
Depots at New Delhi and Calcutta;

(ii) Government selling agencies and 
recognized private agents throughout 
the country;

(ill) Railway Bookstalls;
(iv) Recognized selling Agents and 

Indian Missions abroad; and
(v )  G overn m en t of In dia PuMica- 

tlons Branch or the Publication Divi
sion, direct.
G o v e r n m e n t  op India ’s R epresem t-  

ATivE IN P e r s ia n  G u lf

•1069. Shri H. N. Mukerjee: Wm
the Prime Minister be pleased to
state:

(a) whether we have a represen
tative of the Government of India in 
the Persian Gulf areas; and

(b) if so, whether such repr^en- 
tative has submitted a report to Goy- 
ernment on his tour of the oil field 
region with a view to a study of the 
condition of Indian Nationals there?

The Deputy M l n l ^  o f 
M a in  (Shri AaU K. C!h«iid«); (a)
and (b ). There Is ^epresentattve of 
the Government of India in t ^  
slan Gulf. A senior -officer t>f tfce 
Indian Legation. Baghdad. }»ow-

after the interests of Indians there and 
has submitted reports from time to 
time.

The last visit to Kuwait and Bahrain 
was paid by the ^
Affaires in Baghdad in May 1952.

Certain grievances of the Indian 
ertiployees in the oil companies were

brought to our notice. Steps were 
taken thereon “and a certain revision 
was made in the standard agreement 
for the conditions of service of Indian 
employees of the oil companies. The 
agreement was primarily a business 
contract between private Arms in a 
foreign country and its employees.

In d ia n  M u s l i m s  h e l d  up  n v  p a s s p o r t * '  
AUTHORITIES IN WEST BENGAL

•1070. Shri T. K. Chaudhuri: (a>
Will the Prime Minister be pleased 
to state whether the issue of oass- 
ports to a large number of Indian 
citizens belonging to the Muslim com
munity in West Bengal but who are 
now in the service of the East l^sikis- 
tan Government, either by option 
1947 or otherwise, have been held up 
by passDort issuing authorities in 
West Bengal?

fb) Have the Government of India 
issued ativ specific inadructions to
passport authorities in West Bengal
in this regard?

(c) Have Government made any
inquiries whether the families o f 
these persons live permanently in
India and whether they have any
permanent family establishments and 
landed properties in India and West 
Bengal?

(d) Is it a fact that many of these 
persons are enrolled as electors in 
the voters’ list in this country for 
State Assembly and Parliamentary 
elections and participated in the last 
general elections?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a), 
<c) and (d ). A report has been called 
for from the Government of West 
Bengal. As soon as it is received the 
relevant information will be laid on 
the fa b le  of the House.

(b) No. All claims to the citizenship 
of India have to be decided in accord
ance with Articles 5 to 10 of the Con
stitution of India.
Calcutta  J ute  D e al er s ’ AssociATicM f

*1071. Shri H. N. Mnkerjce: Will
the Minister, of Commerce and In
dustry be pleased to state whether it 
is a fact that none but Europeans are 
permitted to be members of the 
Calcutta Jute Dealers* Association?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
The name of the Association has since 
been changed to the Calratta Jute 
Brokers* and Dealers* Association and 
Government understand that Indians 
are not excluded from being members 
of this Association.
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P r in t in g  T e c h n o l o g y

M0T2. Shri B. N. Kureel: (a) Will 
the Minister of Works, Housing and 
Supply be pleased to state whether 
there is any Central Government 
Institute to impart instructions in 
Printing Technology?

(b) Is it a fact that the Controller 
of Printing and Stationery considers 
the followinn: qualification as essen
tial for recruitment to the super
visory technical posts in the Goveiti- 
ment of India Presses:

“ Certificate or Dinloma in T'rint’ 
ing and allied trade of re
cognized Printing School/ 
College in U.K./U.S.A./ 
Europe or from technical 
institution in India granting 
equivalent diploma or certi
ficate as qualified apprentice 
from Government of India 
Press” ?

(c) Do Government propose to lay 
on the Table of the House a state
ment showing the academic and 
technical quaUflcations of the Super
visory Staff employed in the Govern
ment oi India Presses and the Office 
of the Controller of Printing and 
Stationery?

The Minister of Worics, Housing and 
Supply (Sardar Swaran Singh): (a)
Training is imparted by the Govern
ment of India Presses at Calcutta and 
New Delhi to a limited number of 
apprentices.

(b> Yes. Sir, for direct recruits to 
the grades of Overseers and Assistant 
Managers (Technical) in the Govern
ment of India Presses.

(c) It would hardly be appropriate, 
in my view, to exoend labour and 
time In the preparation of such a 
statement. I shall however glad^ con
sider what action mav be feasible, if 
the hon. Member would indicate what 
he would like to be gone into on the 
basis of such a statement.

A l u m in i u m  M a n u f a c t u r in g  P l a n t  im 
M adh ya  P radesh

*1073; Shrimati Sucheta Kirpalanl:
(a) Will the Minister of Commerce 
and Industry be nleased to state 
whether Government are aware that 
the Madhya Pradesh Government 
purchased a plant for an aluminium 
manufacturing unit to be located in 
Katni?

(b) Is it a fact that subsequent tc 
the purchase it was found that siiffl- 
cient reserves of bauxite did not 
occur in Xatnl?

(c) Is it also a fact that the plant 
purchased was of an out-moded type?

(d) How much money was spent on 
the venture and what has happenea 
to this plant?

(e) Was the expenditure incurred 
by the Madhya Pradesh Government 
or by the Government of India?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) No, Sir.
(c) No,. Sir.
(d) Rs. 104-90 lakhs including 

interest charges upto September, 1952. 
The power plant has been lying in 
storage at Champa and the Madhya 
Pradesh Government propose to instal 
it at Ballarshah for providing addi
tional generating capacity in the State 
Government’s Electricity Grid Schemei.

(e) By the Madhya Pradesh Govern
ment.

E l ec tio n s  in  C h an d er n ago r e

*1074. Shri Tushar Chatterjea: Will 
the Prime Minister be pleased to 
state:

(a) whether it is a fact that Gov
ernment of India have sent instruc
tions to Chandernagore Administra
tive Authority to prepare a voters' 
list for general election;

(b) if so, what is this election 
meant for; and

(c) whether it is the intention of 
the Government of India to replace 
the nominated Advisory Council of 
Chandernagore by an elected Council 
as it was before?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
No such instructions have been Issued. 
The question of the future adminis
tration of (Thandemagore is under con
sideration.

(b) and (c). Do not arise.
G l as s  in d u s t r y  u s in g  F u r n a c e  O il

•1075. Dr. Amin; Will the Minister 
of Commerce and Industry be pleased*
to state:

(a) whether it Is a fact that some 
of the units of the glass Industry 
using furnace oil a.s fuel are not able 
to compete with other units of this 
fndusitry using coal as fuel In view of 
the abnormal increase In the prices 
of furnace oil from 19th January. 
1952;

(b) if the answer to part (a) above 
be in the affirmative, what relief do 
Government propose to give to the 
glass industry using furnace oil: and
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(c) if no relief is to be Riven, the 
reasons ttierefor?

The Minister of Commerce and In
dustry (Shri T. T. Kritiinamachari):
(a) and (b). It is true there was an 
increase in the price of furnace oil 
from 19th January 1952; but it would 
not be correct to say that because of 
this the glass industry units using 
iurnace oil were not able to compete 
with other units of this industry using 
coal.

With effect from 1st December, 1952, 
the price of furnace oil has been
reduced by Rs. 43 to Rs. 4(j per ton.

(c) Does not arise.
F u r n a c e  O il

*1076. Dr. Amin: Will the Minister 
of Works, Housing and Supply be
pleased state:

(a) whether it is a fact that Messrs. 
Caltex (India) Ltd. are in a position 
to meet our country’s full require
ments of furnace oil from their 
Bahrain Refinery; and

(b) if the answer to part (a) above 
be in the affirmative, why furnace 
oil is allowed to be imported from dis
tant sources?

The Deputy Minister of Works, 
Housing and Supply (Shri Bara-
gohaln); (a) No, Sir, not to my 
knowledge.

(b) Does not arise.
C e m e n t  F a c t o r y  a t  N e e m u c h

•1077. Shri U. M. Trlvedl: (a) Will 
the Minister of Commerce and In
dustry be pleased to state what steps 
the Central Government have laken 
for the establishment of a Cement 
Factory at Neemuch?

(b) What help the Central Govern
ment are prepared to render for the 
establishment of such a factory at
Neemuch?

(c) What data Government have 
made available for prospective indus
trialists and where such data is 
available?

The Minister of Commerce and In- 
dnstry (Shri T. T. Krlshnamaehari):
(a) and (b). There was a proposal to 
start a cement factory at Neemuch in
1949. As the cement production capa
city available for this area was more 
than sufficient, an additional cement 
factory in this area was not considered 
necessary. The position still remains 
the same.

(c) Requests for data are complied 
with to the extent postfbTe,

P a s s p o r t s  to  P a k is t a n

*1078. Shri N. L. Joshl: Will the
Prime Minister be pleased to state:

(a) the total number of passports 
issued by the Indian Government to 
persons visiting East and West Pakis
tan after the introductien of the pass
port system; and

(b) the total number of Pakistan 
residents who visiLc l this country 
during the same period?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
5,500 tiM the 31st October, 1952.

(b) The Government of India granted 
relaxations to border residents till the 
31st October 1952, and to certain trans
port workers till the 31st December 
1952. It is not possible to say how 
many Pakistan nationals took advant
age of this. Apart from them, 2,712 
visas for India were granted till the 
31st October 1952, but it cannot be 
said how many of them actually visited 
India.
L and to  M.Ps. f o r  b u il d in g  pxjrposeb

*1079. Shri N. L. Joshi: (a) WiU
the Minister of Works. Housing and 
Supply be pleased to state whether 
there is or was any proposal for 
consideration before Government to 
allot vacant sites of land for building 
purposes to the M.Ps. at New Delhi?

(b) If so, what are the decisions 
of Government on the same?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a)
No. .

(b) Does not arise.
S alt  M a n u f a c t u r e r s  i n  O r is s a

*1080. Shri Sanganna: WiU the Min
ister of Production be pleased to 
state:

(a) the number of salt manufactur
ers in the State of Orissa;

(b) whether licences have been 
granted to manufacture salt; and

(c) whether any agreements have 
been entered into by the manufac
turers with the Central Government?

The Mlnlsler of Prodnetlon (Shri K. 
C. Reddy): (a) 35 licensed manufac
turers and about 400 to 500 small scale 
unlicensed manufacturers.

(b) Yes, except in the case of small 
scale manufacturers, who work areas 
under 10 acres each and in whose 
case grant of licences is not necessary.

(c) Yes. but only with manufacturers 
who produce salt on Central Govern
ment lands.
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R epo rts  of  Indian  T rade 
. C o m m is s io n s

*1081. Shri Muniswamy: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the Indian Trade Com
missions abroad send their reports 
weekly, fortnightly or monthly;

(b) the time taken by them for the 
preparation of such reports;

(c) the time taken by the Ministry 
for announcing them to the public; and

(d ) ‘ whether any steps are contem
plated to shorten the period of prepa
ration of the reports and to publish 
them quickly?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamacharl):
(a) to (d). A statement giving the 
required information is laid on the 
Table of the House. (5ee Appendix 
VI, annexure No. 20.]

F a c t  F in din g  C o m m itte e  f o r  c o lo n ie s  
IN W e s t  B e n g a l  

*1082. Prof. D. C. Sharma: (a) Will 
the Minister of Rehabilitation be pleas
ed to state whether Government have 
appointed any fact finding Committee 
to make survey and assessment of the 
conditions in relief and rehabilitation 
colonies in West Bengal?

(b) If so, who are its members?
(c) What is the scope of its enquiry?
(d) When will it submit its report?
The Minister of Rehabilitation 

(Shri A. P. Jain): (a) Yes.
(b) (1) Shri K. P. Mathrani, I.C.S., 

.Toint Secretary, to the Government of 
India, Ministry of Rehabilitation, New 
Delhi.

(2) Shri N. Bai Chowdhury I.C.S., 
Additional Secretary, Refugee Relief 
and Rehabilitation Department, Gov
ernment of West Bengal.

(3) Shri Subrata Sen of Indian 
Statistical Institute, Calcutta.

(c) To make a survey and assess- 
thent of the conditions in BeUef Camps 
and Rehabilitetion Colwiies, j o 
cularly in relation to housing, n in fu l 
employment, vocational and teomical 
traming and various other rehabilita
tion measures undertaken by Govern
ment.

(d) By 31st January, 1953.
D e te n tio n  or In dian  P a s s e n g e r s  

IN D u rban

nW S. Prof. D. C. SbBnam: WiU the 
Prime Mtnljrter be leased to state:

(a) whether the attention of Got* 
emment h^s been drawn to the news

which appeared in the press, relating 
to the detention of the Indian passen
gers who arrived by a ship in Durban;

(b) whether Government have made 
enquiries about the correctness of this 
news; and

(c) what are the actual facts?
The Deputy Minister of External 

Affairs (Shri Anil K. Chanda): (a)
Yes.

(b) and (c). Enquiries made by our 
High Commission in South Africa re
veal that the Health authorities in the 
Union felt concerned about the number 
of tubercular Indians who entered 
South Africa. They, thereupon, decided 
to screen fresh arrivals; including by 
those Indians who arrived at Durban 
by the S. S- Karanja on the 29th 
October 1952. The whole process 
took about a couple of hours. The 
passengers were then allowed to go.

M ica (P k o d u ctio n  and E x p o r t)

*1084. Shri B. S. Murthy: Will the 
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the ofll- 
cial export figures of mica exceed the 
actual production figures;

(b) if the answer to part (a) above 
be in the afflrmative, the reasons for 
the same and the amount lost by Gov
ernment as royalty; and

/c )  the duty, if any, imposed on 
mica export?

 ̂ Commerce and In-
f a o V e s * “ ®**“ *“ ®®hari):

(b) The diflference can mainly be 
ascribed to: (i) export of stolen mica

productionreturns, (li) export of mica recovered 
from dumps, and (iii) export of mica 
by small concerns who ^  not figure 

returns. Information re- 
prd in g  the loss of royalty on this 
ftccount Is not available.

(c) No export 
mica. duty is levied on

Ea st  B eng al  D isplaced  Persons

pleas^ to state the total numbir o f 
East Bengal evacuees rehabUitatod by 
C^em m ent in West Bengal and In 
other States of the Indian Union, 
State-wise, up-to^ate? ’

(b) How many of these have built 
up their own heusesT

(c) How many are living in Oovem- 
h^ses?®^ Government requisitionad
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(d) What is the number of persons 
now living in station platforms, open 
sheds, etc.?

The Minister of Rehabilitation 
(Shri A. P. Jain): (a) to (d). The 
information is being coLected and will 
be laid on the Table of the House in 
due course.

P roduction  of  I ron  o r e  etc .

431. Shri Nanadas: 'h "Minister
of Commerce and Industry be pleased 
to state;

^a) the production of Iron ore, Man
ganese ore, Chromite. Ilmenite, Baux
ite, Copper and Mica during the years 
1946. 1947. 1.948. 1949. 1950 and 1951; 
and

fb  ̂ the exports separately to U.K., 
U.S.A.. and other countries during the 
years 1946 to 1951 of Iron Ore, Man
ganese Ore. Chromite. Ilmenite. Baux
ite. Copper and Mica?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement is laid on
the Table ol the H )use. [See Appen
dix VI, annexure No. 21.]

D v e - st u f fs

432. Shri Nanadas: Will the Minister 
of Commerce and Industry be pleased
to state:

the number nf firms who have 
been oermitted to start the manufac- 
turp of Dye-stuffs in India since 1947;

fb) the name.<? of the Indian and 
American flrmfe who have entered into 
a partnership to float a concern for 'h : 
manufacture of Dye-stuffs and 
share of each In the capital; _

(c) what dye-stuffs are proposed to 
be manufactured in India; and

(d  ̂ which of the essential raw mate
rials needed for the manufacture of 
dve-stuffs are available in India and 
which are required to be imported?

The Minister of Coj^erce and In
dustry (Shri T. T. Krishnamachari);
(a) Only one.

(b) M /s. Atul Products Umited, 
Bulsar.

M /s. American Cynamid Company, 
New York.

The issued capital Is Rs. 1 crore and 
the American Arm is understood to 
have taken up shares of the value of 
Rs. 10 lakhs.

(c) A statement is laid on the Table
of the House. [See Appendix VI, 
annexure No. 22.] '

(d) A statement is Pj^ced on the 
Table of the House. (See Appendix 
VI, annexure No. 22.]

C loth  pur ch ased  b y  G o v e r n m e n t

433. Shri Madiah Gowda: Will the 
Minister of Commerce and Industry
De oleased to state the quantity and the 
value of (i) Khadi (ii) hand-loom 
cloth and (iii) foreign cloth purchased 
by Government for the years 1950-51 
and 1951-52?

The Minister of Co_ „ ’ce and In
dustry (Shri T. T. Krishnamachari):
A statement showing the value of pur
chases, made is p’pned on +he T 'ble of 
the House. |See Appendix VI, an
nexure No. 23,]

In view of different units adopted 
for different varieties of cloth statistics 
by quantity are not maintained.

Im p o r t  L icen ces  for  G l a s s -w a r e

434. 'Mulla Abdullabhai: Will the
Minister of Commerce and Industry be
pleased to state the number of import 
licences for glass-ware granted during 

ĥe year 1951 and January to June 1952 
nnd the names of the countries from 
which it was to be imported?

The Minister of Commerce (Shri 
Karmarkar): A statement is placed
on the Table of the House. [See 
Appendix VI, annexure No. 24 ]

A r e c a n u t  (Im p o r t )

435. Shri Thimmaiah: Will the Min* 
ister of Commerce and Industry be
pleased to state what is the quantity 
of Arecanut annually imported from 
foreign countries?

The Minister of Commerce (Shri 
Karmarkar): Attention of the hon.
Member is invited to the answer given 
by me to part (a) of Unstarred Ques
tion No. 101 by Shri Achuthan 
answered on the 13th November 1952̂  
in this House.

T e x t il e s  (P r o du c tion )

436. Sardar Hukam Slngfa: (a) WiU
the Minister of Commerce and Indus
try be pleased to state what was the 
total production of textiles in Indian 
mills during the years 1948. 1949,
1950, 1951 and 1952?

(b) What quantity is proposed to be 
exported this year?

The Minister of Commerce ai^ In
dustry (Shri T. T. Krishnamachari):
(a) A statement is placed on the 
Table of the House. [See Appendix 
VI, annexure No. 25.]

(b) About 700 million yards of cloth 
are likely to be exported this year.



1311 Written Answers 9 DECEMBER 1952 'Written Answers 1312

In s u r a n c e  P o u c ie s  of  D isplaced  
P er so n s , r e c e iv e d  f r o m  P a k is t a n

437. Sardar Hukam Singh: Will the 
Minister of RehabUitation be pleased 
to state;

I a )  W h e th e r  any insurance policies 
of aispiaced Government servants fin
a n c e d  f r o m  their General Provident 
Funds have b e e n  r e c e iv e d  from Pak
istan; ana

(h) whether they have been deliver
ed to the persons concerned?

The Minister of RehabiUtation
(Shri A. P. Jain): (a) Yes. 330 Insur
ance policies have been received. • 

(D) 273 Policies have been delivered 
to the persons concerned; steps are 
being taken to deliver the remaining 
policies.
R e - e n t r y  o r  I n d ia n s  in t o  A u s t r a l i a

438. Shri P. T. Chacko; Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that the 
Government of Australia have impos 
ed several restrictions on the re-entry 
into Australia of Indiens who have 
left that country; and

(b) if so. what steps Government 
have taken in the matter?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) and (b ). There has 
been no change in the policy of the 
Government of Australia in recent 
years and no case has been reported 
so far of an Indian being refused r^  
entry to Australia after he has left 
that country. There are no set regula
tions governing the reentry into 
Australia of Indians who have left 
that country. The Commonwealth 
Government usually raise no objection 
to the re-entry into Australia of 
Indians who have left that country, 
provided the applicant can furnish 
proof of his long residence in Australia 
and has not come to adverse ciotice.

A c c u m u l a t io n  of C oal

439. Pandit Munlshwaf Datt Up»- 
dhyay: (a) Will the Minister of Pro
duction be pleased to state what is the 
amount of r>it-head stocks of coal ac- 
.iumulated this year and how does it 
compare with nit-head stocks m the 
years 1947, 1950 and 1951?

(b) How does the supply of wagons 
at present compare with the supply of 
wagons in the years 1947. 1950 and

The Minister of Production (Shri K. 
C. Reddy): (a) The pit-head stocks at 
the end o f September, 1947, 1950, 1951 
and 1952 were:

1947 ... 2.064.906 tons
1950 ... 2^83.003 ”
1951 ... 2397,027 "
1952 .. 3,34«,365 ”

(b) The. daily average wagon load
ings from Bengal/Bihar fields during
the above periods were:

1947 ... 2,640 wagons
1950 2,848 ”
1951 ... 3.019 ”
1952 3,136 
(for first 10 months)

Average loadings for the other Coal
fields are not easily available, but they 
are roughly another 650 wagons.

PLA.5TIC I n d u s t r y

440. Pandit Munishwar Datt Upa- 
dhyay: (a) Will the Minister of Com
merce and Industry be pleased to state 
tne number of factories with the total 
number of workers working in 1948 in 
the plastic industry and the number of 
lactones ana worKers engaged today 
in the same industry?

(b) Whot are the raw materials ne- 
c^sary for this industry and from 
vmat countries are they obtained?

(c) What is the encouragement 
offered to this industry in India?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamacharl):
(a)—

Year Number of Number of 
fftotories workers

1948 About 40 8,000 (ap p iox ,)/
1952 About 78 1 2.CC0 ( i } j n x , ) .

(b) and (c). A statement is laid on 
the table of the House. ISee Appen
dix VI, annexure No. 26.;

T r a d e  T r e a t ie s

441. Sardar Hukam Singh: (a) Will 
the Minister of Commerce and Influs- 
try be pleased to state with what coun
tries any Trade Treaties have been 
signed by the Government of India, 
during the five years ending 15th or 
August, 1952?

fb) Which of these Trade Treaties 
are in regard to specific commodity or 
commodities and which of these are 
General Trade Agreements affecting all 
articles of Import or export from or to 
any such country?

(c) How many of such Trade Trea
ties are in the nature of Barter Agree
ments for the exchange of Commo
dities against commodities, and how 
many of them require the Balance of 
Trade as between the treaty-making 
countries to be settled by the transfer 
of Bullion (gold or silver) or in other 
ways ■/

(d) Are there any of these treaties 
which require any degree of preference 
to be shown,.in the matter of Customs 
Duties c h a r ^  on import or export of
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given commodities from or to the 
treaty-making country, as against, or 
contradistinguished from, any other 
country?

(e) If so, what is the degree of such 
preference, and what are the countries 
lowards wh ch such preference is
.shown, as well as the reasons for such
oreference? *

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement giving the 
required information is laid on the
Table of the House. (5ec Appendix
VI, annexure No. 27.]

(c). With the exception of the short
term agreement concluded with 
Pakistan in April 1950. none of the 
trade treaties mentioned in the above 
statement are in the nature of a Barter 
Agreement. As regards settlement of 
trade balances, none of the treaties^or 
agreements in question require trans
fer of bullion. Such balances cure 
generally settled in sterling or r u p ^ .

(d) and (e). No, except in the case 
of Pakistan as provided in the June
1949 Agreement with that country on 
Rebate of Central Excises, a copy of 
which will be found in the Library 
of the House.

S c ien t if ic  E xp e d it io n  to  H im a l a y a s

442. Shri Raghavaiah: (a) Will the 
Prime Minister be pleased to state 
whether an expedition of scientists re- 
•̂f'ntly toured the Himalayas?

(b) By whom was the expedition or
ganised. who were the members there
of and what was its purpose?

(c) Which parts of the Himalayan
region did they cover?

(d) What help did Government ren
der the expedition?

The Prime Minister < Shri Jawahar- 
1al Nehru); (a) The latest expedition 
to the Himalayas is the Swiss Expedi
tion which has not yet returned.

(b) The expedition has been orga
nised by the Swiss Foundation for 
Alpine Research. It consists of 14 
Swiss Nationals and its purpose is to 
climb the Everest and to collect scienti
fic Information.

(c> Nepal and the region of the 
Everest.

(d) Exemption from payment of 
Customs duties was granted in reipect 
of the equipment imported by the
expedition, subjcct to ths ooBcUtloii 
that it was re-exported within a speci- 
fled period.

E x p o r t  op T e x t il e s

443. Shri Nanadas: Will the Minister 
of Commerce and Industry be pleased
to state:

(a) the quan^ty, value and varieties 
of exports of Indian textiles during
1947-48, 1948-49, 1949-50 and 1950-51;

(b) the countries which imported our 
textiles and the value of such exports 
to each country;

(c) whether it is a fact that there 
js at present no quota restrictions ope

. rating on the exports of cloth from
I n d i a ;  and

<d) if the answer to part (c) above 
be in the affirmative, the reasons which 
led the Government to remove export 
restrictions?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari): 
(a^ and (b). A statement is laid on 
the Table of the House. (See Appen
dix VI, anriexure No. 28.]

(c) Yes.
(d) The reasons are:—

U) the easy supply position of 
cloth in the countiy.

(ii) the need for maintaining ex
port markets and earning 
foreign exchange.

V e r if ic a t io n  of C l a im s

444. Shri Gidwani: WiU the Minister 
of Rehabilitation be pleased to state:

(a) whether it is a fact that from 1st 
of September 1952 to the 20th October 
1952, not a single claim sheet has been 
verified by about 125 Claims Officers; 
and

(b) whether many Claims Officers 
wrote to the Chief Claims Commission
er thfft they and their staff were sit
ting idle as no work was allotted to 
them after ^ s t  August 1952?

The Minister o f R^abiUtatton
(Shri A. P. Jain); (a) and (b ). About 
12,400 property sheets were verified 
from 1st September, 1952 to 20th 
October, 1952. by 110 Claims Officers. 
Since the bulk of the verification work 
had been finished hr 31st August, 
1952, m a te r  empbMls was laid on 
attestation and rationalisation of 
decided claims. Upto 23rd November, 
1952. 1,68,203 claims were attested and 
rationalised.

T end er s  f o r  w h e e l  la :

445. Shri Gidwani: (a) WiU the
Minister of Works, Hoasing and Supply 
be pleased to state whether it is a fact 
fhat tenders No. SW 1/17787-0/11 for 
two wheel lathee were publicly invited
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by the Director General of Supplies and 
Disposals, New Delhi?

(b) What is the value of these equip
ments?

(c) Is it a fact the said tenders were 
publicly opened at -the appointed date 
on the 22nd September, 1952?

(d) Is it a fact that after the open
ing of the tenders the date for receiv
ing more tenders was extended?

(e) Why has time been extended 
after opening of the tenders and in how 
many cases such procedure, without 
rejecting aU tenders, has been adopted?

ff) Is It a fact that some foreign 
Arms were interested to make new 
oflFers?

(g) How many more tenders were 
received as a result of the extension 
date?

(h) What is the policy laid down 
after opening of the public tenders?

(i) Is it the policy of the director 
General of Supplies and
permit the tenderers to change their 
rates after they are made public.

( j) What instructions do Govera- 
m m t propose to issue to observe the 
sanctity of the tenders?

Housing and Supply (Shri Bura- 
gobaln): (a) Yes, Sir.

(b) Rs. 6 lakhs approximately.
(c) Yes, Sir.
(d) Yes, Sir.
(e) Time was extended in this case

as the prospective tenderers did not 
get enough time to quote, "^ e  tender
notice was sent for publication In the
Indian Trade Journal, on 30th August 
1952, for tenders to be opened on 22nd 
September 1952. but the tender notice 
actually appeared in the Journal in 
i's issue dated 13th September 1952. 
Thus there was only a week for the 
tenderers to give their quotations.

There were complaints that the 
Trade had not been given • sufficient 
time to quote, particularly, those flrrr , 
which bad to consult their Principals 
abroad. It was also felt that there was 
not sufficient competition (only 4 
tenders having been received of which 
only one waf* to the speriflrat*ons) and 
that the ratpt; quoted were on the high 
side. It was therefore decided by the 
Denuty Director General (Supplies 
and Disposals), that quotations should 
be called fo * asain. The firms which 
had quoted first, were also given the 
chance to rc quo> tbeir offers and one 
of the firmf which had ouoted the 
lowest first time actually reduced its 
tender by Rs. 54.000 while re-quoting.

Tenders are not invited ordinarily 
afresh after opening them. It Is only 
in exneption^l cases that this is done.

(f) Yes, Sir.
The latheji in question are imported 

ones and not produced locally.
(g) Three more tenders were 

received as a result of the extension.
(h) After opening the tendori in

public, the most suitable tender(s) in 
respect of itrices, delivery, par;ticulars. 
etc.. is/are accepted and action taken 
to place oriers in the usual way,

(i) Tendered rates are not allowed 
to be changed except when for special 
reasons, th<; prices and other terms, 
are to be negotiated with the tender
ing firms w^ich then, get equal chances 
to revise their quotations.

(j) An elaborate procedure has 
already bet n prescribed by which the 
sanctity of tenders is duly maintained.
E c o n o m y  M e a s u r e s  t a k e n  b y  Dblhz 

S tate  E l e c t r ic it y  B oard

446. Shri Radha Raman; Will the 
Minister of Irrigation and Pow'er be
pleased to state what steps have been 
taken by the Delhi State Electricity 
Board to economise expenditure and 
what financial controls «re exercised 
by Government?

The Deputy Minister of Irrigation 
and Powei (Shri Hathl): (a) The
Board are examining a proposal for 
reducing t)ie recurring expenditure on 
clerical staff by preparation of con
sumers bills and other statistics with 
the aid of sorting and duplicating 
macjiines. Although Government do 
not exercise any direct control on the 
finances cf the Board, whose functions 
and powers in this respect are defined 
by statute, the following provisions in 
the Electricity (Supply) Art of 1948 
vest sufficient powers in the Governr 
ment t-> have an overall picture of 
the fini'nccs of the State Electricity 
Boards -md to impose their decisions 
in some cases:— ^

(i) Under Section 61 of the Act, the 
Board h i v e  to s u b m i t  their annual 
financial statement giving estimated 
capital and revenue receipts and ex
penditure for the ensuing year as well 
as Staten’  m t  of salaries of the mem
bers' and '?ervant.«; of the Board and 
other particulars to be placed before 
the Parliament. The Board has to take 
into account any comments made in 
the Parliament.

( i i )  Under Section 63. Government 
can make subventions to the Board 
and in doing .so impose suitable terms 
of financial control.

(ili) Undrr Sections 64 and 65 of 
the Act, Govf'rn.nent ca’ î impose 
terms and conditions of loans granted 
by ft or in according permission to 
the Board to borrow loans.
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(iv) Under Section 69 of the Act, 
apart from providing concurrent audit, 
o f  the accounts of the Board, the 
audited accounts have also to be 
published and placed for all at a 
reasonable price. The Board has 
further to comply with, the orders of 
the Government that may be passed 
on the audited reports of the Board.

No scheme costing more than Rs. 50 
lakhs can be taken in hand by the 
Board unless it has the approval of 
the Central Electricity Authority. In 
case the Board do not accept the 
recommendations of the Authority, 
the Scheme has to be referred to the 
Government for their approval.

E x p o r t  o f  I n d ia n  F i l m s

447. Shri C. R. Chowdary: (a) Will 
the Minister of Commerce and Industry 
be pleased to state how many 
Indian films were exported to West 
Pakistan every year during the past 
four years?

fb) What was the income earned 
by Government by these exports?

The Minister of Commerce (Shri 
Karmarkar): (a) Information regard
ing the number of cinematograph 
films exported is not recorded in 
official statistics.

(b) Nil, as there is no export duty
on exposed films.
iNVrrATlON TO THE PRIM E MINISTER

FROM N a g a  H i l l s  P e o pl e

448. Shri Rishang Kelshlng: (a)
the Prime Minister be pleased to state 
whether the Prime Minister received 
any invitation from any group of 
people of Naga Hills prior to his de
parture for the Eastern lour to include 
Naga Hills in his tour programme?

(b) Is it a fact that the Prime Minis
ter did not include Naga Hills in his 
tour programme? •

The Prime Minister (Shri Jawahar-
lal Nehru): (a) I received a large
number of invitations from various 
parts of the Tribal Areas in the North 
East Frontier and Assam. Among 
them was one, discourteously worded, 
from some people in the Naga Hills.

(b) I was unable to find time during 
my brief visit to go to the Naga Hills 
District. But I visited Mau in Manipur 
State, which is on the border of this 
District. T hope I shall have an 
opportunity of visiting the Naga Hills 
in the future.

Pf'TROLEUM AND KEROSENE O lL

449. Shri AmJad Ail: Will the Minis
te r  o f  Works. Housing and Supply be
pleased to state:

(a) the income, in the shape of taxes, 
on an average obtained annually by

the Government of India on petrol and
Kerosene oil; and

(b) the total amount annually allo
cated to the Government of Assam for 
each of these items by the Government 
of India?

The Deputy Minister of Worlw, 
Housing and Supply (Shri Bura- 
gohain): (a) Worked on the last
3 years’ fii^res, the annual average 
income from taxes comes to Rs. one 
crore, sixty lakhs from Petrol and 
Kerosene.

(b) No portion of the Central Excise 
Duty is allocated as such to Assam 
or any other State Government.
P u r c h a s e  o f  H a n d l o o m  P r o d u c t s  b y  

C e n t r a l  G o v e r n m e n t

450. Shri S. V. Ramaswamy: (a)
Will the Minister of Commerce and 
Industry be pleased to state whether 
the Central Government decided in
1949 or 1950 to purchase at least one 
third of their own requirement of cotton 
textiles In the shape of handloom pro
ducts?

(b) In accordance with that decision 
havft the Government of India purchas
ed any handloom products?

(c) If so, (i) for what value in 1950,
1951 and 1952; (ii) what is the quan
tity in yards: (iii) how much from 
each State; and (iv) for what depart
ments?

(d) Have Government decided to 
purchase more’

The Minister of Commerce and In
dustry (Shri T, T. Krishnamachari):
(a) and (b). Yes.

(c) A statement is laid on the Table 
of the House. [Sec Appendix VI, 
annexure No. 29.]

(d) This will depend on the ability 
of the industry to undertake manu
facture according to required speci
fications.

E x p o r t  OP F r u i t s

451. Shri B. N. Roy: Will the Minis
ter of Commerce and Industry be
pleased to state:

fa) whether export of Indian fruits 
increased in 1951-52 in comparison
with that in 1950-51;

(h) the main varieties of fruits 
which are exported; and

<c) whether there is any scheme 
under consideration for developing 
the export trade in fruits.

The Minister of Commerce (Shri 
Karmarkar): (a) Yes.

Cb) D ry  frw rts.— Cashew nuts and 
kernels, walnuts, almonds, pista. etc.
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Fresh fruits.—Coconuts, citrus fruits 
(oranges, pomeiees, limes etc.) Guava, 
safbta, Mangoes and Bananas.

(c) No.

C o ir  y a r n  and  G oods

452. Shri E. lyyani: Will the Minis
ter of Commorce aad Industry be
pleased to state which country was the 
largest buyer of coir yarn and manu
factured goods from India in 1949-50 
and 1950-51?

The Minister of Commerce (Shri 
Karmarkar): Both in 1949-50 and
1950-51, the largest buyer of coir yarn 
was Netherlands and of coir manu
factured goods, the United Kingdom.

C o m m u n it y  P ro jec ts  in  M adh ya  
P radesh

453. Sardar A. S. Saigal: Will the 
Minister of Planning be pleased to 
state:

fa) the progress ol work in respect 
o f the community development pro
jects in Madhya Pradesh at present;

(b) whether the District Develop
ment Committees and Project Advisory 
Committees have been formed;

(c) whether local social workers for 
the work have been recruited and if 
f?o. whether they are trained; and

(d) who is supervising the whole 
work and what are his qualifications?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Survey
of the project areas has been com
pleted and Budget estimates submit
ted to the Government of India. Con
struction of Community Centres 
(Panchayat Ghars) was started in 
Ba.star. In Amravati, Raipur and 
Bastar project areas, buildings for 
schools, construction of roads, wells, 

an ' imnrovement of exist
ing wells. construction of soak-pits 
have a’ so been done. Tanks have been 
stocked with flngerlings for pi.scicul- 
ture in Raipur project area. In 
Hoshangabad primary schools were 
opened and wheat seed and grain 
distributed.

(b) Yes.
(c) This is under consideration.
(d) Development Commissioner. He 

is a member of the Indian Civil 
Service.

H o u s in g  S cheme  in  O r is sa

454. Shri Sanganna; Will the Minis
ter of Works. Housing and Supply be
pleased to state:

(a) whether it is contemplated to 
construct forty thousand one-storeyed

and two-storeyed buildings for labour- 
cis and low paid Government servants 
at a cost of Rs. 9 <;rorcs under the 
New House Constru(? .̂*on Scheme of the 
Government ot India; '

(b) if the answer to part (a) above 
be in the affirmative, what amoiuit has 
been allotted to Orissa for the imple
mentation of the scheme: ana

(c) whether the Government of 
Orissa have begun the implementation 
of the scheme?

The Minister Works, Housing and 
Supply (Sardar Swaran Singh): (a)
The Subsidised Housing Scheme con
templates the construction of upto
28,500 tenements for industrial workers 
during the current year.

(b) No amount has so far b^ n  
allotted as the Orissa Government have 
not yet prepared fn detail any scheme 
and sent it up.

(c) Does not arise.

T ea I n d u s t r y

455. Shri K. P. Tripathi; (a) Will 
Minister of Commerce and Industry
be pleased to state what was the num
ber of workers employed in the tea 
Industry State-wise since 1939 uo-to- 
date?

(b) What is the number of acres 
under tea plantation State-wise since 
1939 up-to-date?

(c) What has been the production 
of tea State-wise since 1939 up-to-date?

(d) What has been the average price 
obtained State-wise since 1939 up-to- 
date of (i) exported tea (ii) tea sold 
for internal consumption?

(e) What has been the exported 
quantity State-wise (if possible) year 
by year since 1939’

(f) What have been the labour wages 
since 1939 up-to-date. State by Stste?

(g) What has been the value of ex
ported tea year by year since 1939 to 
date?

The Minister of Commerce (Shri 
Karmaricar); (a) and (f). Informa
tion is being collected and will be laid 
on the Table of the House.

(b) to (d ). The information Is laid 
on the Table of the House. |5ec Ap
pendix VI. nnnexure No. 30.1

(e) Figures of Statewlse exports are 
not available as statistics of exports 
are not recorded according to area of 
production.

(g) A statement is laid on the Table 
of the House. fSee Appendix VI. 
annexure No. 30.]
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456. Dr. Ram Subhae Sinsh: WIU the 
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of infant food 
imported into this country during the 
year 1951-52:

(b) whether it is a fact that Govern
ment have decided to cut down the im
port of such foods during the current 
Jicensing period; and

(c) if so. by what percentage?
The Minister of Commerce (S liri

Karmarkar): (a) 78,212 Cwts.
(b) Yes. Sir.
(c) In the licensing period January- 

June, 1952, infant foods were on
O.G.L. During July-December, 1952, 
Import Is allowed by established im  ̂
porters from soft currency areas on 
the basis of 20 per cent, of the half 
of their best year's imports. Actual 
users applications are also considered 
from firms having approved packing 
facilities.
V e h ic l e s  w i t h  O r g a n is a t io n  fo r  the  

R e c o v e r y  o f  A bducted  W o m e n

457. Shri Gidwanl: (a) Will the
Prime Minisler be pleased to state what 
is the total number of vehicles at the 
disposal of the Organ sation for the 
recovery of the abducted women?

(b) What has been the total expen
diture on them during the years 1949
50. 1950-51 and 1951-52?

(c) What is the expenditure on the 
maintenance of these vehicles during 
the same period?

(d) What is the expenditure on the 
petrol consumed during the same 
period?

(e) What is the expenditure on the 
repairs of these vehicles during the 
same period?

(f) Are log-books maintained?
(g) If so, are the log-books open to 

inspection?
The Prime Minister (Shrl Jawahar- 

ial Nehru): (a) 26 in all. Four of
these are in West Pakistan. The others 
are in Delhi. Rajasthan, West Bengal, 
Pepsu, Punjab (India), and Jammu.

(b) to (e). Information is being 
collected and will be laid on the Table 
of thef House as soon as available.

(f) Yes.
(g) Yes, by authorized persons.

D e v e l o p m e n t  S c h em e  f o r  N o r t h -E a st  
F r o n t ie r  A g e n c y

4.‘>8. Shri <^ohain: (a) Will the
Minister of Planning be pleased to 
state whether the Development Scheme
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prepared under the Five Year Plan lor 
the North-East Frontier Agency has 
been finalised?

(b) If so, what are the total amounts 
under different heads such as Educa
tion, Health, Communication, Agricul
ture and Social amenities?

(c) What amount will be provided 
as loans for Industrial and Agricul
tural Development?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) Yes, Sir.

(b ) A statement is placed on the 
Table of of House. [See Appendix VI, 
annexure No. 31.]

(c) The information is being collect
ed and will be placed on the Table 
of the House.

C o r ru g ated  I r on  Sheets f o r  M a n ip u r

459. Shri Rishang Keishing: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total requirement of corru
gated iron sheets by the State of Mani
pur and the supply of the same to the 
State during the years 1950-51. Iflui- 
52 and 1952-53;

(b) whether Government are aware 
that a number of applications for cor
rugated iron sheets, particularly from 
the hilt people, are kept pending for 
the last two or three years: and

(r) if the answer to part (b) above 
be in the affirmative, whether Govern
ment propose to take any step to meet 
the demand of the people of Manipur 
for corrugated iron sheets?

The Minister of Commerce and In
dustry (Shri T. T. £^linamachari):
(a) The information is not readily 
available as detailed statistics of 
demands from and supplies to each 
State according to each category of 
steel are not maintained.

(b) No. Sir.
(c) Does not arise.

R e c o v e r y  o f  A b d u c te d  W o m e n  
(E x p e n d it u r e ) ^

460. Shri Gidwani: Will the Prime 
Minister be pleased to state what is 
the per capita expenditure in repectof
each abducted person renoverod in 
India during the years 1949-50. 1950-51 
and 1951-52 under the Organisation for 
the recovery of abducted women?

The Prime Minister (Shrl Jawahar-
lal Nehru): It Is extremely difficult to 
determine the per capita cost of each 
abducted person recovered. Each 
recovery case has to be dealt with
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under individual circumstances. In 
some cases recovered persons are re
stored soon after recovery whereas in 
other cases persons recovered have to 
be detained in camps for fairly long 
periods pending investigation and sub
sequent restoration or return after the 
Tribunal has given its award.

I m p o r t  op  W ood  S c r e w s

461. Mulla Abdullabhai: (a) Will the 
Minister of Commerce and Industry be 
pleased to state what amount of Im* 
port licenses were" grafited for the im
port or wood screws during the periods 
July—December 1951, and January— 
June, 1952?

(b) What quantity of wood screws 
did actually arrive in this country 
during the above two periods?

The Minister of Commerce and In
dustry (Shri T, T. Krishnamacharl):
(a) and (b). A  statement is laid on 
the Table of the House. [iScc Appen
dix VI, annexufe No. 32.]

S t eel  W ir e  f o r  W ood  S c r e w s

462. Mulla Abdullabhai: Will the
Minister of Commerce and Industry
be pleased to state the total quota of 
the main raw material, i.e., steel wire, 
necessary for the manufacture of wood 
screws made available to the indigen
ous manufacturers during 19517

The Minister of Commerce and In
dustry (Shrl T. T. Krishnamachari):
960 tons.

G old  and  S il v e r  T hread  w o r k  of  
H yderabad

464. Shri H. G. Vaishnav: Will the 
Minister of Commerce and Industry be 
pleased to state: .

(a) whether any encouragement is 
being given to the well known cottage 
industry of “Himru Master” of 
Aurangabad and “ Kalabatu” i.e., gold 
and silver thread work of Paithan in 
Hyderabad State;

(b) if the answer to part (a) above 
be in the affirmative, what is the 
nature of the encouragement; and

(c) if the answer to part (a) above
be in the negative, the reasons there
of? .

The Minister of Commerce (Shri 
Karmarkar): (a) and (b). The develop
ment of cottage and small-scale indus
tries is, in the main, the responsibility 
of the State Governments concerned. 
The Government of Hyderabad has 
been taking keen interest in develop
ing “HimriP’ by introducing a number 
of new designs in the manufacture of 
"Himru” fabrics. They have also con
stituted a committee to suggest ways 
314 PSD

and means of improving the designs 
and for suggesting other means of 
developing this industry.

The Government of India also have 
been encouraging this industry by 
obtaining the fabric in different colours 
for display in the Central Cottage 
Industries Emporium, |vith the result 
that a number of Indian and foreign 
visitors have not only appreciated this 
fabric but have also purchased it in 
large quantities. In foreign exhibitions 
in which the Government of India 
participated, “Himru” was exhibited.

As regards "Kalabatu” of Paithan,
i.c. golden and Silver thread work, 
information is being collected and will 
be laid on the Table of the House.

(c) Does not arise.
G r a n t  to  M adr as S tate  f r o m  H and -  

LOOM F und

465. Shri Kachiroyar: Will the
Minister of Commerce and Industry be
pleased to state: •

(a) the amount and date of pajrment 
of grant to the Government of Madras 
from the Handloom Fund of 1949 for 
handloom development schemes;

(b) whether the Government of 
Madras have applied for further grant 
from the Handloom Fund and if so. 
with what result; and

(c) the number of representatives 
from Madras State on the All India 
Handloom Board? •

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) (1) Rs. 2,15,700 sanctioned on the 
26th December. 1950.

(ii) Rs. 1,00,000 sanctioned on the 
17th August, 1951.

(b) The Government of Madras
have submitted fresh schemes which 
will be placed before the All India 
Handloom Board. *

(c) The constitution of the All-India 
Handloom Board is not intended to 
provide representations on the basis 
of States. It happens that at this 
moment there are three non-offlcial 
members from the Madras State be
sides two officials.

R ent  for  G o v e r n m e n t  Q u a r te r s

466. Shri 8. C. Samanta: (a) Will
the Minister of Works, Housing and 
Supply be pleased to state the dates 
on which the stan<iard rents of Gov
ernment quarters at New Delhi were 
revised during the last three years and 
the causes which led to such revisions?

(b) Is i t \  fact that the latest revi
sions have increased the standard rents 
of certain types of clerks’ quarters by 
more than 200 per cent.?
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(c) Are Government aware that such 
abnormal increases have their repercus
sions on owners ol private houses and 
are contrary to the provisions of Rent 
Control Act?

<d) Is it a f^ t  that Officers who have 
not been provided with accommodation 
to which they are entitled are requir
ed to pay almost the same rates of rent 
as are paid by officers of equal status 
occupying higher and better types of 
accommodation?

The Minister of Works, Housing and 
Supply (Sardar Swaran Singh): (a)
The hon. Member has obviously in 
mind the revision of rents based on 
their pooling and not the usual quin
quennial revision necessitated by addi
tions and alterations to structures 
which add materially to their capital 
cost.

Accommodation allottable to the 
sarflfe category of Government servants 
but constructed at different times 
carry different rents, as they are based 
upon the cost involved. With the 
considerable addil^on that has taken 
place by way of new construction of 
residences, this disparity in rent for 
the same category of accommodation 
became very pronounced. It was, 
therefore, considered equitable to pool 
together the rents of all the buildings 
and average them out with due regard 
to the actual usable living space avail
able in the different quarters. Such 
an attempt was made in February
1950, but it was not fully implemented 
as it was felt that the methods adopted 
were susceptible of improvement. With 
a view, however, to reducing the loss 
to Government where it was clear 
that appreciably higher rents would 
reasonably be charged and at the same 
dme securing that the necessary relief 
was made available to those whose 
rents then were proportionately high, 
it was decided that pending further 
consideration, a ten per cent, increase 
should be made on the rents .of those 
bouses in where rents would have 
gone up, and in those cases where 
rents would have gone down, the rents 
as provisionally revised and reduced 
then should be levied. In either case 
the normal application of the ten per 
cent, celling in relation to the pay of 
the occupant was o  ̂ course enforced 
and a further review was taken in 
hand. As a result of the further re
view, revised rent^ have been announc
ed to be effective from 1st November
1952. These revised rents have secured 
an uniform basis of assessment, in 
relation to the effective accommoda
tion available in the residences.

(b) While for certain types of 
quarters the rents have increased the 
magnitude o f the increase Is not any^

thing of the order mentioned by the 
Honourable Member. It should not of 
course be overlooked that whatever be 
the rents, the 10 per cent, ceiling 
continues to apply.

(c) In view of the basis of the re
vision explained, it would be appre
ciated that there cannot be any 
material repercussions on owners of 
private houses; nor could it be held to 
be contrary to the provisions of the 
Rent Control 4ct. .

(d) This may be so in some cases, 
but not as a general rule.

W oo l  and P a sh m in a

467. Shri Hem Raj; Will the Minister 
of Commerce and Industry be pleased 
to state:

(a) the quantity of different kinds of 
wool and pashmina produced in Indie 
in different States in the last five years 
viz., 1948 to 1952;

(b) the total number of mills in 
India State-wise;

(c) the total number of hand-looms
engaged in woollen and pashmina in
dustry respectively; •

(d) the requirements of the woollen 
mills and those of the handloom indus
tries;

(e) whether any quantities of wool 
or pashmina are exported outside 
India to foreign countries and if so, 
what quantity and of what value of 
each one of them is annually exported 
and to what countries; and

( f )  w heth er an y woOl is im ported  
fro m  outside countries and if so, fro m  
w hich countries, in w hat qu an tity  and  
of w hat va lu e?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari);
(a) Estimates of production are 
available for raw wool as a whole and 
are not separately available for diffe
rent kinds and pashmina. A statement 
of production per year on the basis 
of the 1945 census of livestock is 
placed on the Table of the House 
[See Appendix VI. annexure No. 33.]

(b) A statement is placed on ^ e  
Table of the House. [See Appendix 
VI, annexure No. 33.]

(c) The information is not avail
able.

(d) It is estimated that the require-* 
ments of the woollen mills and the 
handloom industry (including carpet 
and drugget industries) are about 10 
million lbs. and 20 milUon lbs. per year 
respectively.
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(e) Yes. A  statement is placed on 
the Table of the House, [5ee Appen-

"dix VI, annexure No. 33.]
(f) Yes. A statement is placed on 

the Table of the House. [See Appen
dix VI. annexure Vo. 33.]

Cows, B u l l s  and  B u ffa lo e s  (Im p o r t )

468. Shrl B. S. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the number of cows, bulls and 
buffaloes which were imported into 
India during the years 1950-51 and
1951-52;

(b) the countries from which such 
imports were made; and

(c) the total value of such imports 
during the said period?

The Minister of Commeroe (Sliri 
Karmarkar): (a) to (c). Separate 
figures relating to import of cows, 
bulls and buffaloes are not maintained.

S ch ool  S l ate s

469. Shrl Muniswamy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity and value of school*
slates imported into India during 1938
39, 1939-40, 1948-49, 1949-50 and 1950
51;

(b) the quantity and value of school 
slates produced in India, consumed in 
India and exported during the same 
period; and

(c) whether India is self-sufficient in 
the supply of school slates?

The Minister of Commerce (81iri 
Karmarkar): (a) Import and export
figures for slates as such are not 
recorded separately in Trade Accounts.

(b) Consumption and production 
figures are being collected and will be 
laid on the Table of the House when 
received,

(c) From the results o f an Enquiry 
conducted by the Tariff Board in
1948-49. it is observed that India Is 
self-sufficient to meet the demands for 
school slates.

D iam o n d  F ields

470. Shri B. S. Murthy: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether any survey has been 
conducted as to the diamond fields 
available in India and the variety ob
tained In India:

(b) the total production and export 
during 1950-51 and 1951-52;

(c) the total imports during 1950-51 
and 1951-52; and

(d) the steps taken to step up pro
duction of diamonds in India?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Field investigations in certain 
areas in Vindhya Pradesh and Uttar 
Pradesh have been carried out. The 
varieties of diamonds obtained in the 
Panna District of Vindhya Pradesh 
are brilliant white or blue white.

(b) to (d). A statement is laid.on 
the Table of the House. [See Appendix 
VI, annexure No. 34.]

E l e c tr o l y t ic  C opper

471. Shri a  S. Murthy; Will the 
Minister of Commerce and Industry be
pleased to state:

(a) the total annual imports of Elec
trolytic copper and its money value;

(b) the total annual output of flre- 
refined copper in India and the places 
where it is manufactured; and

(c) the steps, if any, taken to manu
facture electrolytic copper in India?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a^ The information is not available 
in regard to electrolytic copper as an 
exclusive item. The position regarding 
imports of all grades of copper is as 
follows:—

Quantity Valuo

1950 
195!
I9«2

(up to Aug.) 7,659

tona. Re.
34,036 7.51,93,816

6,779 2,05.48,964

2,29,53.662
(b) Firo-roflned ooppor produoed in 

India :—
1950 6.614 tona.
1951 7,08$ „

\ 1952 5.063 .,
(upto Oct.)

The fire-refined copper is  produced 
at Ghatsila (Bihar).

(c) A scheme for installation of a 
Silver Refinery at Alipore, Calcutta 
has been approved by Government 
which, when started, will produce 
Electrolytic Copper as a by-product.
The initial and ultimate target of pro
duction will be 3.600 and 10.000 
tons per annum, respectively,
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C h r o m it e  O r e

472. Shri B. S. Murthy: WiU the
Minister of Commerce and Industry be
pleased to state;

(a) whether low-/?rade chromite ore 
is permitted to be exported, if so, the 
quantity exported in 1950-51 and 1951
52:

(b) the steps taken to prevent high- 
grade chromite ore being exported as 
iow-grade chromite ore; and

(c) the export duty on chromite ore?
The Minister of Commerce (Shri 

Karmarkar): (a) Yes. Quantities ex
ported were

1950-51
1951-52

3,564 tons. 
8,678 tons.

(b) Export o f high grade chromite 
ore is prohibited. Further, before any 
low-grade ore is allowed to be export
ed, the exporter has to satisfy the 
Iron and Steel Controller by produc
ing a certificate of analysis from the 
Geological Department of the State 
concerned that the ore tendered for 
export is of low grade.

(c) There is no export duty on this 
ore.

F o r e ig n  C a pit al

473. Shri Nanadas: Will the Minister 
of Commerce and Industry be pleased 
to state; .

(a) whether Government are aware 
of the Note on foreign capital submit
ted by the All-India Manufacturers’ 
Organisation;

(b) if so, what are its contents; and
(c) what action Government have

taken on it? .
The Minister of Commerce and In

dustry (Sliri T. T/ Krishnamachari):
(a) to (c ). A  letter from the All 

India Manufacturers Organisation 
dated 30th July 1952, was received by 
the Ministry. The letter is mainly a 
dissertation on the inadvisability of 
allowing foreign capital in Indian 
industries. Government do not think 
ajny action is called for in respect of

T e c h n ic a l  P e r s o n n e l  f o r  M a c h in e  
T o o l  F a c t o r y

474. Shri K. C. Sodhia: (a) Will the 
Minister of Production be pleased to 
state whether the recruitment of the 
key technical personnel for the 
Machine Tool Factory has been finalis
ed? .

(b) If so, what is the total number 
of Swiss and Indian gentlemen recruit
ed and what are their terms of ap
pointment?

(c) What is the total value of the 
order for plant and machinery placed 
up-to-date and from what countries?

The Minister of Production (Shri K. 
C. Reddy): (a) No.

(b) So far only 12 foreign technical 
officers have been recruited on a con
tract basis. The period o f their con
tract varies from one to three years 
and the other terms generally conform 
to the normal terms granted to officers 
engaged on contract.

(c) About Rs. 100 lakhs, mostly 
from Switzerland, the United King
dom, Germany and France.

U rea- cut/^-Am m o n i u m  N itr a t e  P lan t
AT 5INBRI

475. Dr. Ram Subhag Singh: Will the 
Minister of Production be pleased to 
state:

(a) whether Government propose to 
set up a Urea-cum-Ammonium Nitrate 
Plant at .Sindri; and

(b) whether help of the Technical 
Co-operation Administration has been 
sought for financial assistance and if 
so, with what result?

The Minister of Production (Shri K. 
C. Reddy): (a) Government are in
vestigating if plants for Urea and 
Ammonium Nitrate should be put up 
as a measure of expansion of ferti
lizer production by Sindri Fertilizers 
and Chemicals Limited.

(b) Yes. but the exteht of the aid 
which will be forthcoming will only 
be settled after the results of an 
engineering survey of the project, 
which is being undertaken, are known.
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HOUSE OF THE PEOPLE 
Tuesday, 9th December, 1932

The Eotue met at a Quarter to Eleven 
- of the Clock 

[Mr. Defuty-Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

1 1 -4 $  A.M.
MOTION FOR ADJOURNMENT 

C y c lo n e  in  T am iln a d
Mr. Deputy-Speaker: The bon.

Deputy Minister of Home Affairs will 
BOW make a statement regarding the 
adjournment motion relating to havoc 
caused by the recent cyclone in Tamil
nad.

The Deputy Minister of Home Affairs 
(Shri DaUr): On Saturday last, Gov
ernment promised to make a statement 
to the House about the damâ ie caused 
in Tamilnad by the recent cyclone. 
Since then the matter Tias been taken 
up in the Madras Legislative Assembly 
and the Chief Minister made a detailed 
statement in that Assembly yesterday. 
I propose to circulate to the ̂ Members 
of the House copies of fKat statement 
tomorrow. In the meanwhile I pro
ceed to give a summary the latest 
information available to us. In view, 
however, of the fact that communica
tions have been interrupted in certain 
areas, the statement is not quite com- 
tftete. Also, I understand that it has 
been raining heavily in parts of Tamil- 
Had since Sunday night and this might 
have caused some further damage.

On the morning of Sunday, the 30th 
November̂  a cyclonic storm of great 
velocity struck the South-East coast of 
Madras State and passed Inland. 
Cyclonic weather is not unusual at this 
time of the year in that part of India 
but it appears to have been excep
tionally severe on the present occasion. 
There was heavy rain from about 9 
A.M. to 10 P.M. The cyclone was fol
lowed by a tidal Wave and reports
354 PSD.
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from more than one coastal town in 
the affected jrea refer to flooding by 
sea-water.

The affected area consists mainly of 
Tanjore and Tirrucharapally districts. 
The storm blew off roofs of houses, up
rooted trees, and caused collapse of 
dwelling houses. Although most of 
the latter were mud houses and weak 
structures, quite a number of pucca 
buildings were damaged including a 
tuberculosis sanatorium which sustained 
serious damage. 169 persons have 
died and a number of persons have 
also been injured. Some 7 to 3 
thousand heads of cattle have been lost, 
so far as has been ascertained at pre
sent.

Paddy, the main crop of the area, is, 
reported to have been generally saved, 
but a five-mile belt of paddy along the 
Nagapatam coast has been destroyed. 
All reports agree that the greatest 
damage was suffered by cocoanut groves 
and plantain gardens. A final report 
as to the extenf of damage is expected 
in the next few dayŝ .

Road communications were cut off 
on the 30th November but most of the 
main roads were restored by the 5th 
of December. Railway track was ob
structed by fallen trees, telegraph and 
telephone wires damaged, and signal
ling posts badly twisted both on the 
main line (Villupuram-Cuddalore- 
Mayavaram-Trichinopoljr Sections) as 
well as on the chord and branch lines. 
The obstruction was cleared and the 
tracks restored in most places by the 
2nd and now the tracks yet to be res
tored are only two. It has been rain
ing since Sunday night. A passenger 
train capsized on its side at Koyilvenni 
station bjit fortunately there was no 
casualty or injury to any person. Six 
loaded wagons derailed between 
Tiruturaipundi-Arangangi but no one 
was injured. The railway authorities 
have taken emergency measures for 
granting relief to their staff and their 
families by rushing food wherever it 
is essential, by placing premises at the
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[Shii DatarJ 
disposal ol the homeless and by frant* 
ing advance of pay to the stall badty 
affected. Tel<Craph and tdephone coni- 
munlcatlons which were badly affected 
in the area hit by the cyclones were 
restored rapidly and, in fact, the tele- 
t̂(Niuminicati<m position was practically 
normal two days age.

Local officials are taking active 
steps to arrange immediate reUet fay 
way feeding the poor and the v>- 
vision of shelter for the homeless. Build
ing materials are being distributed. 
NonM>fflcial rdief Committees have 
been formed in some towns and a Dis
trict Cyclone Relief Committee is be
ing fbrmed in Tanjore. The State 
Govemmmt have authorised the Col
lectors to incur expenditure on reilef 
measures; and in view of the natun of 
the emeri^cy have delegated to them 
the widest possible discretion. It is 
clear that the Government of Madras 
and local non-offlcial associations are 
dealing with the situation in an 
energetic manner.

Koauul Annie Mascarene (Tri
vandrum): In view of the magnitude 
of the havoc caused by the cyclone has 
the Central Government given any 
relief to the State Government?

Shri Datar It is for the State Gov
ernment to ask for any aid but they 
have not aslced for any aid from the 
Central Government

Shri YaHatlians (Pudukkottai)
TO»€—

BIr. Depoty-Speaicer: I will not allow 
any argument. The hon. Member may 
kindly resume his seat. I adioumed 
it for the purpose of enabling the lioo. 
Minister to gatlier sufficient infimna- 
tion regarding this matter and placing 
it before the House. No doubt a seciout 
hardship has been caused and the 
matter is being teckled pitverly by 
the State Government. It is the prt- 
mary function of the State Govam- 
ment and whatever hdp is adrad for 
from the Central Government, it 
will be certainly given by the Central 
Government in consultetion with the 
Provincial Government. I will not 
allow any adjournment motion nn this 
ground and no further discussion over 
tliis matter is necessary. The House 
now wDl proceed with......

Slirl Nambiar (Mayuram): I am also 
a signatory of the adjournment motion.
I have got a report from Golden Bock 
that about 2,000 railway workers’ 
quarters are aflected, they have lost 
all their properties and no relief ia 
given to them. It is the concern of 
the Central Government. Apart from 
the help offered by the State Govern
ment, I want to Icnow whether any

thing more can be done not oidy 10 
the losses sustained by the fanners, elfi.. 
in Tanjoie and Trichinopoly diatridi 
but also to the railway workers* pro
perties. In view of these facts, wHl 
the Central Government give sooM 
relief to t h ^  people?

Mr. Depaty-Speaker: The stetemeqi 
read out by the hon. Deputy Mlnlst» 
of Home Affairs says:

"The railway authorities hav« 
taken emergency measures for 
granting relief to their staff and 
their families by rushing food 
wherever it is essential, by plasing 
premises at the disposal of the 
homeless and by granting advance 
of pay to the steS badly affected.*
If anything more b  necessary, cor* 

tainly all those matters will be con
sidered by the railway authorities and 
from the manner in which they have 
teckled this situation already it is dear- 
that they will not be behind any 
others in rushing to their aid.

Shri Vallatharas; The havoc caused 
is to the extent of 15 lakhs In Puduk
kottai constituency. May I know 
whether the Central Government h*a 
been furnished with any informatian 
from the State as to the total amount 
that has so far been given during these
9 days as relief to the local i>euple.

Mr. Depoty-Speaker: Barring the 
stetement that has been made, they an  
trying to handle the situation.

Shri Vallatharas; May I know whaf 
the Stete Government lias done?

Mr. Depoty-Speaker: Hon. Member* 
as representetives in the Provindil 
Legislature are equally anxious aboot 
this. I will not auow any more matter 
to be discussed. .

Slvl Nambiar: What has hai>pened 
to the motion.

Mr. Depaty-Speaker That motion la 
disallowed. It is a State subject That* 
are representatives of the people la 
the Stete as we are liere. They asm 
sufBcientiy strong to take care of tliem* 
selves. Inasmuch as it is an extraordl> 
nary situation where both the Central 
Government and the State Governmoit 
have to consult and collaborate, 1 
allowed this matter to be placed before 
the House. The hon. Deputy Minister 
of Home Affairs has made a statement 
with respect to all the matters that 
have been raised and is willing to place 
such other material that he has before 
the House. Under these circumstances, 
it is unnecessary to pursue this matter,
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The Government is equally anxious to 
do its best in this regard.

Shri Amjad AU (Goalpara-Garo 
Hills): On a point of order. 1 tabled 
an adjournment motion and I am to 
be informed what has happened to it.
IMt. Depaty-Speaker: Regarding the

Adjournment motion, hon. Member 
must bear in mind that so far as ad
journment motions are concerned, 
copies of the motion must be handed 
over to the Speaker, the Minister con
cerned and the Secretary and if the 
Speaker has given his consent, then, 
it can be brought to the notice of the 
House. The Speaker may find that it 
is not necessary to give his consent at 
all in which case it cannot be referred 
to the House. This Is apart from the 
admissibility. The rule 60 says that a 
motion for adjournment of the busi
ness of the House for the purpose of 
discussing a definite matter of urgent 
public importance may be made with 
the consent of the Speaker.

IRON AND STEEL COMPANIES 
AMALGAMATION BILL

(Goalghat-Jorhat)Shri Sarmah 
rose— ,

Mr. Dcputy-Speaker: Order, order. I 
have already indicated here that so far 
as the particular matter is concerned, 
if before the adjournment motion was 
tabled, there are questions relating to 
that matter and which are coming up 
by way of discussion for half an hour, 
as in this matter, an adjournment 
motion is not necessary. I said, it is 
not a matter of recent occurrence. The 
matter has already been brought to the 
notice of the House and a separate half 
an hour has been devoted for discus
sion of that' matter. Therefore. I need 
not give my consent. It is not neces
sary. It is only a repetition.

Shri Sarmah: May I, with jrour 
leave, invite the attention of the Gov
ernment to a very urgent matter in 
connection with the same matter.........

Mr. Depnty-Speaker: No, no.
8 hrl SamUdi: I got the telegram last 

night
Mr. Depnty-Speaker: I have not 

given my consent to the adjournment 
motion. I am not going to allow tills 
motion without even the adjournment 
motion.

Shri Sarmah: This is a different 
matter.

Mr. Deputy-Speaker:
many matters. The hon, 
tell me what exactly it 
Interrupt the proceedings 
I must go by the Order 
are various items to be 
today. Now, legislative.

There may be 
. Member can 
is. I cannot 
of the Hoû e. 
Papej. Tliere 
gone through 
business.

Mr. Depnty-Speaker: Further 
sideraUon of the Bill. Qause by danse 
discussion will now take place.

Clause 2 was added to the Bill ^  
Clause 3 was added to the BilL

Clauses 4 to 6 were added to the BQL 
Clause 7.— (Terms of transfer)

Shri N. Somaaa (Coorg): I beg to 
move:

In page 2, lines 47 and 49,~
for “for” substitute “ol the value

of*.
Shri A. C. Gnha (Santipur): I hxwn 

an amendment. No. 7.
Mr. Depnty-Speaker: I am coming to 

that later.
Shri N. Somana: The sentence as it 

stands is not very clear.
The Minister of Commerce and 

Industry (Shri T. T. Krishnamachaii):
It is only a verbal amendment. Instead 
of ‘for* hQ wants the words *of the 
value o f . It means the same thing.
12 Noon

Mr. Deputy-Speaker: It is felt that
it is not necessary. There is no differ
ence in substance. It is one of foav 
The form as it stands is equally intelli
gible.

Shri N. ScHnana: The clause saysl̂
......four ordinary shares for rupeee

ten each.... The language would be
better if it reads ......four ordinary
shares of the value of rupees ten ~

Mr. Depi/cy-Speaker: Not necessarjr: 
it is after all a verbal amendment

Shri Sinhasan Singh (Gorakhpur
Distt—South): I want to move thaf 
in section 8......

Mr. Depoly-Speaker: We are oia 
clause 7 now.

Shri A. C. Guha: I beĝ  to move:
In page 3, after line 25, insert,—

“Provided that the Central Gov
ernment in consultation with the 
Tariff Commission shall have the 
power to convert the preference 
shares into ordinary shares within 
three years from the appointed 
day.”

My only submission is that in such m  
important industry, preferential ^arce 
should not be allowed to continue
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[Shri A. C. Guhal 
indefinitely. What I want to put in 

this amendment is that Govern
ment should have the authority, in coo. 
sultation with fhe Tariff Commission, 
to convert the preference shares into 

-^ordinary shares within three years from 
the appointed day. A similar policy 
should be adopted as regards the Tatas. 
My throat does not permit me to say 
much. My purpose is clear. 1 hope 
tbe hon. Minister will have no objec
tion to accept my amendment.

Shri (Jhajjar-Rewari): What
Is your reason?

Shri A« C. Guha: Preference shares 
have a paifticular claim lor dividend 
MBD if the company is not earning 
any profit. I think they can also sue 
the company for a fixed dividend. This 
prior claim ol a particular section of 
the shareholders should not be allowed 
and they should not be allowed to have 
a preferential claim on the income of 
tte company far a fixed rate of 
dividend.

Shri Banaal: The debenture holders 
liave the same claim.

Shri T. T. Krishnamachari: By this 
anuQgamation, we have not attempted 
to ctonge the structure of the compa
nies except that in clause 14 we have 
taken powers to secure representation 
of the Central Government by means 
of rules. Otherwise, we have not in
terfered with the structure of the com
panies. I do not think I am in a 
position to accept the amendment.

Mr. Depaty-Speaker: Is it necessary 
to put it to the House?

Shri A. C. Guha: Not necessary.
BIr. Depaty-Speafcer: The question 

Ib:
'*That clause 7 stand part of the

Bill.*’
The motion was adopted.

Clausi 7 was added to the Bill.
Caavse S. '--iPTioTity as between secured 

creditors etc.)
Shri Sinhasaa Singh: I beg to move:
In page 3, line 54, for ''with’’ and in 

page 4, for lines 1-4, substitute “be 
treated on par with the similar secured 
creditors of the Iron and Steel Com
pany for the repayment of their debts 
as if the debts had been initially 
advanced to the Iron and Steel Com
pany/’

The clause relates to the payment of 
#ecuced creditors. The dauie sBys 
ibat after the amalgamation of two

companies, the secured creditors of the 
dissolved company will be paid in sacb 
a way as may be agreed upon between 
them and the emergent com^bny, and 
if there is no agreement, then, a tri
bunal shall be appointed. My sugges
tion is that this is a lengthy proc^ure 
and if the secured creditors are Riven 
the same status as if they were origin-- 
ally secured creditors of the Iron and 
Steel Company, there will be no dis
crimination between the two secured 
creditors. By proposing this amend
ment, I seek to put all the secured 
creditors of both the companies on an 
equal footing so that there may be na 
discrimination and so that no secured 
creditor could get a priority over the 
other secured creditor. If Govern
ment accepts it, I think it is only put
ting both secured creditors on eaudUtŷ  
and their debts of priority will rank 
according to the dates on which they 
have advanced to the company.

Shri T. T. Krishnamachari: The hon. 
Member is not aware of the fact that 
in regard to the Steel Corporation of 
Bengal, there are no debentures. la 
the case of the Indian Iron & Steel Co., 
there are debenture-holders. The posi
tion is that these debenture-holders, as 
secured creditors, have to be safeguard
ed as against an ordinary creditor of 
the Steel Corporation, That is why 
these words have been chosen. If he 
had understood the position, he would not have moved it.

Mr. Deputy-Speaker: It seems to be 
unnecessary.

Shri T. T. Krishnamachari: On the 
other hand, we have to safeguard the 
position of the debenture-holders.

Mr. Deputy-Speaker: Does he want 
to press his amendment.

Shri Sinhasan Singh: If Govern* 
ment says it is something different from 
what the words show, then I do not 
want to press it.

Shri K. K. Basu (Diamond HarbourT:
I do not want to speak very much on 
this clause. I want to ascertain from 
the hon. Minister whether in the Steel 
Corporation there are secured creditors 
other than debenture-holders. It it is 
so, what will be their position 
vis the other secured creditors of the 
Indiah Iron & Steel Co. Naturally, 
when the Steel Corporation is merged 
into the Indian Iron & Steel Co. Ltd., 
the debenture-holders have the first 
claim̂  and necessarily the mortgagee 
of the Steel Corporation will be 
inferior to the debenture-holders of 
the Indian Iron & Steel Co., Ltd. If 
there are no such secured creditors, the
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contingency may not arise, but from 
the report we could not ascertain the 
actual position. We think that if there 
are secured creditors, this provision 
has been made in such a way as to 
leave entirely to the Government the 
ix)wer to decide who should be the 
arbitrator. But when they advanced 
loans, the creditors had naturally cer
tain rights, and they should have been 
given an opportunity to go to a forum 
in which every party has equal chance 
to get justice. I do not say Govern
ment should act in that way, but when 
Government takes the decision, there 
might l)e a feeling in the minds of 
these secured creditors that in appoint
ing the arbitrator, there is a likelihood 
of some injustice being done. If the 
facts are otherwise, this contingency 
-will not «rise.

Shri T. T. Krishnamachari: Accord
ing to the information the Government 
have, the position is that we have to 
safeguard the position of debenture- 
holders of the Indian Iron & Steel Co., 
Ltd. And the debentures amount to 
about Rs. 1,58,58.000. The primary 
thing that has to be done is to secure 
the position of these people. In regard 
to other advances, I understand they 
are only bank advances and there are 
no creditors of a status on a par with 
that of the debenture-holders, and that 
is why this has been put in very 
-clearly. The matter has been gone 
into by my legal advisers and it is only 
^ter consultation with the parties con- 
-cerned that this has been put in.

Pandit Thakur Das BhargaTa
<Gurgaon): Clause 8 reads:

“Creditors of the dissolved com
pany whose debts are secured by a 
mortgage, charge or lien on the pro
perty of the dissolved company or 
^ y  part thereof shall, with refer
ence to similar secured creditors of 
the Iron and Steel Company, have 
such priority..... ”

It appears that there are two sets of 
persons, those secured creditors who 
have got their debts against the Steel 
Company of Bengal and similar cre- 
<litors so far as the I.I.S.C. is con
cerned. Why should there be a priority 
between the two, and why should these 
companies determine it? The creditors 
are strangers, third-parties, and their 
debts are secured on the two different 
companies. Either they should have 
equal rights, or their rights should be 
determine'd by a Court. The companies 
have got no say in the matter so far 
as these persons, are concerned. My 
humble submission is that this dauie 
also predicates tWo sets of creditoitt

both of whom are similarly placed. 
There should be no determination of 
priority! and no right of this natura 
should be given to the companies. Those 
persons have got their own rights undor 
the law. and they can enforce them 
in the civil courts. There is no reason 
why class one, i.e., creditors of o i»  
company, or class two, i.e„ creditors ot 
the other, should have any preference 
at all. I fail to understand the mean
ing of this Clause 8 when the hon. 
Minister says that there are onlŷ
debenture-holders in respect of com-̂  
pany number one.

Shri T. T. Krishnamacliari: The
position really is this. I am sorry I 
am not able to explain myself very
clearly. So far as his point is con
cerned, I can understand it. The point 
really is that the hon. Member raises 
the question of rights of parties , in 
this matter. ’ '

Mr. Dcputy-Speaker: Secured cre
ditors as distinguished from debenture- 
holders. There can be persons who 
have mortgaged its property. _

Shri T. T. Krishnamachari: ¥fa'at
position is not interfered with at odKL 
The Clause reads:

“Creditors of the dissolved com
pany whose debts are secured by a 
mortgage, charge or lien on the. 
property of the dissolved company 
or any part thereof shall, with 
reference to similar secured 
creditors of the Iron and Steel 
Company, have such priority......
Mr. Deputy-Speaker: He wants to 

know why there should be such 
priority.

Shri T. T. Krishnamachari: The point
really is this. When you dissolve a 
company, there are creditors, secured 
or unsecured as tĥ  case may be. And 
naturally, people who have a lien aa 
a dissolved company would like to get 
a discharge. Whereas the company that 
exists is there all the time, and on 
the other hand, there *has been a ' 
further accretion of capital assets to 
the company which exists. Therefore, 
the words are put in. I merely state 
as a general proposition that the only 
type of secured creditors are the 
debenture-holders, and onlv the I.I.S. 
Co. has got it, and the S.C.O.B. has not 
got it. -There is no question of deben- 
ture-holders there. Other creditors 
might exist. My information is that 
tĥ y are not anything very important, r- 
The Banks are there and there is an 
arrangement between the I.I.S. Co., 
and after the taking over of the S.C.O.B., 
the Banks will transfer the debts te 
the company which exists. When a '
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company is being dissolved, naturally, 
the repayment of its debts has got to 
get some priority. But, as to the 
matter of law which my hon. friend 
miKitions, the rights of parties are b^ 
lug affected. I quite recognise it. The 
whole scheme affects the rights of 
parties, the rights of the shareholders. 
But we have examined the position 
and we have made enough arrange
ments to see that nobody is unfairly 
treated. Otherwise, Government will 
certainly interfere in the matter.

Mr. Depoty-Speaker: This is a case 
where one company acquires the other 
company, and the latter company goes 
out of existence. The creditors of the 
former company have got greater 
UBets and a greater sense of security 
than the others. Therefore, the others 
must be paid off. That is the scheme. 
The question is:

*^at clause 8 stand part of the
Bill.**

The motion was adopted.
Clause a was added to the Bill.

9.— (Provision re. taxation)
Shrimati Rena Chakravartty

<Basirhat): I want to say a few words 
CO my amendment.

Mr* Depaty-Speaker: The hon. Mem
ber will kindly move the amendment 
and then speak.

Shrinuui Rena Chakravartty: I beg
to move:

In page 4, line 22, for **written down** 
Sitetitute ‘̂present**.

.̂ The reason why I make this amend
ment is this. Generally speaking, 
when income-tax or taxation is made, 
it is calculated on the oresent value 
of the assets plus a certain reasonable 
amount of depreciation, but here we 
are giving to a company which on the 
face value has been Riving dividends 
at a very high rate, the wriften down 
value thereof. Of course, there are cer
tain real difficulties for us to judge the 
matter because we do not know, regal'd- 
ing the S.C.O.B. especially, if the 
principle of accounting has been the 
same as with the I.I.S. Co., and if the 
principle of depreciation also has been 
calculated on the same basis as the 
I.I.S. Co. Therefore, we do not quite 
know whether the ratio has been fairly 
drawn up, and as far as we cj^ make 
out from the pamphlet supplied to us, 
the ratio has been worked out on the 
basis of last year’s dividend which was 
somewhat of a record. Therefore we 
lear that by taking the assets at their 
written down value, we will be deprived 
^  the assessment of quite a good

amount of income-tax. Today the pr^ 
sent value is far higher than the 
written down value, and we feel whjr 
should the Government be deprived of 
the income-tax, when the dividendŝ , 
have been so high, and as has been 
reported in the Indian Finance, in. 
the speech made by the Chairman, he 
has repeatedly emphasised:

“It is safe to claim that the
shareholders of the Amalgamated
Company may hope to get in
creasingly higher dividends”.

Therefore, I move that the \yords: 
‘written down* may be replaced *by the 
word ‘present’.

Mr. Deputy-Speaker: Amendment:
moved:

In page 4, line 22, for “written̂  
down” substitute “present”.

Shri T. T. Krlshnamachari: I quite 
appreciate the purpose underlying the- 
hon. Member’s amendment. But the 
hon. Member forgets that this is an 
amalgamation, that it is not even a pur-- 
chase. If atctuaiUy the Indian Iron and-
steel Company is going to purchase 
the Steel Corporation of Bengal, it is. 
quite possible that the income-tax 
authorities might say “Well, it is a 
fictitious purchase and not a bona fide 
purchase that has been made. So the 
value must be the present day value. 
You have not paid the proper price.” 
But there is no such thing here. There
fore the books are taken as a whole: 
and the book value of the assets, wliich 
is the written down value, is entered 
into the books of the Indian Iron and 
Steel Company.

Mr. Depaty-Speaker: The income-tax. 
has already been paid?

Shri T. T. Krlshnamachari: The
income-tax authorities have accepted! 
that written down value. So we can
not now re-assess the value of the- 
assets of the Steel Corporation of 
Bengal and enter into a fresh assess
ment. Then there will be disparity 
between the share value and the re
assessed value. As such we have got 
to take the book values as there, and 
the book values are the written down, 
values. That is why it has been laid, 
down in the Clause that the written 
values will be taken into account.

Mr. Depaty-Speaker: Otherwise the 
income-tax will have to be paid twice- 
over?

Shri f . T. Krlshnamachari:/ Other
wise it would mean that.

Mr. Depaty-Speaker: Is the hon  ̂
Member pressing her amendment?
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Shrtmatl Reaa ChaknTarttr: Yes 
Sir. 

Mr. Depnty-Speaker: The question

In page* 4. lipe 22,— 
for ‘‘written down*’ substitute ‘*pre-
It".

The motion was negatived.
Mr. Depnty-^peaker: The question 

Is:
*̂That Clause 9 stand part of the

BilL^
The motion was adopted.

Clause 9 was added to the Bill.
Clause 10.—(Interim Dividends)

Mr. Deputy-Speaker: There is an 
amendment standing in the name of 
Mr. Sinhasan Singh, that Clause 10 be 
omitted. Is the hon. Member moving 
It?

Shri Sinhasan Singh: I am not 
moving it

Mr. Deputy-Speaker: The question
is:

“That clause 10 stand part of
the BilL”

The motion was adopted.
Clause 10 was added to the BilL

Clause 11.—(Officers dnd other 
Mervants)

Mr. Depi^-Speaker: There is an 
amendment in the name of Mr. 
Sinhasan Singh. Is the hon. Member 
moving it?

Sh% Sinhasan Singh: 1 am not
moving it.

Mr. Deputy-Speaker: Mr. Guha.
Shri A. C. Guha: My first amend

ment I'eads like this:
In page 4, line 46.

for “employed” substitute “in em
ployment”.

I do not ^now whether the hon. 
Bfinister has in mind ‘any officer who 
Is employed immediately before the 
appointed day’, then the language is 
quite all right. But if he means ‘any 
officer who is found in employment 
before the appointed day\ then I think 
the language is defective. If the hon. 
Minister reads the sentence in the . 
Clause leaving aside the .parenthesis in 
the bracket  ̂ he will realise that the 
language is not quite correct

Shri T. T. Krishnamachari: I do not
think |here is any mistake in it.

Shri A. C. Guha: The language 
according to English grammar would 
run like this:

“Every officer or other servant (in
cluding.........) igmployed immediately
before the appointed day.........”

.That is the real construction of the 
sentence. But if you read it that way. 
then the language is not̂  quite corre^ 
to cover all the contingencies. What is 
meant is ‘any officer found in employ
ment before the appointed day’.

Another point I would suggert for 
the consideration of the hon. Minister , 
is this. In all other enactments the 
word ‘servant’ has been replaced by 
‘employee’. If there is no amendment 
to that effect, I think the hon. Minister 
himself may move an amendment to 
that effect.

Mr. J>eputy-Sueaker: In that case, 
hereafter for ‘public servant’ we should 
use ‘public employees’.

Sbrl A. C. Guha: No, Sir. The term
*pubUc servant* is quite another thing.

I think in two or three recent enact
ments the word ‘servant’ has been 
replaced by ‘employee’.

Shri T. T. Krishnamachari: I do not
mind accepting it.

Mr. Deputy-Speaker: I have no
objection,

Shri T. T. Krishnamachari: I quite 
concede that what my hon. friend sug
gests is more elegant. But I think what 
is laid down in the Clause serves the 
purpose. I would rather not make an 
amendment for the purpose of elegance.
If it is a question of mere elegance, if 
you read the sentence according to 
English construction, I must confess 
that it is a foreign language, and my 
English is working English.

Shri A. C. Guha: But the wording of 
the law should not leave any lacuna.

Shri T. T. Krishnamachari: There is 
no lacuna in that. I agree to change 
the word ‘servant’ to ‘employee*. But 
as for the other one, I think the word
ing may ̂ better remain as it is.

Mr. Deputy-Speaker: What is the 
difficulty \^ich the hon. Member feels?
I am not able to follow. ‘Emplo.yed̂  
means he might have been employed 
some time before and dismissed?

Shri A. C. Guha: If you read the 
sentence the construction of the 
sentence is :
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**Every officer or other servant 

(...... ) employed immediately be
fore the appointed day......^

To fill up the real sense, the consttuc- 
tlon of the sentence should be:

‘‘Every officer or other servant
(......) who is found in employment
before the appointed day...**,

and not
“Every officer or other servant

(......> employed immediately before
the appointed day......
The Miniisler of Law and Miaorlty 

JUImirs (Shri Biswas): There can be 
no new employment after dissolution.

Mr. Depaty-Speakcr: On the date of 
dissolution, there will not'be any fur
ther employment. Difficulty will arise 
only when a short time before the 
appointed day he was employed and , 
dismissed before the appointed day. 
Any officer who is employed before the 
appointed day only will be entitled to 
all this.

Skri T. T. Krishnamachari: If the hon.
Member says *At 1 2 -20  p .m . on t h e  9th 
December, Shri T. T. Krishnamachari 
was employed as a Minister*, or ‘Shri 
T. T. Krishnamachari was in employ
ment as a Minister*, I think both mean 
the same thing.

Mr. Depaty-Speaker: To my mind, 
the term ‘employed* means actually 
employed on the previous day,or em
ployed for the first time on that day. I 
do not think it is necessary to have 
this amendment.

''Shri A. C. Guha: There are two 
other amendments in my name.

Mr. Depaty-Speaker: I shall come to 
them presently. What about the 
amendment in the name of Shri Khub 
Chand Sodhia? Is he moving it?

a n  K. C. Sodhia SSagar): My 
amendment reads:

In page 4, line 51 after “gratuity** 
insert “or other benefits’*.

Shri T. T. Krishnamachari: It is far
too vague.

Shri K. C. Sodhia: Today the officers 
and persons working under the merging 
companies may have some Benefits. 
My amendment seeks to transfer the 
same benefits to them in the new 
amalgamated company.

Mr. l>epiity-Speaker: Is tĥ  hon.
Member aware of any such benefit? Or 
is it only an academic thing?

Shri K. C. Sodhia: I do not know, 
but there may be other benefits, apart

from pension or gratuity, for the 
ployMU

Mr/l>eputy-Speaker: In the absence 
of any information that there are 
other benefits, why should we put In 
this amendment in the Clause? The 
term 'other benefits* is so vague that 
it may lead to complications as to 
whether there are other benefits or not

Shri N. Swiaiia: I think the term 
‘rights apd privileges’ found in the 
Clause would include all benefits.

Mr. Deputy-Speaker: I do not think 
the hon. Meml>er wants to press it  
Now, there is one amendment in the 
name of Shrimati Renu Chakravartty.

Shrimati Remi Chaloravartty: Sir, 1
beg to move:

(i) In page 4, line 51, after “gratuity** 
insert ''scales of pay, grades, and all 
other conditions pertaining to security 
and promotion.”

(ii) In page 5, after line 3 insert:
“Note I.— N̂one shall be retrench

ed as being surplus.

Note n.—The terms and condi
tions of employment shall not be
adversely altered.**
I move these two amendments, be

cause I feel that it is very necessary to 
guarantee that there will be no retrench* 
ment under the excuse of the stafE 
being surplus, or that the scales of 
pay etc. may not be adversdy affected 
for the one company or the other. The 
reason for this is. We find that in the 
past also many guarantees or mp- 
mises have been made at the time of 
amalgamations or taking over of com
panies. We have been told that the 
rights and privileges will be guaranteed. 
For instance, in 1945 in the T^LCO at 
Jamshedpur we find that the same 
thing happened. The employees were 
taken over. Then after a while them 
was retrenchment on the ground that 
the staff became surplus. Therefore, I 
want to move these two amendments 
so that it becomes <;̂ ite clear that not 
only is it a question of pension ^  
gratuity but all other things such as 
conditions of security and^promoticm 
are guaranteed and together with that 
the other point, *that the terms and con
ditions of employment shall not be 
adversely altered. This we have to 
press because in the past many pro
mises have been gone back upon. There
fore, I move these two amendments.

Pandit Thaknr Das Bhargava: If you
will kindly read' clause 11, the words 
are......
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' Mr. Deputy-Speaker: I / will place 
these araendme0ts formally before the 
House. Amendments moved; _

(i) In pai?e 4. line 51, after “gratuity” 
insert “scales o£ p̂ iy, grades, and all 
other conditions pertaining to security 
and promotion”.

(ii) In page 5, after line 3, insert:
**Note L—None shall be retrench

ed as being surplus.
Note l/.T—The terms and condi

tions of empl03mient shall not be 
adversely altered/'
Pandit Thakur Das Bhargava: I was

-submitting that if you kindly read 
clause 11, it appears that the words 
^re:

“shall, as from the appointed 
day, become an officer or other 
servant, as the case may be, of 
the Iron and Steel Company and 
shall hold his office or service there
in by the same tenure and upon 
the same tei*ms and conditions and 
with the same rifjhts and privileges 
as to pension or gratuity as he 
would have held the same under 
the dissolved company......**
My humbl6 submission is that these 

words ‘upon the same terms and con
ditions’ are quite specific, and in re
gard to rights and privileges......

Mr. Deputy-Speaker:
“ ...as he would have held the 

same under the dissolved company 
if this Act had not been passed**.

If after passing this Act, retrenchment 
is necessitated that is not allowed. 
Amalgamation shall not affect their 
status or security: That is what 
appears to be the language of the 
isection.

PandU Thakur Das Bhargava: The
idea is that nobody should suffer on 
account of this amalgamation. He 
would have the same old pay, same scale etc. etc.

Now, in regard to rights and privi
leges, there is a limitation because 
those are only limited to pension or 
.gratuity ^ t  in regard to other terms 
and conditions they continue the same 
as before. Therefore, these words 
‘•scales of pay, grades, and ^  othia: 
conditions pertaining to security and 
promotion”, I think, become unneces
sary. The other words are theris. 
They only exemplify. I think this is 
not necessary. -

Shrl K. K. Basu: If you kindly lead
the last few lines, it says: ......shall
continue to do so unless and until he 
is duly removed fiK>m his employmmt

in the Iron and Steel Company or until 
his terms and conditions of employ
ment are duly altered by that ConH 
pany”. I think this quaiihes the entire 
sentence before and the contention of 
Pandit Thakur Das Bhargava does ẑ ot 
hold good, unless specifically it is |Hxt 
down that such terms and conditions 
cannot be altered by the Goverament 
itself, I think they have a chance to 
make a change.

Pandit Thakur Das Bhargava: Is
there any objection if you better tte 
conditions?

Shrimati Renu Chakravartty: My
amendment is for that. If their terms 
and co2iditions are bettered it is all 
right...... ,

Shrl K. K. Basu: It should not be 
altered in any way adverse to the 
interests of the employees. It may be 
altered for the better.

Another point. I would like to know 
from the hori. Minister *about this ex
clusion clause ‘excluding {herefrom 
directors, managing agents and Londcm 
Committee Members’. There is a con
fusion about the ihanaging agents and 
London Committee Members. I would 
like to know what happens to them 
after this amalgamation—whether they 
will get some special privileges or rights.

Shri T. T. Krishn^mai^ii: In regard
to the last point, security is not afTord- 
ed to the London Committee Members. 
They can go. In regard to the point 
raised by the hon. lady Member, I 
think my hon. friend Pandit Thakur 
Das Bhargava, is quite right. *Upon 
the same terms and conditions*— t̂hat 
fulfils the purpose that she has in mind. 
But she has not, I may v^ture ta 
point out, asked for the deletion of 
the words ‘unless and until he is duly 
removed from his employment in the 
Iron and Steel Company or until fiis 
terms and conditions of employment are 
duly altered by that Company*. If she 
had asked for the deletion of chose 
words, very possibly thereT might be 
some purpose in putting in this: So
long as those words are there, the note 
is meaningless. It is redundant—and 
she has not thought of deleting those 
words. Therefore the purpo.»i is that 
while the employees of the Steel Cor- ' 
poration of Bengal would occupy the 
same position as they did when they 
were in the Steel Corporation, no rights 
are conceded here in respect of them 
which will be in any way superior to 
the rights enjoyed by the emplo3rees 
of the Indian Iron and Steel Company. 
The Indian Iron and Steel Company’s 
employees are liable to be removed bar
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[Sbri T. T. Krishnamachari]
tfhring them due notice or making 
enlarges against them and on. What 
is now asked i^that the dissolved com
pany’s employees must have a more 
secure position in the company which 
takes them than their own employees. 
If the idea is that no employee should 
be removed from any company, it is 
a different matter altogeth^. But here 
what Uie hon. Member wants is that 
these people must have a privileged 
position. The employees of the Indian 
Iron and Steel Company can be left at 
sea. This is the idea! While keeping 
the employees of the Steel Corporation 
the employees, the Iron and Steel Com
pany's employees can be given notice 
and so on. So the purpose cannot be 
served by an amendment of this nature.

I would, therefore, suggest that the 
vote against the amendments.

Sluti A. C. Gaha: Regarding No: 11. 
1 do not like to move it. But I want 
the hon« Minister.........

Hr. Depoty-Speaken Let me dispose 
of Shrimati Renu Chakravartty’s 
amendments. 71^ question is:

(i) In page 4, line 51, after ‘ ĝratuity** 
insext **scales of pay, grade;i», and all 
ather conditions pertaining to security 
and promotion**.

01) In page 5, after line 3, insert:
-Note I.—None shall be retrench

ed as being surplus.
Note II.— T̂he terms and condi- 

tioDs of emplo3rment shall not be 
adversely alter^**

Die motions were negatived* 
Amendment made:

In psM 4, lines .44 and 48. for 
•tevant^ substitute “employee**.

—[ShTi A. C. Gttha]

Shri A. C. Gnha: With reference to 
clause 11, I hope the hon. Minister wm 
aive us some clarification about the 
position of > the managing agents. 
Clause 11 guarantees the rights and 
privileges and conditions of service of 
the employees and officers of the 
S.CX>3. I think the managing agents 

would come under this. What 
would be the remuneration and terms 
and conditions of the managing agents 
at the joint company? Would they 
continue to draw the managing agency 
allowances that they were drawing 
separately from the two companies  ̂
The same company, Messrs. Martin and 
Bum are the managing agents for both 
the companies. For S.C.03. only they 
were drawing over 4 lakhs of rupees

annually. I do not know what amount 
they were drawing from the other com
pany. I think the House should be 
informed of the terms and conditi9ns 
of the managing agents of this Joints 
company.

Then another thing is the London 
Committees. Both the Companies have 
got London Committees. What would 
be the terms and functions of the 
London Committees. As for my second 
proviso, the hon. Minister himself knows 
these companies have Europeans con
trolling them. They have been im
porting foreign officials at high pay 
very often without any real purpose, 
but simply to engage them and pay 
them high salaries so that instead of 
paying a certain amount as income-tax 
they have thought it better to pay it 
to some of their own countrymen. So* 
I think there should be some provi
sion that no new appointment of high- 
salaried officers should be made except 
with the approval of, or at least pre
vious intimation to, the Government of 
India. As far as I know, the hon. 
Minister himself is very keen on thiŝ  
point I hope he will throw some light 
on these. *

Shri T. T. Krishnamachari: So far
as the managing agents of the Steel 
Corporation of Bengal are concerned,, 
their rights lapse. I have got the 
agreement here, and they have aJso> 
agreed that they will claim no rights 
in regard to the loss that they sustain, 
by reason of the fact that S.C.O.B.*i» 
dissolved. So, all that they will ootaiir 
is on^ the terms and conditions under 
the Martin Bum Sc Co., as managing 
Agents of I.I.S. Co. There will be no 
addition to the remuneration naid to 
the Managing Agents of Indian Iron 
and Steel Company, by virtue of the 
fact that there is additional weight or 
burden placed on them by the amalga
mation. Of that, I am quite categorical 
because the arrangement stands as it 
is now. There has been no alteration. 
So far as the London Committee of the 
S.C.O.B. is concerned, it will be dis
solved along with the other things. 
But in regard to the question of dis
solution of the London Committee of 
the I.I.S. Co., I am not in a position to 
say anything very definite. The hon. 
Member may take it that as soon as we 
find it possible, when the debentures 
are all paid, the connection with London 
is cut. The Government would cer
tainly keep this matter in mind.

Shri A. C.. Guha: Will it be possible 
tmder the law?

Shri T. T. Krlslmamachari: The posi
tion would be like this. I would like 
to say this, though it is not proper for
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me to say it. So far as companies of 
thig nature are concerned. Government 
have a certain over-riding control 
which does not go, because we are 
going to have a continuation of the 
relationship, we are going lo finance 
them. They are going to come to us 
every time and the policy of the Gov
ernment to the extent that we want 
a divesting of foreign control over 
these firms is a thing which should be 
exercised progressively. I can give 
that assurance to the. hon. Member in 
regard to the employment of foreigners. 
As a matter of fact, the hon. Member 
knows it, we have asked for statistics 
before. I do propose, if the House 
permits me, to introduce legislation 
which will give me powers to ask for 
statistics from any company, Indian 
or foreign, in the matter of shares, 
securities, employment, salaries etc.

Aa Hon. Member: We will support it. 
We will pass it in half an hour.

Mr. Deputy-Speaker: The hon. Mem
ber says that they will pass it in half 
an hour.

Shri T. T. Krishnamachari: There
is a progressive way of doing things. 
Possibly, I caimot go as fast as the 
hon. Member canM̂ s I am not as fast 
in speaking as sbttfe hon. Members can 
do. I can give that assurance in a 
very gener^ way and in this parti
cular matter I hope the hon. Member 
will be satisfied.

Shri A. C. Guha: I am quite satis
fied with the assurance given by the 
hon. Minister.

Mr. Deputy-Speaker: The question
is:

**That clause 11, as amended,.
stand part of the Bill.”

The motion was adopted.
Clause 11, as amended, was added* 

to the Bill.
Clause 12.—(Directors of dissolved 

company)
Shri K. K. Basu: As per clause 12 

as it is put here, the Directors of the 
Steel Corporation ipso facto become 
the Directors of the Indian Iron and 
Steel Company. As you know, Sir, 
Messrs. Martin Burn and Cpmpany are 
the Managing Agents of both these 
concerns. As Manŝ ging Agents they 
have their share of Directors. So in 
this Iron, and Steel Company, as 
amalgamated  ̂ the number of Directors 
on behalf of these Managing Agents 
will naturally increase. So, what steps 
do Government propose to take as re- 
Ifards tĥ s matter.

Shri T. T. Krishnamachari: If there 
is any common person, he cannot claim 
two separate identities.

Mr. Deputy-Speaker: What the hon. 
Member is contemplating is if there:* 
is one extra Director, to that extent, 
the number of Directors will be in
creased.

Shri K. K. Basu: My point is that 
the Managing Agents’ representatives 
increase in the amalgamated com— 
pany.

Pandit Thakur Das Bhargaw: My 
understanding is that so far as the 
Managing Agency of the Bengal Steel 
Corporation is concerned, that will be*̂  
regarded as dissolved. So, any Direc-̂  
tors who are ex-officio Directors on 
behalf of the Managing Agents wiH 
also go away automatically.

Shri K. K. Basu; Because under the 
Companies Act there is some restric
tion as regards the Directors of thê  
Managing Agents. As there is an. 
amalgamation I should like to know 
the specific position.

Shri T. T. Krishnamachari: The 
position is there is no fresh addition tov 
the number to the Directors of the- 
LI.S.Co. in order to provide for the 
weightage they have had as.
Managing Agents of the S.C.O.B. So,, 
if they had anybody there as repre
senting the Managing Agents of the
S.C.O.B. he or they will go. But by 
virtue of the fact that they have shareŝ  
in the amalgamated concern they might- 
be able to nominate a few. That posi
tion cannot be taken away by the. 
measure. But under the powers taken, 
imder clause 14, the Government can. 
nominate DirectoA.

Mr. Deputy-Speaker: The questionc 
is:

“That clause 12 stand part of. 
the Bill”.

The motion was adopted.
Clause 12 was added to the Bill..

Clause IjJ-A.—" {New Clause)
Shrimati Renu Chakravartty; I beg: 

to move:
In page 5, after line 11, insert:

“12-A. Board of Directors.—The 
board of Directors shall consist of—

(a) two representatives nominat
ed by the Central Government,

(b) two representatives of con
sumers interests, and

(c) the Directors of the dissolved 
companies in accordance witb* 
sedtfon 12.”
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[Sirimati Renu Chakravartiy]
1 move this becaxise 1 find that 

there are hardly any powers given to 
the Central Government to actually 
have a hold on the working of tuis 
amalgamated organisation and we find 
that only in the nileHnaaking clause 
there is a sentence, 'representation of 
the Central Government on the Board 
of Directors of the Companŷ . 1 
think that it shoiild be included within 
the body of the Bill itself so that at 
least tĥ  Government which is going 
to advlince such big sums of money 
and is going to guarantee such a big 
loan from the World Bank wiQ have 
some sort of check on the working of 
the Company.

Second^, there should be some re
presentative of consumers interests, 
•especially the small manufacturers out
side who will' be buying this steel« 
because we find that the retention 
mrices of steel may be increased. It 
has already been increased and. as the 
hoiL Minister said, that may be later 
on increased again according to the 
conditions that prevail in the market 
at that time. Therefore, Sir, I feel 
that these two interests, both of the 
Central Government as well as of the 
consumers must be there. Therefore, 
1 move this amendment.

Shri T. T. Krishnamachari: The 
proper time for an amendment of this 
nature is when the Gk)vemment brings 
forward before this House an amend- 
niefit of tjie Indian Companies Act 
when provision can be made that 
certain companies cotild have Directors 

.of this nature. At the present mo
ment, we are not conferring a charter 
on this Company like the Imperial 
Bank of India. This Bill does not 
constitute a charter. We are merely 
facilitating the amalgamation of 

>both thfe companies. All that the Gov
ernment have done in this instance is, 
that the Government have already 
given five crores and possibly it may 
give some more money besides pro
vide a guarantee if the World Bank 
Loan comes through. We have taken 
the power to nominate some repre
sentatives on the Board. So far as 
the question of providing representa
tion on the Board of Directors for 
other interests is concerned, I think, 
Sir, it does not arise at this moment 
It has got to go on some general 
principles. Why should it be done only 
for the Indian Iron and Steel Com
pany; Why not do it for Tata Iron and 
Steel Company? We will have to do 
this in the Companies Act amendment 

. and not here. ♦
Mr. Depaty-Speaker: Shall I put ft 

ilo the House? One portion has been

ahready incorporated. Under existing 
sub-elause (dX Government can 
nominate any number of Directors. 
This restricts it to 2. As regards the 
two representatives of constuners* 
interests, the hon. Minister feels that 
it must come in line with the rest of 
the companies under the company law* 
If it is the desire of the hon. Member 
that I should place it before the 
Hou^, I shall do so.

ShrimaU Renu Chakravartty: Yes. 
Sir. • .

Mr. Depnty-Spoaker: The question 
is;

In page 5, after line 11, insert:
“12-A. Board of Directors.— T̂he 

board of Directors shall consist of—
(a) two representatives nominat

ed by the Central Government,
(b) two representatives of con

sumers interests, and
(c) the Directors of the dissolved

companies in accordance with
section 12.” .

The motion was negatived.
Clause 13 was added to the BilL

Clause 14.— {Rule^f^s amalgamation)
Amendment

In page 5, line 26, for **by noti
fication in the Official Gazette’* 
substitute *'by rules published in 
the Ofladal Gazettee*'.

‘ —[Shri Bansal]
Mr. Depuiy-Speaker: There are

other amendments.
Shri K. K. Basn: J would like to 

move mlnau
Shri N. Somana: I have an amend

ment to move. I am sorry that a smi^ 
mistake has happened. A comma has 
to be inserted so as to read on page
6, line 3-7**transferred to, and vesting 
in, the Iron and Steel Company......

Mr, Deputy Speaker: We do not 
amend punctuations. That is not a 
part of the statute. The Draftsmm 
will take note of it and insert the 
comma. We often put a c&mma, and 
the printer omits it by mistake. So, 
the non. Member is not moving hia 
amendment. The other hon̂  Member 
Mr. T. fC. Chaudhuri is not in his seat. 
Mr. Sodhia is not also here. Mr. Bbmu 
may proceed. ,

Shri K« K. Basu: I beg to move:
In page 5» line 49, after '‘thereof  ̂insert:

"or for restricting the power of 
the Director to remit profit 
interest or dividends to any foreign 
coimtry.**
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In this particular clause, Oovernment 
are taking certain powers in regard to 
the determination of the right of 
borrowing of the Directors and so on 
notwithstanding the provisions of the 
Indian Companies Act. It means that 
the Government visualise that this 
amalgamation is a step which cannot 
be guided by the normal law of the 
land. As the hon. Minister himself 
has said, this is an industrial concern 
of national importance and the Gov
ernment are going to guarantee a loan 
of large sums of money. Gpvemment 
have also undertaken to advance fur
ther sums over and above the Rs. 5 
crores already advanced. We all know 
that these two companies have always 
been dominated by European influrtice. 
I do not say that they are dominated 
by European shares, because there are 
Indian shares which are possibly larger 
than European shares, but in regard to 
the character of this organisation we 
have seen that the managing agents 
of the concerns thexn l̂ves have 
always been under the influence of Europeans. We know that even in 
the management of these concerns the 
European assistants get the same pre
ferential treatment as in the other 
European business concerns. There-' 
fore, we feel that when the Govern
ment are coming forward with a 
scheme of expansion and are advanc
ing large sums of money, there must 
be certain restrictions on the powers 
which are to be used by the Govern
ment in regard to the remittance of 
the interest oji the investment made 
by Europeans. Therefore, we feel 
that when Government are taking 
powers under this particular section in 
regard to the borrowing power of tbe 
company and in regard to the increase 
in the capital of the company, they 
should also take powers to see that 
they have a right, if they so choose, 
to restrict the rights of this particular 
company in the matter of remitting the 
interest on the European investments 
here. We know that the Indian Iron 
and Steel Company has long bsen 
tttablished here, and actually the 
dividend on their investment is five
or six times more than the investment 
Itself. Therefore, I feel that when 
such a special legislation is brought 
forward by Government, Government 
should extend a different treatment to 
this concern, apart from what is laid
down in the Indian Companies Act. In
view of the fact that l:his company is 
Intended to serve the interests of the 
nation, I hope that Government would 
accept my amendment and see that the 
monies of this country are not sent out 
in this fashion.

Shri T. T. Krishnamachari: I am
Boit accepthig it

Mr. Depatj-Speaker: The question 
is: ,

In page 5, line 49, after “thereof’  ̂
insert:
: '‘or for restricting the power of
the Director to remit profit or 
interest or dividends to any 
foreign country.”

The motion was î egatived.
Mr. Deputy-Speafcer: The questioa > 

is:
‘That clause 14, as amended, 

stand part of the Bill.*’
The motion was adopted.

Clause 14, as amended, was added ta 
the am.

Clause 15 was added to the Bill. 
Clause 1 was added to the BiU.
The Title and the Enacting Formula

were added to the Bill.
Mr. Depnty-Speaker: I put clause 1, 

the enacting formula and the long : 
title to the vote of the House and they 
have been adopted. I am informed 
that for greater safety it may be neces
sary to put the preamble—I thought 
the preamo.e was included in the • 
enacting formula and tfie long title. 
The question is:

“That the preamble stand part of 
the BiU.*’

The motion was adopted.
The preamble was added to the BilL
Shri T. T. KrlshnamachaTi: I be  ̂ to

move:
“That the Bill, as amended, be 

passed.”
Mr. Depucy-Speaker: Motion moved:
, “That the Bill, as amended, be 

passed.”
Shri M. S. Gurupadaswamy

(Mysore): I stand here, Mr. Deputy- 
Speaker, to oppose the Bill in its - 
entirety. I expected that the Govern
ment while thinking of this measure * 
would act with commendable Ireedom 
from rigid ideas and exemplary alacrity 
keeping in view the progressive trends 
in Indian economy. But it is very 
unfortunate that the Government is - 
following a very humdrum policy in , 
a matter which is so closely bound up 
with the interests of the nation. Every
body is aware that the iron and steel 
industry is the backbone and key - 
industry which is responsible for theî  
industrial advance of any country. AU>i
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students of economic history know that 
in England it is the iron and steel and 
^ a l industries that were responsible 
ior the industrial revolution. when 
dealing with this vital industry, while 
taking decision on such a vital matter, 
we must have forethought, imagination 
and deliberation. Sir, to my mind, a 
measure which proposes to bring about 
a merger of these two companies is not 

^nly wrong and mi^nceived, but also 
not in the interests'of th  ̂ nation.

You know, that though there were 
xeconunendations by the Tariff Board 
a numb^ of times and also subse> 
"Quently by the Tariff Commission that

-  amalgamation was necessary, the 
<]k>vemment of India did not take any 
action on those recommendations. But 
when a foreign agency like the Inter
national Bank said that unless these 
two companies unite, unless these two 
plants are merged together, they would 
not advance the loan of Rs. 15 crores, 
th(B Government of India decided tlvat 
these two companies should be im
mediately amalgamated. Further, the 
Government of India have also pro
mised to pay a grant of Rs. 10 crores. 
It is unsecured, it has no maturity date 
and does not carry any interest till 
1957. I want to know what is the idea 
behind all this. The preamble to the 
Bill says:

“Whereas for the purpose of 
securing, in the interests of the 
general public and the Union, the 
efficient and economical expansion 
and working of tlve iron and 5teel 
industry in India, it is essential 
that the Steel Corporation of 
Bengal, Limited, and the Indian 
Iron ^nd Steel Company, Limited, 
which are engaged m the manu
facture and production of iron and 
steel, should be amalgamate ;̂*’

Does this amalgamation serve the 
interest of the general public? Does 
it serve the interests of the Union? Does 
it in any way help tlie efficient and 
economic fimctioning of this industry? 
Is it the only way of serving the 
interests of the Union? Is. there no 
other way? Is amalgamation the only 
way according to the hon. Minister?

Shri T. T. Krishnamaehari: The 
^ s t  way.

’ Slnri M. S. Gnmpadaswamy: Sir, I 
beg to differ from him. This is not 
the best way; this is the worst way. 
The best way would have been for the 
hon. Minister to come forward lx)ldly 

•^ith a measure to take the entire in- 
-dustry to the control of the Govern

ment That would have been the ideal 
way; that would have served the inter
est of the nation. That would have 
been a much better way than the pre
sent measure. I do not know what 
reason made him not to follow that 
course. ‘ He lias not said anything 
either in his preliminary speech, or in 
the course of the debate, or given any 
assxirance that this industry would be 
nationalised in future in the interest 
of the nation.

After tEe amalgamation is effected, 
it is expected that the dividend pros
pects of the combined concern would 
brighten. At the shareholders' meeting 
Mr. Leslie Martin said, that the divid
ends of the new concern would inr 
crease, and, therefore, the shareholders 
should support the move. Is it with 
a view to increase the dividends of the 
shareholders that the Government of 
India are amalgamating these two com
panies. I want to know from the hon. 
Minister whether he has taken the 
interest of the consumer into considera
tion? So far they have not taken the 
interests of the consumers into con
sideration while fixing the retention 
prices of steel. The retention price o£ 
steel has been increased a number of 
times without paying due regard to the 
interest of the people who consume the 
products of this industry. According 
to Mr. Leslie Martin, “the higher 
retention prices were allowed by the 
Tariff Commission not because our 
actual cost had increased, but because 
the previous hypothetical estimates of 
works cost coupled with the.erroneous 
assumption of production on which the 
retention prices were based in the 1951 
reports were found to be unreliable.** 
According to him the grounds on 
which the past calculations were based 
were wrong and after realising that 
the previous calculation was wrong the 
retention price of steel was raised 
subsequently. So from his own opinion 
the cost of production has not increased 
nor has there been any change in the 
establishment charges to warrant an 
increase in the price of steeL

Mr. Deputy-Speaker: The hon. Mem
ber is only repeating the arguments 
which were put forward during the 
consideration stage. The third reading 
of the debate should be directed to 
show the reason why the whole BiU 
should be thrown out by the House. 
Anyhow I wanted to watch before I 

. interceded what new arguments the 
hon. Member was going to advance. 
There is ho point in repeating the same 

.arguments.
Is the hon. Member likely to con

clude in five minutes?
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Shri M. S. Gurapadaswamy: I would 
Jike to continue my speech aifter lunch.

The House then adjourned for Lunch 
till Half Past Two of the Clock.

The House re-assemhled after Lunch 
Half Past Two of the Clock.

[Mr. Deputy-Speaker in the Chair'i
Shri M. 8. Gurapadaswamy: Mr.

Deputy-Speaker, in the morning I was 
raying that the amalgamation of the 
companies is not the only way and is 
not the best way of bringing about a 
change, and as an alternative I was 
telling the House that the better way 
would be State control and ownership 
of this industry. England has given 
us a lead in this respect and it is better 
if we imitate the example of England.

Another point to which I want to 
draw the attention of the House is 
about the differential price system 
that is operating in this industry. There 
are not sufficient and strong grounds 
to give up the system of uniform price. 
An3nvay I want to know why the 
differential rate should be charged, 
why the differential price should be in 
operation.

Shri T. T. Krishnamachari: We are
giving Rs. 389 to Mysore.

Shri K. K. Basu: He is not so 
parochial as that!

Shri M, S. Gurupadaswamy: Then
there is another point which is equally 
important. This year they have declared 
10 per cent, dividend to the share
holders. It is a vital industry, a very 
important industry, and even 10 per 
cent, dividend to my mind seems to be 
somewhat high. It is really a high 
figure. According to the speech of Mr. 
Leslie Martin the dividends would be 
increased after the amalgamation. If 
the object of amalgamation is to in
crease the dividends the pase for 
amalgamation goes away. And if that 
is the objective I do not think we can 
endorse this measure.

Of course the hon. Minister has said 
that with a view to increase the effi
ciency and expansion of this industry 
it would be advisable to bring about 
integration of these two companies. If 
we look into the story of these two 
companies we will understand that they 
have been terribly mismanaged till 
now, and after amalgamation the

structure and the form of the organisa
tion will remain the same except that 
both these companies are brought 
together. When the structure and the 
character of the companies remain 
the same and there is no change, bow 
can we expect better management and 
Ugher efficiency in the production? So 
the best way, and the only way, of 
bringing about expansion of this iadusr- 
try, and the only way of rationalising 
this industry—of bringing about 
rationalisation in the management, 
production and in all aspects of this 
industn̂ — îs to bring this industry 
under State control and ownership. 
That is the only way, that is the real 
way, and that is the best way. Gov
ernment should take this opportunity. 
The opportunity has come to the Gov
ernment of its own accord. These two 
companies have made a decision that 
they will not remain as separate 
entities. The Government should take 
this opportunity arid force a decision 
on these companies. The decision 
should be that these companies should 
agree for State ownership. This is a 
golden opportunity and the Govertt* 
ment should not miss it.

By bringing these two companies 
under State control and ownership we 
would be launching a great policy of 
nationalisation. This would stand as 
a great landmark in the history of our 
industrialisation. The Government 
believes in nationalisation of key and 
basic industries. And iron and sted 
industry is a key~ in(}ustry. It is so 
important to our nafibrial economy. If 
the Government makes up its mind 
to nationalise this industry, then the 
interests of the nation will be >̂etter 
safeguarded. So I say that the pre
sent Bill as it stands is wrong, mislead
ing and hollow ancTlt can be, I ray, 
conveniently, cleanly and expeditiously 
assigned to the waste paper basket.

Shri K. K. Basu: I must thank you. 
Sir, for giving me this opportunity for 
indulging in a post-mortem examination 
of the fait accompli of the merger of 
these two steel concerns in our co u ik  
try. The Grovemment has chosen t» 
take this unusual step of bringing for
ward a special legislation to legalise 
the merging of the two companies who 
have so long been taking a very reca^ 
citrant attitude in spite of the recom
mendations of the Tariff Board «;uite 
a number of times. I believe this 
change in attitude on the part of these 
concerns has been brought about by 
the guarantee of the Government of a 
loan to be taken from the World Bank 
and by another undertaking that Gov
ernment will come forward to supply 
the shortfall of accommodation that
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miKht Be needed by this concern sfter 
the merger. Therefore, Sir, before we 
consider the implication of this legis
lation, we have got to judge to l̂ hat 
extent this merger will help the pro
duction of the iron and steel of the 
country which is very important for 
the future industrialisation of a back
ward country like ours. We are going 
to have a planned economy. Whether 
it is mixed or pro-capitalist or other
wise, I am not going into it. 1 hope 
the Govermnrat will concede that the 
rale of the Iron and steel industry is a 
very important one in the Imildi^ up 
of other industries and to increase the 
national wealth of our country.

In this connection, the Gk>vemment 
ham ame forward with a legisiatisfn 
with a very small explanatory note 
apart from the recommendations of 
the Tariff Board as to the ratio and 
tte principle of thfe* valuations and 
othw  and the cryptic speech of the 
boo. the Commerce Mii ŝter. These 
concerns, though possibly the Indians 
have a greater interest, have always 
been dominated by the British or the 
pro-British ‘sertion of our people. By 
this kind of legijslation the two com- 
IMunies have been merged and the rate 
of interest that they are going to injoy 
seems to be rather high as has been 
expressed by a number of Members in 
the last few days and even today. This 
lion and Steel Company had been en
joying a dividend of more than 10 
per cent. It seems from the speech 
of the Chairman of this concern, the 
Indian Iron and Steel Co., that even 
after the merger, they expect to get a 
greater dividend; if not, at least this
10 per cent, which is the present pre
valent rate. If our intention is that 
by this merger the production of iron 
and steel is going to be increased which 
will ultimately help the industrialisa
tion of our country, we must consider 
whether this 10 per cent, of proilt is 
going to be allowed. I went through 
the reports of the Tariff Board and it 
Is urged there that these companies 
have impressed upon the Tariff Board 
that the steel concerns have their ups 
and downs and that they should have 
the same proftt as they are having or 
more so the unrestricted profit. We 
feel if we follow the policy of indus
trialisation as the Government is 
indicating today and which they intend 
in the near future, there is alwaĵ s a 
possibility of this demand for iron and 
steel increasing because we know that 
even after the merger, It will fall much 
short of the demand,

tt has been indicated by the bon. 
Minister and also by the Chairman

tiiat alter this merger, the total out
put of all these steel plants will come 
to about 16 lakhs tons whereas our 
need even at the existing level is about 
25 lakhs tons. That means even after 
reaching this level, which of course 
even the hon. Minister could not 
definitely say but he hoped that after 
this merger, there m ^ be a possibility 
that his expectations will be fulfilled,, 
the production may increase—and there 
is every likelihood of this. However, 
we will be short of production by 90a 
tons in our country. We all expect 
that if the planning works out well and 
with true spirit, there is every likeU- 
hood of this dem®d increasing becatise 
it is very necessary for other indus- 
Wal needs. Therefore. I feel that 
there is no chance, in the immediate 
future, of these rate;̂  of profits by the 
companies going down. Therefore, I 
hope that Government will see that 
this attitude of getting unrestricted 
profit must be put a stop to. I do not 
say that these industries should be- 
allowed to be wound up but I do say 
that their profits should be so restricted 
that we must see that these concerns 
should come to the aid of the nation 
as much as possible.

Then, if you stand for a planned: 
economy, these basic materials are 
always expected to be put under the 
public sector. I do not know whether 
Government had any schemes them
selves for establishing an iron and 
steel plant in our country. I do not 
know whether after the loan has been 
guaranteed by the International Bank 
for Reconstruction and Developments 
Government have given a go-by to 
the scheme. In that event I think the 
^eps taken afe utterly wrong.

The other point I would like to urge 
is the principle on which loans have 
been granted. Of course the hon. 
Commerce Minister the other day said 
Uiat no specific terms had been put 
forward but it is in the stage of nego
tiations. I gather from the speech of 
Mr. Leslie Martin, Chairman of the 
Indian Iron & Steel Co.. that because 
of this loan, the shareholders are going 
to get definite advantage. They will 
not have to pay interest for the accom
modations whether 10 crores or more 
because that will depend on the short
fall of the accommodation we are able 
to get from the International Bank. 
As regards repayment, they have a 
guarantee from the C3k)verninent that 
the steel price should be so increased 
that they are in a position to pay all 
Uds liability.
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Sir, it has been urged by these 

companies that in comparison with 
international prices, the prevalent 
price of steel is low. But we have got 
to consider the conditions under which 
the steel plants work either in the USA 
or in the U.K. which are ^  two 
main steel exporting countries. There
fore we cannot put the price in that 
level nor say that what is prevalent in 
the United States should also be pre
valent here. The main criterion with 
reference to this concern should be 
that they should get an average profit. 
The steel sold to the consumer should 
be at a price which will help the 
consumer and the industry to develop. 
Therefore I request the Governm«it 
to reconsider their attitude before they 
finally commit to this.

Another point I would like to urge is 
about ti>e question of the managmg 
agency sjrstem. I do not know what, 
as some of the hon. Members have 
said with regard to the manning 
agency system, would be the condition. 
The hon. Minister said that the manag
ing agency agreement with the Indian 
Iron and Steel Company will continue. 
If they say, as a result of the merger, 
the produc;tion to increase and the rost 
of production not to increase. We 
have not been supplied eno\^h 
material to justify this conclusion. We 
do not know what will be the over
head charges of the managing agency 
system or whether the present 
European dominated system will con
tinue. This is very important. If this 
concern is managed in the same way 
as these concerns were managed dur
ing the last 15 years in the case of 
S.C.O.B. and 40 years in the case of 
the I.I.S.Co., I do nox think Govern
ment will be able to reduce the cost 
of production, apart from effecting 
some technical improvement.

About profits sent out, we know, as in 
some of the clauses we tried to impress 
upon the Government, and the Govern
ment knows very well, that large 
interests of non-Indians are involved in 
this concern. They have been continu
ing to stabilise their position in the 
management. When Government- has 
come forward to give such a large 
advance, they must have a certain con
trol about this profit earning capacity 
of this concern. If the Government 
does not put a restriction on the right 
of this concern to send out profits to 
foreign countries, the b ŝic considerâ  
tion of the Government, that is the 
interest of the nation, has to be iudged 
with doubt. We know that these con
cerns have earned a profit which has
354 PSD.

practically exceeded whatever invest
ment they have made. We know from 
the recent legislation in the States, the 
Money Lenders' Act, the principle has 
been accepted that whatever is the 
principal, you can take only that sum 
as interest. Why remit the profit to 
foreign countries, further? If the Gov
ernment is not in a position,—as the 
Treasury Benches have often said that 
they have given an undertaking,— t̂o 
confiscate foreign assets, they can, for 
the time being, freeze this interest and 
utiliae that sum for nation-buUding 
purposes. We know that this capitsJ 
was invested here in days which were 
not competitive, which were not norxTial, 
because they came with the support of 
the then Government. They have 
earned a profit which is more than what 
they have invested in these concerns. 
Therefore I feel that if the Government 
has certain rule-making pavers,—our 
amendments in this regard have not 
been accepted,—Government mast 
come forward and reconsider their 
position before they finally commit 
themselves to the granting of the loan 
to this concern.

Another point that I would like to 
urge is about the interest of the share
holders. I do not for a moment say 
that the shareholders’ interest has not 
been properly looked after. But. I feel 
that this merger has been done with
out notice to the shareholders. They 
should be given some say before the 
final steps are taken. It may be said 
in reply, that the Ordinance is there, 
what else can we do. As you know, 
Sir. under the Companies Act, the 
shareholders themselves, before an 
amalgamation scheme is sanctioned, are 
allowed by the courts to give their 
opinion and sometimes they can get 
back cash instead of shares in a 
different company. There is no pro
vision as to that. Gk)vemment has 
said that in certain cases, it will 
determine in what way a fraction of 
a share will be allotted to a particular 
shareholder.

Another thing that I would likf? to 
know, about whic’ i j mention has been 
made, is about the shares in the S.C.O.B. 
of the Indian Iron and Steel Company. 
We do not know which shares will be 
held after the merger and what would 
happen to the other shares. Nothing 
has been said about that: whether
they will be sold out, or re-allotted or 
whether the Government will take 
them over. We would like this definite 
information to have been given before 
we are called upon to give our verdict. 
I feel that Government should come 
forward with enough facts to allow us 
to give our opinion on this Bill
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Another important matter that 1 

would like to urge is this. We should 
find out and compare the total pro
duction of steel in the country by these 
two important concerns, the Tata Iron 
and Steel Co.» and the merged Iron and 
Steel Co., Delore and after the merger. 
You will find. Sir, that these two firms 
will control the Iron and steel com
modity, it I may be permitted to use 
that expression, in our country. It is 
90 vital that unless these monopoly 
concerns are held under control, one 
day they will so use their power and 
there is every likelihood that they will 
flout and put off the gear the industrial 
programme of our country. More so, 
when we find that in this concern, 
through this proposal there is the possi
bility of the International Bank coming 
forward with money. Therefore, there 
is the possibility that, through the Inter
national Bank, the big international 
steel racket, combining with our indus< 
trialists who produce steel and work
ing, with them as junior p.̂ rtners, act 
in a way most detrimental to the 
interests of the nation. Therefore, I 
feel that, though the merger, prime 
facie, may seem to be an improvement 
upon the existing s3rstem, enough facts 
have not been produced before the 
House which would warrant our whole
hearted support to this. As far as we 
can gather from the speeches of the 
Chairman of the Indian Iron and Steel 
Co.,— ŵhatever came out in the papers 
— ând from the cryptic Fpeech of the 
hon. Commerce Minister, we are rather 
doubtful that it is an improvement on 
the existing co.'.ditions and fear, from 
the point of view of the economy of our 
country, that this concern is like.ly to 
play an unholy role in the industrial 
programme of our country. Therefore, 
I feel that though the merger may look 
innocuous, this is a very imrortant 
Bill and we should have been rVcn 
more facts and more opportunity to 
discuss this Bill, and not given this 
onnortur.' v of post mortem exannir.;f  ̂
tion after the whole thing haci been 
settled

Shr: H. N, Mukerjse (Calcutta North
East) rose—

Mr. Dcputy-Speakcr: The scope of 
discussion at the Third Reading stage 
a  very limited. However, I did not 
want to interrupt the hon. Member, 
Each hon. Member will bear in mind 
that only those matters— n̂ot details— 
of general policy which have not been 
touched hitherto could be referred to.

Shri H, N. Mnlcerjee: I shall confine 
myself m er^ to matters of general 
policy.

Deputy-Spcaker: Which have no‘ 
been touched upon and elaborated also.

Shri H. N. Mukerjec: That I cannot 
guarantee absolutely.

Mr. Deputy-Si>*aker: Because, it will 
be mere repetition.

Shri. H. N. Mukerjec* I know that in 
a little while this Bill will be passed 
into law as far as our House is con
cerned. But, I owe it to those whom 
I have the honour to represent here to 
express myself very strongly against 
the provisions of this Bill.

In the Statement of Objects and 
Reasons, there is a very significant 
phrase which, I think, clearly defines 
the scope and character of this BilL 
It refers to the larger interests of the 
ste^ industry in India, which hpvr 
been taken into consideration primarily 
as far as the decision regarding 
amalgamation was concerned. Perhaps, 
Sir, I shall concede that as lar as the 
ste^ industry in India as at present 
constituted is concerned, its interests 
are going to be subserved by this pro
cess of amalgamation. But, I want the 
Government of my country to be con
cerned not so much with the interests 
of the industry as it exists at the pre- 
ssttt moment, but with the larger 
economic interests of the country, the 
interests of the people as a whole. 
And I say-that this Bill does not assist 
the interests of the people as a whole 
even though it might be argued that it 
does help the interests of the rteel 
industry in this country. As far as the 
steel industry in this country is con
cerned, they have already welcomed 
the merger and there is no doubt 
about that They are very happy But, 
from the point of view of the people, 
whose larger interests should be the 
only consideration of the Government 
all the time, this Bill is far from sutiŝ  
factory.

The history of this Bill and the 
Ordinance preceding it i$ also 5some- 
what peculiar. It happened with a 
sort of precipitancy. It happened with 
such s p ^  that wt Ud not know what 
exactly was in the air. For exam:ĵ e, 
it was on the 29th October, that the 
President promulgated the Iron and 
Steel Companies Amalgamation Ordin
ance, 1952. On the same day, a Gov
ernment delegation left for Washington
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to negotiate a loan from the World 
Bank for the expansion of the country’s 
steel industry. It was reported in the 
Press on the same day or the next da/ 
that the authorities of the two com
panies concerned were shortly p̂roceed
ing to the United States of America 
for the same purpose, rhis combina
tion of circumstance ,̂ this sudden 
exodus to the United States as iar as 
our Government delegation and repre
sentatives of the commercial interests 
are concerned, is something anyhow 
1 do not at all like. And then again, 
we find that the Tariff Commission also 
was given the job to decide as to 
whether the amalgamation should 
happen and in ten days' time the Tariff 
Commission examin^ the very com
plex problem, and produced its report. 
I know. Sir, of course, that from 1948 
or so, this question of the desirability 
or otherwise of amalgamation had been 
discussed by the Tariff Board, the pre
decessor of the Tariff Commission, but 
at least, as far as the latest decision 
was concerned, I think the Tariff Com- 
^mission should have taken a much 
longer time over it, and then, in that 
case, we could have been in possession 
of all facts regarding the desirability 
of the kind of amalgamation which is 
being proposed before us at the present 
moment.

3 P.M.

So we get this amalgamation decision 
and the two companies are to be com
bined, and the result, we are told, is 
that there is going to be a great im
provement in the country’s economic 
situation. Our steel production is still 
entirely unsatisfactory. We produce 
l/15th of what Great Britain produces 
while we have seven times or more 
the population of that country. So, it 
is necessary for us to go ahead with 
such a basic matter as steel production 
in a very different manner from the 
manner which the Government has 
chosen.

Actually, soon after the achievement 
of independence, there was a feeling 
all over the country that the steel in
dustry would be among the first indus
tries to be nationalised. The steel in
dustry, as you know very well because 
of your long parliamentary experience, 
has been molly-coddled for a vei::y long 
time, and every kind of assistance that 
it was in the power of the country to 
give has been given to the steel indus
try, especially from those palmy days 
of 19?7 when Tata Iron & Steel got 
tremendous assistance from our national 
movement. The national movement 
assisted the steel industry in the ex
pectation that this basic industry would

grow in such a manner that the people’s 
interests would be safeguarded and con- 
aolidated. And after the achievement 
of fiidependence. naturally the feeling 
was there that because of the proved 
ineptitude of the steel industry which, 
in spite of its long career, is still 
apparently unable to carry on without 
a great deal of foreign expert assist
ance— în view of this proved inability 
of the steel industry as at present con
stituted. there was a feeling that the 
country would take it over and move 
on to a fresh sphere of activity to sec 
that our industrial and economic inter
ests are consolidated, but then in 1948, 
Government enunciated its policy which 
said that for the time being, at any 
rate, the steel industry was not going 
to be nationalised. But even at that 
time, there was an idea that for about 
ten years or so, the status quo would 
remain and after ten years Govern
ment would reconsider the situation 
Now, it seems the Gove nment's declara
tion of industrial policy in 1948 is 
thrown into the waste paper basket 
just as the Grovemment’s declarations 
in regard to the situation of foreign 
capital in this country made in 1948 
have already been thrown into the 
waste paper basket and we are enter
ing into commitments in regard to 
foreign capital which are extremely 
dangerous to the interests of our coun
try. So, I say that in view of the ex
pectations roused in the minds of our 
people regarding the nationalisation of 
the steel industry, what is now sought 
to be done is extremely unsatisfactory. 
And what is now sought to be done is 
really with a view to two things: one 
is to satisfy big business, the industria
lists in our country, to satisfy the share
holders of the two companies concerned, 
as far as our present legislation is con
cerned; and secondly, to satisfy the 
demands and the interests of big busi
ness outside, viz., the capitalism on 
which we are so far depending, of which 
the World Bank is a representative 
symbol and spokesman. The result, 
therefore, is that as a consequence of 
this Bill, we do not get any very 
remarkable expansion of our steel pro
duction. We certainly shall not be 
satisfied with the idea that by 1957 we 
might produce 16 lakhs tons of steel. 
That would not satisfy what our coun
try needs. We want a plan to be 
thought of at the same time as we pass 
this sort of legislation. If we are going 
to think of a worthwhile plan regard
ing the recasting of the conditions of 
life of our i>eople, surely that plan 
would require so much industrial deve
lopment that the production of steel in 
this country has got to grow to very 
much more higher levels than are con
templated as far as this amalgamatioii 
is concerned, and for that reason we
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have to move about in very dittereni 
wajB. We should not depend upon 
the private sector as we are comn^ting 
Qurs^ves. to. In th# body of our Five- 
Year Plan as wdl as in this kind of 
legislation 1 find there are some very 
dangerous examples of this continuing 
dependence upon the private sector 
which ultimate will not assist the 
development of our economy and which 
wHl make a mockery of our plan which 
has turned into a sort of tragic comedy.

As far as this legislation is concerned, 
I feel that a great deal that we ou?ht 
to have been told about in more detail 
has not been told—especially with 
reference to the loan which Ls now 
sought to be secured from the World 
Bank. I do not like the precipitate 
has'3 with which this question has been 
dealt with, and I do not like that any 
Member of tb'? C3k)vernment should get 
up and say that things are done and 
decisions made somewhere else, that 
already we are committed to certain 
things abroad which cannot be explain
ed in this House and therefore we 
should be expected to write on a clean 
slate and we should not be expected to 
ask questions even about what is going
oo behind the scenes. I say there are 
things going on behind the scenes today. 
Only this morping. you were in the 
chair when a question came up regard
ing negotiations with the Atena (Tapan) 
Company which is, as those in the 
know '’ould ê ŝily realise, only a sub- 
ddiary of an American company of the 
same name. And this company is in 
the course of negotiation with the Gov
ernment of India for the construction 
of a blast furnace and that sort of 
thing. Only the other day, the World 
Bank sent a ste^ mission headed by a 
man called Mr. George D. Woods and 
Mr. G^rge D. Woods who is at the same 
time a steel king of the United Slates, 
told press correspondents in this coun
try that he was interested in his 
personal capacity, as the head of a big 
steel firm, in the U.S.A., in the possi
bilities of Investment in Indian steel 
business. This sort of thing is g )ing 
at the same timo as our Ambassador 
in the United States talks about iarijer 
American financial participation in in
dustrial undertakings inside our coun- 
trv. -sp^ciplly from those palmy days 
World Bank come and state to our 
correspond2nts that thev have interested 
themselves in the investment of their 
money in Indian steel business. You 
might remember, perhaps, I asked a 
supplementary this morning in regard 
to iho character of this so-called 
Japanese steel delegation which was 
led by an American citizen, and there 
was no reply because Government is

not in a position to supply, us with 
any information on that point.

But these are very dangerous indica
tions. We do not quite know. Of 
course, as far as I arn concerned, I have 
certain definite convictions in regard to 
the way the Government is going, but 
if they are wrong, it is for the Govern
ment to come forward and s^y that 
the grounds, the very tangible material, 
on which I am basing my allegations 
regarding what I consider to be the 
dangerous tendencies of Government 
policy, are wrong; it is for Government 
to come forward and say those materials 
are not right, they are baseless, but 
Government is not in a position to do 
so. And so, I say that this imholy 
alliance which is now being forged in 
a much more solid fashion than b<̂ fore 
between the Indian big business and 
American big business with the bless
ings of the Indian Government actin::; 
as an intermediary and playing the 
role of the priest for this unholv 
marriage, is something against which 
we have to raise our voice.

Then again, we find that the demand 
of the Indian steel industry as at pre
sent constituted, for an increase in its 
prices is going to be granted, but 
naturally if there is an increase in the 
prices of indigenous steel, which was 
also asked for by the World Bank 
mission, then surely that »vou!d. I am 
afraid, jeopardise very seriously the 
position of our medium and small ii- 
dustries on the one hand, and tĥ n 
again, on the other hand, it will p]nre 
the foreign steel in a very favourable 
position as far as the market in India 
is concerned. So I say there are many 
dangerous indications in this Bill. I 
say this Bill does not satisfy the 
criterion, viz., the development of the 
economy of our country. I say it is 
only in the interests of the steel indus
try in this country, not in the interests 
of the economy of this country or '̂ f 
the people of this country. The State
ment of Objects and Reasons is very 
explicit on that point. I say, therefore, 
that this is a BUI which we ought to 
throw out, knowing very well that in 
the present posture of parliamentary 
affairs, we are not in a position outriglit 
to reject this legislation.

Shri T. T. Krisbnamaebari: I do not 
think I would be able to add materially 
to what I said yesterday in winding tip 
the debate on the motion for considera
tion of the Bill, nor am I inclined to 
shake the convictions of the acting 
Leader of the Communist Party, which 
I have no doubt are very fliTnlv
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grounded. But 1 do feel that some 
^ood has come out of this debate, and 
that it has drawn the acting Leader of 
the Communist Party from out gf his 
shell, and enabled him to eniertain us 
with a very brilliant appraisal of the 
Oovemment’s sins of commission and 
omission. I could not agree with all 
that he said or even with a portipn of 
what he said. But I do say that I 
enioyed his speech coming as#it did 
with that flavour of Oxford and 
Cambridge* which 1 am afraid has been 
-denied to a person like myself.

Shri S. S. More (Sholapur): You can 
£o to Oxford stilL

Shri T. T. Krishnamachari: The one
common element of the three speecYies 
that have been made from the Opposi
tion benches seems to be a very dose 
partiality, affiliation or affection for the 
waste paper basket. One hon. Member 
said that the Bill should be consigned 
to the waste paper basket. Another 
hon. Member said that we are consign
ing our principles to the waste ĵ apsr 
basket. Anyway, that seems to be the 
common leature in the thought process 
of the Members of the Opposition. I 
shall not be impertinent—and I cannot 
be, respecting as I do Parliamentary 
convention though I know my ton. 
friends on the opposite side do not— 
and far be it from me to say that I take 
whatever is said by the Opposition as 
something fit for the waste paper basket, 
but it does seem to me that the cds- 
cu'-sion was very entertaining and very 
enlivening; considering the material 
that came out from this side of the 
House, which was very dull and stodgy 
and considering that my speech was 
even- worse than that delivered b  ̂ my 
colleagues in the party, I am glad that 
something brilliant came from the 
Opposition. To that we ought to be 
grateful.

years, Mr. Tata said that this might 
mean that the Government is going to 
take these industries over after ten 
yeaVs. The acting Leader of the Com
munist Party says that all this means 
is that the Government will take these 
over after ten years. There is a 
fundamental similarity in outlook, and 
an inevitable desire to come together, 
between the two extreme ends often. 
And that is why we find in this House 
an hon. Meml^r in the Oppositioa 
quoting the Constitution and holding 
that this Bill is a challenge to the 
privilege conceded to the individual by 
the fundamental rights.

*
Shri K. K. Basu: Is it commercial

logic?

Shri T. T. Krishnamachari: Well, I 
know something about commerce. My 
hon. friend is apparently learning roma- 
thing about it, and I wish him welL

It is true and oftentimes we have 
heard that the capitalists in Germany 
had supported Hitler. It is not untrue 
even in this country sometimes capita
lists have supported Communist candi'* 
dates in election. Two opposing forces 
mê t sometimes, and the two poles 
sometimes do meet. If that similarity 
is there, I do not grudge the interests 
concerned that similarity. And I do 
not even doubt the possibility of th«. 
capitalist and the Comniunist o^mihg 
together in this country when tb^ find 
that the Government is doing some
thing which is not to the liking of 
either groups, and that is precisely 
what we are doing today. We refuse 
to be drawn towards anybody’s bait, 
and we do not want to go into any
body’s parlour. If we feel nationalisa
tion is good.....

Shri S. S. More: Have you got any 
parlour as such. Sir?

There are certain fundamental 
assumptions which the acting Leader 
of the Communist Party attempted to 
clarify, about which I cannot quarrel. 
I would only like to tell him that in 
the 1948 Industrial Policy Statement, all 
that the Gk)vernment said was that the 
question of the industries in the public 
or what they called the first sector, 
would be reviewed after a period of 
ten vears. Oftentimes two great minds 
posed on different sides of the arena 
look alike. I find that the acting 
Leader of the Communist Party is 
thinking in the same way as Mr. J. R. D. 
Tata, the Chairman of the Tata Iron 
and Steel Company. When he inter
preted this question of review after ten

Shri T. T. Krishnamachari: The hon. 
Member, I am sorry, has left his pariour 
far away, and he feels he iŝ  without a 
parlour, homeless without any rool 
overhead, wandering round the streets 
of Delhi. I am very sorry for him.

We refuse to walk into anybody’s 
parlour. We shall nationalise if we 
feel nationalisation is good in the 
interests of the country, and that is for 
us the sole criterion for nationalisation. 
It is not that we are attached to any 
doctrinaire sentiment that nationalisa
tion is good, nor do we believe in the 
sanctity of private enterprise. Thle 
Ck)vemment, from that point of view, 
is happily placed. The intorest of the
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[Shri T. T. Krishnamachari]
country is the only guiding; feature in 
determining its policies in such matters* 
U private enterprise does not pull its 
weight, and il it will not play the game 
if it is shown that it proves to l)e 
futile in our scheme of things and has 
no useful part to play. I shall reco.n- 
mend without any hesitation to my 
leader the Prime Minister that that 
particular industry should be nationa
lised. -

You were good enough, Sir, to xx>int 
out at the beginning of the debate that 
a discussion of nationalisation wiU not 
be within the scope of this Bill. Any
way, the matter has been raised, and 
that is why I had to deal with it.

The hon. acting Leader of the Com
munist Party said that this Bill is in 
the interests of the steel industry. It 
wants a lawyer to discriminate between 
the two sets of phrases. I am not a 
lawyer, and I have not got the ability 
to hair-split between words and to 
show what means what. My hon. 
friend is better equipped and he is 
entitled to do it. So far as I am con
cerned I feel that the wellbeing of the 
steel industry which I control as a part 
of the limb of the Government is a well
being for the interest of the p^ple.

Shri H. N. Mukerjee: It is the com- 
monsense interpretation, not the legal 
interpretation. You read the sentence.

Shri T. T. Krishnamachari: Com-
monsense is not the monopoly of those 
bnches.

shn H. N. Mukerjee: You read it.
Shri S. S, More: But you tiave lost it.
Shri T. T. Krishnamachari: May be. 

fiUr. I have lost it when I became a 
Minister, but I have not sold it or 
otherwise put it into the hands ot some
body ttousf^ads of miles away, I have 
sold it only to my people.

Shri Gadgil 
mortgaged.

(Poona Central): Not

Shri T. T. Krldiitamacharl: To
morrow, if I cease to be a Minister, I 
thfnk I can take it back, and the Chief 
Whip of my Party will give it back to 
.me, my conscience, my commonsense 
and my freedom to do what I like But 
In the meantime I can say I have sold 
it only to my people and not to some
body who is far away, not to some 
principle that was made public in̂  1849.

SUr. il. , Mukerjee: We do not
know to whom he is making a refer
ence by tliis insinuation, (interruption).
I do not like to disturb the temper of 
this House. If there are insinuations, 
we shall certainly reply in kind.

Mr. Deputy-Spcaker: Fortunately
today we are proceeding in very good 
humour. We must have a sense of 
humour, and I am sure all hon. Mem
bers have that in abundance. V'hen 
one gives, one must also take. An 
hon. Member from this side said 'You 
are consigning your commonsense to 
somebody else*, and the hon. Minister 
naturally says ‘I consigned it nearer 
at home*.

Shri T. T. Krishnamachari: I am
deeply grateful to you, Sir. But I can 
tell my friend the acting Leader of the 
Opposition that I do not want to 
wander so far away from my country 
as he is perhaps. There was a time 
when I probably drifted that way as 
he is doing now, but I found light 
earlier than he has done.

Shri H. N. Muk-rjee: You are a
vixser man.

Shri T. T. RrAshnamachari: That is 
neither here nor there.

So far as the question of lr>an or nid 
to this country is concerned, I main
tain that no matter where we borrow 
from, no matter who comes to this 
coimtry to negotiate a loan, the inde
pendence and sovereignty of this coun
try is preserved intact and when that 
is jeopardized I for one and my leader 
will not be here trying to run the Gov
ernment of this country. This frfeedom 
has been won at great cost, and nobody 
wants to go and barter it away for 
Just a mess of pottage. This argmment 
that we are going to America or some
where else for the purpose of what is  ̂
merely a mere matter of arranging for  ̂
some foreign exchange for the purpose 
of selling our soul, is good as a polHiral 
slogan, is good for word play on a 
fonmi. but it is not a fact, nevertheless. 
The question of the loan to this com
pany was raised, and I would say once 
again in all humility— Î am a great res- 
pe^r of Parliamentary traditions—that 
I do not wish by any sleight of hand 
?I ^  cheat ParUament ofits rights and commit it to give a loan 
to a firm, to an individual or a group of 
concerns, without its sanction.

Parliamentary sanction has to be 
obtained for any such action. In the 
eyes of the Opposition, it might mean
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sanction from the Opposition. I know 
that we will never get it We will not 
get anything trom him except that 
imall solace, that small assurance that 
my hon. IriencU Mr. Basu, gave to me 
that if I bring a particular Bill, 1 can 
get it passed in half an hour. Perhaps 
he might do it in that particular case, 
if he does not. change his mind, in the 
meantime. (Interruption) But generally 
parliamentary sanction does not mean 
the sanction of tl:^ Opposition. We 
know we will not get it. So we can
not give the assurance that we will in 
time obtain their consent to such a law. 
It is not possible. The fact remains if 
you are going to give a loan, the money 
should go into the Consolidated Fund 
and come out of it by means of appro
priation which my colleague, the 
Finance Minister must make known to 
Parliament and its consent must be 
obtained. We can do nothing without 
it. You can pour all y-iur wrath, all 
the molten steel that you can command 
ftpm out of jrour mouth on our devoted 
hends at the proper time. That time is 
not yet. This Bill is an innocuous one. 
As I said at the time of moving the 
Motion for consideration, it merSy 
seeks to implement the provisions of 
Sections 153, 153A and 153B of the 
Companies Act and nothing more. It is 
true we are in a hurry. The hon. the 
acting Leader of the Communist Paii^ 
has asked, ‘why this indecent hurry? 
Why should you have an Ordinance on 
the 29th of October? Why should your 
officials be allowed to leave on that day 
to the United States?’ Yes, Sir, it is 
all part of a scheme. There is no 
TOnspiracy about it, no desire to hide. 
P ^  ôn. gentlemen

1.1 Oallery will make everything 
pubhc. I say my hon. friend, the act
ing Leader of the Opposition quote from a newspaper......

Shri M. S. Gurupadaswamy: He is 
not acting Leader of the Opposition. He 
is only acting Leader of the Communist 
Party.

Shri T. T. Krishnamachari: I am 
sorry. I beg your pardon. I recognise 
that the element of goodwill that I have 
towards the acting Leader of the Com
munist Party is not shared by my hon. 
friend.

My friends up in the Gallery would 
provide everything which the acting 
Leader of the Communist Party could
use in his speech, and everything 
would be made public. Therefore, Sir, 
all that I can.........

Shri H. N. Mukerjee: May I ask the
Minister: if statements are made in 
the House on the basis of certain re
ported items in the Press, can they be 

"dismissed merely as quotations from 
scraps of papers or are they the ground 
for the Minister to say something 
tangible in reply about them?

Shri T. T. Krishnamachari: I must 
submit. Sir, that that is an embellish
ment of what I have said. I am not 
ĉapable of rising to those heights of 
decorating what I say with words 
which do not have the meaning that I 
have in mind.

Shri S. S. More: You do not know 
your capacity.

Shri T. T. Krishnamachari: 1 do 
not venture to suggest that my friend,
the acting Leader of the Communist 
Party is wrong. He is perfectly right 
in quoting from an̂ ’t scrap of paper, any
printed matter, any newspaper, any 
journal that gives any information to 
him about the activities of the Govern
ment. That is what he has to do and 
that is what we were doing in the 
past. I do not grudge the hon. Mem
ber that. Only I say that if we should 
do something wrong, that weaoon can 
well be placed in the hon. Member’s 
hands bv the newspapers and can be 
used very effectively against us.

I do not want to prolong this debate, 
even though I probably would like to 
speak a little more; because after all, 
the best form of flattery is imitation. 
I attempt to imitate the acting Leader 
of the Communist Party and so flatter 
him and feel that if I am not as good a 
speaker as he Is, I might become half 
as i;ood. But unfortunately, nature 
rebels aijd I am unable to speak. I do 
not think that any further explanation 
is needed on the part of Government. 
I therefore hope the House wHi pass 
this Bill.

Is;
Mr. Depnty-Speaker: The q.*estion

•That the Bill, as amended, be 
passed.’’

The motion was adopted.
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CONSTITUTION (SECOND 
AMENDMENT) BILL

The Minister of Law and Minority 
Affairs (Shri Biswas): I beg to move:

''That the Bill further to amend 
the Constitution of India, as re
ported by the Select Committee,
Ue taken into consideration.**
This Bill, as hon. Members know, 

had been referred to a very large and 
representative Select Committee and 
the matter was gone through very 
fully by the Select Committee. I do 
not thmk, therefore, if hon. Members 
have read the report of that Com
mittee, very much is called for from 
me in explanation of the amendment 
which the Select Committee have 
thought fit to recommend.

This Bill deals with Article 81 of 
the Constitution, not all the clauses 
of that article but only clause 81(1)
(b) which deals with the question as 
to the number of members to be allot
ted to each of the constituencies into 
which the different States of the Union 
are to be divided for the purpose of 
elections. The clause as it stands now 
runs in these terms:

‘Tor the purpose of̂  sub-clause 
(a), the States shall be divided, 
grouped or formed into teiritorial 
constituencies and the number of 
members to be allotted to each such 
constituency shall be so determin
ed as to ensure that there shall 
be not less than one member for 
every 750,000 of the population 
and not more than one member 
for every 500,000 of the popula
tion.**
In the form in which the Bill was 

introduced the amendment which was 
suggested was a change in the figures 
both as regards the upper and the 
lower limits of representation of po
pulation. Instead of 750,000 the ng- 
ure of 850,000 was suggested and in
stead of 500*000, 050,000 was suggest
ed. What the Select C:ommittee has 
done is to do away with the upper 
limit altogether. You will remember, 
Sir, that when this Bill was before 
the fl^use, it was argued that there 
was no necessity whatsoever for alters 
ing these figures. In other words, in 
spite of the fact that the last census, 
of 1951, showed an increase in the total 
population of the country, it was still 
possible to retain these upper uid 
lower limits as they were; it was pos
sible to have the constituencies deli
m ited,in such a way that each of them 
will keep within these limits. On the 
other hand, the Government view was 
that having regard to the increase in

population, the average would \Votk 
out at something like 750,000 per con
stituency, instead of 7J2 lakhs, as was 
actually the case during the last gene
ral elections. Now, if 7i lakhs was 
to be the average, it was obvious that 
there might be some constituencies in 
which the number would exceed the 
average.' In that would not
have done to retain the upper limit at 
7i lakhs. Even if there was one 
such constituency in which the upper 
limit was likely to be exceeded, you 
had to provide T tor a higher figure. 
From that point of view that was done. 
The argument, on the other hand, 
was that it may be possible to keep 
within the existing limits and so to 
form the constituencies. If, as I said 
on the last occasion, we were writing 
upon a clean slate, it should no doubt 
have been possible with the census 
figures of 1951 so to devise constitu
encies as to keep within these limits. 
However, Sir, the matter was consider- 

 ̂ ed very fully by the Select Committee 
: and a suggestion was made that the 
i purpose would be served if we did 
I away with the upper limit altogether. 

■' This would not only enable us to form 
the constituencies with due regard to 
the increase in population as disclosed 
at the last census, but it will avoid 
the necessity of periodical amend
ments of this subnclause. At every 
census the figures might have to be 
changed if we retain an upper limit. 
If we do away with the upper limit 
that necessity would no longer be 
there. From that point of view that 
was the only amendment which was 
made by the Select Committee. I sug
gest that the House may accept this 
without any further elucidation from 

I me.

Mr. Deputy-Speaker: Motion mov
ed:

“That the Bill further to amend 
the Constitution of India, as re
ported by the Select Committee, 

^be taken into consideration.**

Shri S. V. Ramaswamy (Salem): 
The Select Committee has taken this 
view that although the amendment 
proposed in the Bill will be sufficient 
to ^Ive the immediate difficulty, it is 
desirable to avoid the necessity of 
amending this Article periodically 
after every census. My respectful si?b- 
mission to this House is this, that the 
periodical revision of the strength of 
the constituencies cannot be avoided. 
If you kindly look into the constitu
tion of the U.S.A., you will find they 
started with 65 members. Now, the 
House of Representatives contains 
about 445 members. There w^ a pro
vision in the Constitution for the pe
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riodical revision of these constituen
cies after every census. You will be 
pleased lo see that other federal con
stitutions also have similar provisions 
lor the periodical revision. I do not 
see how this periodical revision can 
he avoided because population is 20
mg on increasing. In some places, 
there may be even decrease. In the 
câ e oi ^est Bengal, there has been 
an increase in population not neces
sarily due to biological reasons but 
by reasons of political ammosity or 
may be religious frenzy, ihe very in
troduction of the passiK)rt 
strucK terror into the hearts 
Hindus livmg in East Bengal 
lakhb and lakns of people have 
here. There has been a sudden 
rush of people mto West Bengal

Mr. Deputy>Speaker: N6w, I may
state immediately for the hon. Mem
ber s consideration that the original 
Bill contemplated to amend clause 
j ( D )  ot Article 81. The hon. Member 
may kindly recollect that there was 
an attempt to refer clause 1 of Article 

aisu LO the Select Committee for 
consideration, but the House did not 
accept it. That is, the House sent the 
Bill with five hundred as the maxi
mum number, and the constituenties 
alone to be delimited. Therefore, ary 
further ar^ment is out of place. The 
principle has been accepted that we 
ought not to increase the number 500. 
The question is that within this frame
work, whether it should be between
500.000 and 750,000 or 650,000 and
350.000 and so on and so forth, or 
whether the upper limit may be re
moved. Therefore, the hon. Member 
cannot go into the question once again 
as to whether 500 ought to be increased 
or not.

Shri S. V. Ramaswamy: I am ac
cepting that position. Sir. Now, what 
I am addressing the House upon is this, 
whether this periodical revision can be 
avoided.

Mr. Deputy-Speaker: For what pur
pose?

Shri S. V. Ramaswamy; It may be 
for the purpose of increasing the num
ber of seats in a particular State, or 
it may be for the lowering of the num
ber of seats in a particular State. For 
instance, there has been a sudden in
flux from East Bengal into West lien- 
gal. The latest census figures dibclos- 
ed that there has been an increase. I 
am reading......

Mr. Deputy-Speaker: This does not 
touch the States at all. This Bill re
fers only to the House of the People.

Shri S. V. Ramaswaniit: But it will 
affect the representation from th« 
States to the House of the People.

Mr. Deputy-Speaker: Within the
framework oi 500.

Shri S. V. Ramaswamy: There will 
be internal adjustments. What would 
be the minimum that should be pres
cribed?

Mr. Deputy-Speaker: There is no 
good referring to the fact that la the 
United States, they started with 65 
in the House of the Deputies or Re
presentatives, the Lower House, and 
they went on increasing to 445. This 
is not in order; it is out of place.

Shri S. V. Ramaswamy: I referred 
this only to this effect, namely that 
periodical representation is provided in 
other constitutions as well and it can
not be avoided. Within the maximum 
limit of 500, still periodical revision is 
necessary.

Mr. Deputy-Speaker: What is the
hon. Member driving at?

Shri S. V. Ramaswamy: What I am 
driving at is this. The Select C(Hn- 
mlttee has recommended that the up
per limit need not be there. What 
are the consequences that flow there
from, that is what I am driving at. 
Is the position tenable? Can we have 
only a lower limit and no upper limit? 
What will be the consequences of such 
a position? That is what 1 azn sub
mitting. Sir.

Shri Biswas: May I interrupt the
hon. Member and point out that the 
limiting factor is already provided for 
in sub-clause (c), where it states:

“The ratio between the number 
of members allotted to each terri
torial constituency and the popula
tion of that constituency as asoer̂  
tained at the last preceding cen
sus of which the relevant figures 
have been published shall, so far 
as practicable, be the same 
throughout the territory of India.”
That imposes the upper limit auto

matically.
Shri S. V. Ramaswamy: What is the 

ratio, is the point.
Shri Biswas; The ratio must be the 

same throughout the country.
Shri Gadgil (Poona Central): Popu

lation divided by !W0.
Shri S. V. Ramaswamy: Between

States inter se there will be alteration 
in the number of seats. That is what 
I am presently submitting to you, Sir.
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Mr. Oeputy-Speaker: What follows? 
Every link must be connected %ith 
every other link in the argument.

Shri S. V. Ramaswamy: I had mov
ed an amendment that 500 is not en
ough, Today, I have submitted an 
amendment that the upper limit should 
be fixed at 850.000. It is on that point 
that 1 am arguing.

Now. the recommendation of the Se
lect Committee is that the woiJs *not 
less than one member for every 750,000 
of the population’ shall be omitted. 
Now, if this is omitted, what haopens? 
In the original section, the words ‘not 
more than one pnember for every 
500,000’ alone will be left. According 
to the recommendation of the Select 
Committee, the minimum will be
500.000 and there will be no maximum 
fixed. My humble submission is that 
if this minimum is raised to 600,000, 
States with larger population ^ill get 
larger representation according to the 
population basis in the House of the 
People.

Take for instance. Part B States. 
According to the last delimirst ôn,
729.000 was taken to be the minimum
and it is upon that basis that the seats 
were allocated. Let me take Part C 
States. For instance, Bilaspur has 
got only 103.000. That gets a seat; 
Coorg 107.006......

Mr. Deputy-Speaker: They are Part 
C States. It is not on the basis of po
pulation; that is under Article 82.

Shri S. V. Ramaswamy: With regard 
to Part C States, the consequence will 
be this. You will see that on the basis 
of 7*2 lakhs there has been over-repre
sentation in some and under-represen
tation in regard to certain other States 
even in the.case of Part A States.

Mr. Depnty-Speaker: But that will
be rectified now.

Shri S. V. Ramaswamy: I am stat
ing this for the benefit of the Delimita
tion Commission, so that it may go on 
record.

Mr. Depnty-Speaker: There is an
other Bill relating to deUmitation. We 
shall go into that then.

Shri S. V. Ramaawansĝ  True, but 
what I am submitting wthat;-the mi
nimum is too low and it should te 
raised. The overall increase in the 
population of India is 12-5 per cent, 
but in certain States 'i<'is more and 
in certain others it Is less. For in
stance, it has been 14*4 per cent.........

Mr, Depaly-Speaker: Whatever \bm 
State percentage may be, the number 
of seats for a particular State would  ̂
not go down on that account The po> 
pulation of the whole of India divided  ̂
by 500 will be the guioing factor for 
calculating the number of seats for a 
particular State. In other words, the po
pulation of India divided by 500 will 
be the unit by which the population 
of a State should be divided to arrive 
at the number of seats that that Statê  
should get.

Shri N« Somalia (Coorg): The provi
sion in Article 81(c) makes the posi- 
tiorf clear. It says:

“The ratio between the num
ber of members allotted to each 
territorial constituency and the 
population of that constituency as 
ascertained at the last preceding 
census of which the relevant fig
ures have been published shaU, 
so far as practicable, be the same 
throughout the territory of India.*’

Shri S. V. Ramaswamy: What I am 
referring to is the internal arrange
ment between State and State.

Shri Biswas: My hon. friend is la
bouring under a misapprehension. 
seems to think that if the population iŝ  
less than 5 lakhs in a particular con-̂  
stituency, it will not get a single mem
ber even. Now, that is not so.

Shri S. V. Ramaswamy: May I go>
on. Sir? The position is that the over
all increase in the population has been: 
12'5 per cent. Take Madras State.

Mr. Depnty-Spemker: In regard to
what the hon. Minister said Jû t now, 
the hon. Member’s point seems to be 
that 5 lakhs should be increased to 6 
lakhs, so that if the population i$ less 
than 6 lakhs, that particular State 
should not get a seat.

Shri Biswas: States with less than S 
lakhs population will never get it.

Shri S. V. Ramaswamy: The average 
number of voters for a constituency 
has varied in Madras between ? lakhs 
21 thousand and 3 lakhs 73 thoufand 
orcoughly in terms of population it has 
varied between 6 lakhs 43 thousand 
and 7 lakhs 43 thousand. The popu
lation of Madras has inci eased by 
14-4 per cent, or roughly 1/7 on the 
basis of the 1951 census. Therefore, 
my point is that if we proportionately 
increase the total population strength 
of each constituency, it will vary be
tween 7 lakt̂ uB 35 thousand and 8 lakhs 
53 thousand. In the case of the deli
mitation that has taken place, there is
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a margin of 2*5 lakhs as between 5 
laka^ and 7-5 lakhs and if we want to 
maintain that margin, then in view 
of the fact that there has been an over
all increase of population I wjuld re
quest that the minimum be raised to 
6 lakhs and the maximum to 8 lakhs. 
I shall explain why 1 am insisting up
on the maximum being fixed at 8 
lakhs. I find from the report that they 
merely stale:

“At the same time, the Com
mittee wish to record that the up
per limit of one member for every
750,000 of population should not 

as tar as practicable, be exceed
ed.”

What is this pious wish? Unless a limit 
is lixed, how can the Delimitation 
Commission work it out in actual de
tail? Therefore, I submit that the limit 
of 7*5 lakhs should be increased to 8 lakhs.
[Pandit Thakur Das Bhargava in the 

Chair ]

Therefore, accepting the position 
that the number of seats is not going 
to be increased. I would suggest that
the mimmum should be raised from' 
5 lakhs to 6 lakhs and the maximum 
should be fixed at 8 lakhs instead of 7-5 lakhs.

Shri Gadffil: 1 very much welcome
the report of the Select Committee and 
the recommendation made therein. I 
think that the recommendation that 
has been made avoids the necessity 
of changing the Constitution every 
now and then as a result of an in
crease in population. Now, there are 
two ways in which, as has been sug
gested, the growth of population can 
be adjusted with the number of seats 
in the Central Legislature. One is 
what has been proposed in the Select 
Committee report, and the other is to 
increase the number of Members of 
the House of the People. So far as 
the public opinion that has been as
certained and circulated to most of 
the Members of this House is concern
ed, definitely the majority view is in 
favour of keeping the number of 500 
as it is, and I think that that is per
fectly right. It has been suggeĵ ted 
by no less a person than Mr. N. M. 
Josh!—a person for whom i have very 
great regard and with whom I have 
worked for a number of years—that 
the number should be increased pro
portionately. If we follow that prin
ciple. there will be no end to it. It 
has been suggested that because the 
House of Commons consists of 640 
Members there is no harm in increas
ing the number of 500 by another 100

or so. Now, I an> opposed to this sug-* 
gestion not only on the ĵ round of in
creased cost and i>erhaps lack of ac
commodation, but on theoretical 
groupds also. 1 should say tnat on de
mocratic grounds also I am opposed 
to any increase in the number of 
Members in the House of the People. 
In the first place, ours is a federai Con-r 
stitution and there are 23 Staie As« 
semblies for which more than 3,000 
people nave to be elected. So, it is 
not as if this career, or this opening, 
or this chance ot public service is res
tricted to about 500 people. That is 
not so. There are, as I paid, 23 State 
Assemblies where normally griev
ances can be ventilatea; all pro* 
grammes and projects intended for the 
progress of the people living in the res-r 

^eciive areas can be considered, dis
cussed and executed. In a federal 
Constitution, only those subjects which 
are of central and federal imoortancs 
can be discussed in the Central Par̂  
liament. I am therefore of the view 
that the restriction of the number to 
500 is on the whole good. Further if 
there are more than 500 Members—̂ 
let us say there are 550 or 600 Men>̂  
bers—then the proper type of atmô  
sphere which is conducive to a goo  ̂
debate will be lacking. In the tlrsi 
place, today our experience shows 
that many people do not get auy 
chance. They generally oon plain that 
although it is a democratic House, yet 
there is no fair opportunity to many 
of the people who are anxious to have 
it. If anything, this difficulty will in
crease if the number is raised to 600. 
Further, there is a psychological at
mosphere which is very uiucn oondiK 
Give to a quiet and dignified discussion 
of many an important o/otlem when 
there are very few Members. If there 
are 50 Members, it is reailv a delibe
ration; if there are 500. it is an end
less debate.

Therefore, we have to weigh the 
matter of quality also. It is not the 
number of speeches that counts, but 
the quality that counts. Therefore, if 
for a good speaker you give an hour 
it will be better than giving fifteen 
minutes to four speakers. So, from 
every point of view, whether of the 
quality, whether of the existence of 
proper democratic atmosphere or for 
a thorough and dispassionate consid^ 
ration of any important problem, I 
think this limit of 500 is the optimum 
in my humble opinion.

Now it has been suggested that if 
the maximum is increas^, or there is 
no limit on the number of the popu
lation for a particular constituency, the - 
contact for the member will be very 
difficult. Now, as I see, the populatfon
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increaseŝ  but the area ol tnis country 
rejitains the same. So what reaJly hap- 
jpexis IS that in 9 particular area where 
there were ai tne last census one lakh 
of people, there may be one Jakh and 
ten thousand in another ten years, if 
we assume the increase lo be ten per 
cent, li the increase is less it might 
be less. But the area remains the 

^ame. What are the media of contact? 
Public meetings, infoimal conferences, 
interviews, correspondence—these are 
the well known methods by which 
elected representatives try to keep 
.contact with their consuiuents. Now 
I want to know whether. far as put>- 
lie meetings are concerned, the raising 
of the limit of the maximum in any 
particular constituency is going to aft 
iect it: or even the second n̂ ethod of 
informal conferences, or for the mat

ter of that interviews as well? Per
haps there would be some mcrease in 
the correspondence—I do coi\.cede. But 
that is all to the good. I am not dis- 
]paraging anybody, but there are very 
few members of any elected legislature 

-who take to their duties so conscien- 
'tiously and who care to reply every 
enquiry that they receive, or look to 

-every grievance that ma> be submit
ted by any of their constituencies. I 
am, therefore, of the view that the line 
ôf criticism adopted by Shrimati Renu 
Chakravartty is not correct.

On the other hand the constituen
cies today are much less !n extent. In 
1034 when I was first elected to the 
Central Assembly I had *0 visit seven 

irevenue districts, East and West Khan- 
desh, Nagar, Nasik, Sholapur and Sa- 
tara—extending from the south bank 
of Narbada to the north bank of 
Krishna, practically one third length 
-of this great continent. The voters in 
these seven districts were about a 

lakh, but the area was so big that it 
was not possible within the short space 
of two or three months orior to the 
election, which is the most important 
period, to visit all the places. Now 
at the last General Elections my con
stituency was partly urban and part
ly rural. The City of Poona had four 
State constituencies. Altogether, it 
was possible for me to cover the most 
Impbrtant places in vnfv constituency 
within forty-eight hourj and that I 
did. My hon. friend Mr. More must 
have had the same experience. Com
paring the position that obtained be
fore we adopted our Constitution, 
what is the position today? The areas 
of the constituencies are so small and . 
that of urban constituencies smaller 
still that it is very eaŝ r to reach all 

important places withm it in a 
short sp?Tce of time. It is Impossible 
for a representative to meet every 

'Sinfî e voter in his constltneticy. It is

an ideal which in no democracy has 
ever been achieved. If we take the 
whole thing in a proper sense, if we 
take a commonaense v i^ , I think if 
we meet the important people in any 
constituency that is quite enough. If 
we meet important inrtitutions in the 
constituency that is qvute enough. If 
we occasionally address public meet
ings where your opponent does not 
create trouble it is all lo the good. 
So, an increase in the number, dees 
not necessarily mean an increase in 
the area. Therefore, o)l that argu
ment about keeping contact, in my 
humble opinion is not correct.

Now, so far as the minimum is con
cerned, I think we cannot change it. 
If the family planning which is in the 
air succeeds, then after two hundred 
years, possibly we will have an oppor
tunity of changing ti-.e minimum. 
Otherwise the minimum laid di \vn is 
quite just and fair. Now, going 
through the views exoi'essed, I find 
that most of the State Governments 
and most of the Congress Committees 
are in favour of keeping the number 
of 500 intact and increasing the mini
mum and maximum. Only the Gov
ernment of Orissa and son.e olllcers 
of Madhya Pradesh are aî ainst it. But 
their line of argument, into which I 
need not go now, is not very correct. 
So the recommendation of the Select 
Committee as it is is really good and 
should be acceptable. There is no l‘ig 
principle involved in thif at all. Tlie 
course adopted is this. The population 
of each State is determined. Taking 
the number ‘x* as the population of the 
country, it is divided by 500. The po
pulation of each State ?s known and 
according to their population the 
number of seats will be allctted to 
them. Within the State the same 
number will hold good, so that there 
will not be any gerrymandering of the 
constituencies, with a view to giving 
advantage to this party over the other 
party. Let us therefore accept a prin
ciple which is practical in working and 
at the same time which is equitable. 
I. therefore, submit that this House 
will be perfectly justified in a.?cepting 
this principle which wili avoid the ne
cessity of every now and then chang
ing the Constitution on account of the 
increase in population, which I do not 
think will ever be put a stop to know
ing the things as I do, at the present 
moment.

Shr! B. G. Das (Ganjam South): I
consider that this amending Bill is a 
retrograde step. It is an encroach
ment upon the franchise rights of the 
people. I would like to explain why 
I consider it to be so.

We all know that democracy ought 
to a government of the people by 
the people for the people. But all the
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people catinot be brought into one 
common place for legislative purposes. 
That is why we have government 
by representation—we have got parlia
ments where representatives of the 
people gather. This Bill seeks to cur
tail the representation of the pe<)p]e. 
A peoples* representative in order to 
discharge his duties properly, effec
tively, has to keep in constant 9nd 
close touch with the electorate, with 
his constituents. How caa he keep in 
close touch with his '\):istituents? He 
has to move with the people, answer 
their letters, feel the throb in their 
hearts, know their hopes and aspira
tions, and realise now they want 
things to take shape. So aiso, the re
presentative as the leader of the peo
ple must try to reach tlie people, edu
cate them and mould their opinion. In 
oraer lo fulfil these duties and obli
gations a representative must have a 
small constituency. Wc know that in 
a large constituency, it is net possible 
for any person to be in close to.ich 
with people, to educate them, to un
derstand them and mould their opi
nion. In such a rase wnat happens 
is that the representaiive loses touch 
with the people and consequenrly his 
actions are not in tune with the hopes 
and aspirations of the people. This is 
the tragedy of the modem bourgeois 
parliamentary democracy.
4 P .M .

Here the amending Bill puts a ban 
on the functions of the represenr;ati/e 
in a way which should noi he defir
ed by this House. I wtiuld like to 
illustrate my point a little further. 
Now 5 lakh to 7J lakh people can 
send one representative to this House. 
It is too unwieldy. Atid we all know 
that it has become very dilticult for 
us to keep in touch with our constitu
ents. People do not understand us. If 
we try-to move and work with the 
people we are not able to discharge 
our duties in Parliament properly. So, 
if we want to keep in touch with the 
people and at the same time disrhaige 
our responsibilities to P?3rli:iment pro
perly, our constituencies should have 
to be very small so tha: we can keep 
in close touch with our consiitvents. 
But here, in the name of sacrosanctlty 
of the number five h irdred for Par
liament, we are going to enlarge the 
constituencies. That is very danger
ous. I see a dangerous symptom here. 
The hon. Member who preceded me 
tried to explain that this amending 
Bill has been introduced with the sole 
purpose of increasing fMciency in par
liamentary work. I am sorry I c ^  
not accent his contention. He has fail
ed to impress me. He wants to say 
that if the number is small, people c&n 
put their heads together and can effec

tively discharge their duties. If that 
contention is right, then just ten or 
fllteeii persons in a Cabinet can dis
charge their duties much better thaa 
in a Pariiament with so many Mem
bers. But what happens? The people 
who come and discuss and debate here 
must be the representatives of the peo
ple. must know the people, must know

• the desires of the people, must know 
the problems of the people. How can 
they know the problems of the peo
ple, the hopes and aspirations of the 
people, the needs and desires of the 
people if the constituency is very 
large? That is why the constituen
cies should be as small as possible. 
But here that has not been done.

Another danger I see is this. Those 
people who decry the suggestion lor 
raising the number of seats in Par
liament are, I am afraid, thinking in 
terms of big money. It is possible for 
a man with a large a<aount of money 
to contest elections in i lartre constj- 
tuency. It is also possible for a votary 
of big money to deiuie people, tak#̂  
recourse to modern devices of propa
ganda, organise big meetings and ral
lies. But he will not move and work̂  
in close touch with the people, in 
which case he will be entploying dubi
ous methods of deluding public opi
nion and misguiding the public. That 
is possible. That is why my hon. de
puty leader, Shrimati Renu Chakra- 
vartty gave a minute of dissent. It was 
described by some as not at all in de
fence of demociacy. When she was 
justifying her stand in a minute of dis
sent in defence of democracy, some pa
pers commented' that she waOs not de
fending democracy at all. But they 
forgot what democracy is. Democracy 
to be defended must be understood pro
perly. Democracy must be taken into 
account. Democracy cannot be undei> 
stood without the people. Ours is a 
House of the People. How many peo
ple does each Member represent? If a 
Member represents more people than he 
has the capacity to represent, then his 
representative capacity—the quality of 
his representative capacity—declines, 
changes. That is our contention. De
mocracy changes in ouality when the 
quantity changes. When a large num
ber of people are represented by a sin
gle person, that person cannot call him
self a true representative of the people. 
That 19 the tragedy of it. Suppose ttie 
five hundred Members who now consti
tute this House are re-elected by one 
single constituency of the whole of 
India, can they call themselves the true 
reoresentatives of India? Those people 
who cast their votes in fa'̂ ôur of th» 
five hundred Members wiP not unde»-* 
stand them, will not know who t h e v
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are, wliat th«T gtwd lor, what kind of 
people they are, what integrity they 
have, whether they cau wotml lor them 
and repreiint thi^ aspirations. That 
is a fact. That is why we should see 
that the people of India must be able 
to choose their representatives. They 
will xkA, be able to do so, they cannot 
send their representatives if they are 
asked to choose in a very large consti
tuency. If th^ are asked to choose in . 
a large constituency they will not have 
the scope of knowing the representative 
whonn ^ey are going to send. That is 
yne tador which our friends forget.

Another questioa is: why should
^e consider this number 6ve hundred 
as sacrosanct? Jn the British Parlia- 
4nent in the House of Commons they 
have 640 Members. Britain is a very 
amalJ country compared to India. You 
ough; to know also that in Britain 
p^Iia tentaiy democracy has a tradi
tion. has a long past. There 75,000 
people s-̂ nd or>« ret>resentative. But 
here in India we want to raise the 
maximum to 8 or 9 lakhs. There is 
no limit to the maximum. It is a 
pity that while in llnieland, where 
there is a tradition of democracy, we 
find that 75,000 persons are entitled 
to send one representative to Parlia
ment.:....

Shri Eannaa (North Bengal—Re
served—Sch. Castes): We have the
State Legislatures.

An Hon. Member: And municipali
ties.

C. Das: They have also got 
Iheir rr.unidpalities and County Coun- 
;lls. That is a different thing. Our 
nunicipalftfes are different in nature. 

My friend should understand that their 
munici’Dalities have legislative power. 
They havf? more functions than our 
mun’cipalities in India. If 3̂ u exa
mine it with other countries you see 
how the representative capadty, the 
representative power, the franchise of 
the people has l>een curtailed by the 
Constitution of Ind!a. Even under 
the Con̂ Hitution 7) lakhs of people 
are asked to send one representative. 
That Is. the people’s right to repre
sent has been curtailed, diluted, toned 
6own *or waterjed down by the tii- 
largement of constituencies.

I am glad the province to which I 
belong, namely Orissa, has also sup
ported my contention. I would Ulue 
to read out a portion of what Ihe 
Orissa Government say :

‘"There cannot be the least doubt
that the amendment as proposed*
affects rights recognised in article

BIU) (b) as substanUve righto. To 
increase the overall limit of ftva 
hundred in article 81(1) (a)» as a 
result of the increase in pc^p^* 
Uon, wiU be nothing iiore than 
furtherance of these ri^ts and w in not prejudicially affect ^e 
other rights recognised under the 
Constitution.^

T v e t ^  labour leader Mr. N. M. 
Joshi is also of the opinion that we 
s ^ d  increase the number of Mem- 
bqps in Parliament and not try to en
large the constituencies. He says, ‘*At 
present the majority of . the electorate 

but are uneducatM 
or illiterate. They are not also well 
organised into political parties. This 
.state of things is disadvantafemis 
from the point of view of promotion 

democracy. The Govermnent, 
therefore, should not have attempted 
readjustment by increasing the num
ber of persons in each constituency to 
be entitled to one seat and thus en
hance the already unwieldy cliaracter 
ot the constituencies. The present 
maximum numoer of Ave hundred 
seats ftxed by the Constitution for the 
House of the People is not small, hut 
considering the total population of the 
coimtry, the number of 500 would easi
ly bear a substantial increase.*’ And 
he also pointeo out that in the Bntish 
House of Commons they have 640. 
India is a large country and the num
ber can be increased. And also about 
the efUciency he has said that effi
ciency can increase not by making 
more speeches but by the quality of 
speecdes delivered. And quality of 
speecnes will improve if we have got 
living touch with the people. We 
should understand their problems, 
then alone the quality of speech will 
improve. If we have a large number 
of Members as we have today and if 
we have no touch with the people, 
speeches will fall flat on the people. 
Without touch with the people it will 
be an unrealistic approach rnd we will 
not be able to solve the oroblenis of 
the people and Parliament will func
tion against democracy. And one may 
ask how many times should we in
crease the number of Members in Par
liament. He gives the answer, “After 
20 or 30 years the general electorate 
will become educated and better or
ganised.’’ Supposing people are edur 
catei, people are politically advanced, 
then in a larger constituency people 
can send one representative iinder- 
stfinfiin̂  his merits. But In the pre
sent state of India, when most of the 
peoole are illiterate, uneducate<i, when 
political isiarties have not struck deep 
roots in the people, it is difficult for 
people to pick and choose and send 
their proper representatives. So, en
largement of these constituencies will
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only help those people who have got 
vested interests, who can bamboozle 
the public mind; such people alone 
thrive by this amendment, not others.

I was surprised when I heard the 
hon. Member, Mr. Gadgil, was advo- 

»eating this home planning in connec
tion with this Bill. That is the atti
tude towards people. They preach 

'Birth Control, because they want the 
*̂ Indian hordes”, as the Americans call 
us. decrease. The Americans are ad
vocating decrease of our population* ’ 
through Birth Control, famine, pesti- 

:ienpe and strifes. The detestable 
Malthusian theory is influencing my 
friends, opposite.

Mr. ChalmuiB: Family planning
is hardly relevant here.

Shri B. C. Das: He mentioned it.
Mr. Chairman: What he mentioned 

was that after 200 years, it may be 
possible that the number of voters may 
he less than 50,000.

Shri Biswas: We are planning for
the House of the People at present.

Sardar Ilukam Singh (Kapurthala- 
Bhatinda): Only there should be one 
marriage, the old people should not 
marry again.

Shri B. C. Das: Wp shou î thmk
that every man is potentially great, 
every man can rise to his fuTl stature 
and can help progress. We think In
dian humanity ought to increase and 
enri( h the land. Those who detest the 
•common people advocate birth control. 
They sav that population Is the rause 
of our poverty. That is their theory. 
That is why I say that the anti-demo
cratic attitude of our friends, opposite, 
is re??ponsible for sponsoring this 
amendment. They should not have 
Ijrought in this amendment but should 
have amended the first clause in the 
same Article and should have increas
ed the number of seats in Parliament. 
Instead of doing that they have tried 
to curtail the franchise of the people 
and it is dangerous. I sound a note 
of warning to this House that if this 
House wants to function as a true re
presentative of Indian humanity, it 
should so conduct Itself, ;t should also 
80 enlarge the franchise of the people 
that those who come to this House 
will be the real, true representatives 
«of thf? peoole who function here as the 
Champions' and leaders of the people 
of Indfa

Sbr! Achathan (Crangannur): This 
is the first amendment Bill in this 
HcAise after the Constitution has

come into force by which legislation 
afiecting our Constitution is intro

duced* and I must thank the Select 
Committee for having become wiser 
when they recommended tbat it may 
be passed as now amended. My hon. 
friend on the Opposition side was 
vehemently arguing that unless re
presentation in this House is more 
than the present 500 or 1000, you can
not have actual representation of the 
people. I cannot understand it. If 
he ar^es in that light, what will be

* the minimum number? Is it 5,000,
50,000 or 75,000? I do not know. 
Moreover I thinl: they are in the
habit of thinking that Members of 
this Legislature alone are competent 
to guide the destinies of this coun
try. I do not know in what way it 
is correct. There are State Legis
latures. there are panchayats, there 
are District Boards. moreover our 
common man is as intelligent I may 
say as many of our hon. Members 
who are in this Hou^. So, there 
need not be any apprehension that 
our common man in India does not 
know how to approach the Govern
ment, how to guide the policy of the 
Government, etc. If we aite gO ^  
to act upon the point of increasing 
this number of 500, we are really 
embarking upon a very undesirable 
proposition. As it is. it appears to 
my mind that the Select Committee 
has done a very wise thing and after 
every ten or fifteen years we need 
not have the trouble of discussing 
the matter here and stating that the 
number must be either increased or 
decreased. •

My friend Sree Dag argued that 
unless proper ŝtandards are maiinN 
tained. the country’s demands cIok 
not be met. I think the Central 
Legislature’s task is not to go into de
tails, minute details of the needs and 
wishes or requirements of the coun
try. There are competent men in the 
State Legislatures. There are Com
mittees there where they will dis- 
r̂ iss all matters. Even here if these 
500 Members are asked to discuss all 
the 365 days, they must be here. As 
Mr. Gadgil has pointed out, if a 
Member is not  ̂given a chance to 
speak even now during the second 
session of the Parliament, it is due 
to the reason that the numSer of 
Members is large. Unless we do 
effective work not only by ourselves 
alone but by the representatives of 
the people in the State Legislatures, 
Committees. Panchayats, District 
Boards, and I ihean through party 
organisations also, our democratic 
system cannot be developed. That is 
tho experience throughout the world. 
Even in England it is so. They have
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more than 600 members in the House 
of Commons. It is a country where* 
this system was in progress for cen
turies. They even sit during the 
night for discussions. So. unless we 
determine the maximum as 500 in 
numbcsr and see that this maximum 
lunit of population for each seat is 
removed troxn this article, there 
would be ever the necessity of dis
cussing this matter after every 
census and oolitical parties may try 
to make capital out of it. So I 
congratulate the Select Committee in 
removing this maximum limit of 
population in this article.

I was not able to understand when 
my hon. friend, Mr. Ramaswamy who 
has got some standing at the bar, 
said that we must see that this mthi- 
mum is raised, and C States may not 
have more representation. The exi
gencies at that time brought those 
Part C States into existence. That 
cannot be a ground to say that these 
States must continue. They must be 
economic units. That is no reason 
for saying that the minimum must be 
raised from 5 lakhs to 6 lakhs and 
the maximum must be fixed some
where at 8 lakhs or 8J lakhs. There
fore, I congratulate the Select Com- 
mitt?  ̂ which consisted of our experi
enced Law Minister and our experi
enced Deputy-Speaker. They have 
done well in arriving at this conclu
sion and setting at rest at least this 
question for some 10 years. By this 
proposal, you will be ensuring that 
only the true representatives of the 
people, who are in the political field, 
who know the people and who know 
the conditions will be returned to this 
sovereign House.

Sardar Hokam Singh: I am sorry 
1 cannot support this Amending Bill.

Shri S. S. More: Why should you 
be sorry?

Sardar Hukam Singh: Because real
ly I would have liked to support; 
therefore. I am sorry.

My reasons are different from those 
which have been given by my hon, 
friends who have already spoken. 
We are committed, as was observed 
by our Deputy-Speaker, so far as the 
principle is concerned, that we will 
keep the number 500 intact and we 
cannot increase it. Even then, we 
can see whether, without having re
course/to the amendment of the Con
stitution, we can haye the same ob
jective achieved by other methods. I 
think that the Constitution that we 
have passed, we should Consider as 
sacrosanct. I do not say that when

we feel that tiiere are certain hwrd- 
les in the way of achieving our objec
tives which we have in our view, w  
should hesitate to bring in certain 
amendments that we desire, • or jje  
necessary, for the progress of the 
country. But, when the same hwd- 
les can be crossed over by other 
methods, then, we should pause and 
think whether that would not be the 
better course of achieving the same 
obiecUve, without having to nmend 
the Constitution.

The present position iS; that even 
the report of the Select Committee 
says:

“Although theoretically it may 
be possible to readjust the re
presentation of the constituencies 
within these limits, the Commit
tee consider that practical ad
ministrative ditficulties will stand 
in the way of such seadjust- 
ment.”
So far as I can think out, these 

practical administrative difficulties 
would be, perhaps, somewhere; we 
might have to break up the boun
daries of tehsils or the boundaries of 
districts for achieving this object. If 
We look at the constituencies that we 
have already delimited mere are 
quite a number of them where these 
limits or boundaries have been broken 
up. It would not be a new thing. 
The hon. Minister, when he spoke, 
said that .if we had a clean slate, it 
was possible to .achieve that. But 
when we are going to delimit the 
constituencies, if we have not got a 
clean slate, if we cannot formulate 
districts, tehsils and thanas anew, at 
least we can make these consti
tuencies afres'i pnd even if certain 
limits or boundaries are to be broken 
up, there will be no practical diffi
culties. That could easily be done.

Even making that report, they re
commend:

“At -the same time, the Com- 
miitep wish to record that the 
upper limit of one member for 
every 750,000 of population 
should not, as far as practicable, 
be exceeded."

And even when it is possible to rê  
adjust all this within the present 
framework, it has been argued that 
with the increase in population, next 
time, perhaps, it may not be possible 
and then We mi^ht ieel the necessity 
of either amending the Constitution 
or taking some other course. If the 
present difficulties can be crossed
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over, why should we worry to amend 
the Constitution just at present and 
place an obstacle for future Parlia
ment. Perhaps they may ^Ink in 
a different way. They may not con
sider that this is the best course. 
Why should we limit their discretion 
Just at present? If the difficulties 
that are experienced now can be re
solved in an easier way, we should 
try to do that. So far as I can make 
out, these are the only administra
tive difficulties and therefore we 
should not hesitate to solve them in 
that method.

It has been argued here by my
hon. friend Mr. Gadgil, who, unfor
tunately, is not here now, that we get 
very rare opportunities in a House of 
500 just at present and if we increase 
the number, there would perhaps be 
rarer opportunities to speak. This is 
all right. But, for the present, we 
are not advocating that. Even then, 
there is another side. He has only 
looked at the chances that we get in
side the House to speak and put 
forward our point of view. But the 
other side also is not less important: 
the contacts that we have to keep 
with the electorate. He referred in 
a very light mood that we have to 
hold conferences, and that we have 
to carry on correspondence with our 
electors. He was of the opinion that 
very few of us are able just at pre
sent to reply to all the correspon
dence that we get and communicate 
with the electors, who care to write 
to us. But, that should not be any 
reason; because we fail in our duty 
just at present, that cannot be the 
cause for saying, let us ignore it al
together. That is also a part of our 
duty and we have to attend to that. 
If some of us have neglected that 
duty, we should rather make it up. 
And, the counsel that should come 
from an elderly statesman like 
Mr. Gadgil is that we should pay 
greater attention to this side of the 
work also. The duty that we think is 
enjoined on us and that which we 
think is proper should be the guiding 
principle and not the breaking of it. 
The principle is not that we should 
not care for that because. already we 
are not corresponding with the elec
tors very much. Then, about the 
conferences he said that it is not 
necessary that the area would be in
creased with the increase in the num
ber of electors, and that there would be 
same number of conferences. When 
the number is increased, certainly, 
there would be a demand for a 
greater number of conferences and 
the Member will have to go round 
and meet these people whose number 
has increased.
354—P.8 .D.

Already, if I were to relate the 
dimensions or the area of the consti
tuency which I represent, it consisted 
of three districts. It was more t^M 
200 miles long and naturally had tEe 
maximum number of electors that 
was permitted under the law. _As 
was apparent from the figures that 
were ^ven the other day, if the num
ber of representatives in P.EP.S.U. 
is to remain the same—that is only 
by way of illustration—then, certain
ly, the area shall increase. In cer
tain cases, the area must increase, 
and when the area increases, it be
comes so unmanageable and unwieldy 
that it becomes very difficult for the 
Member to go round and meet the 
people even once in five years. 
Therefore, we should take care to see 
that we do not make these consti
tuencies so unwieldy and so un
manageable that we might lose con
tact with them. It is >no ground to 
say that because already we are not 
keeping in close touch that side is to 
be neglected.

The reasons that Mrs. Renu 
Chakravartty has given appeared to 
me to be sound ones, and if, for the 
present, there is no difficulty at all 
and the adjustment can be made 
within the framework of the .maxi
mum number that we have got, we 
should not hesitate to adopt that 
method.

With these few words, I oppose the 
Bill and consider that there is no 
necessity at least for the present for 
this Parliament to enact such an 
amending law.

18MM S  J 0D B1C S
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ĵibiip ^ ^ ^ ^Utk 1*^ *>> klfc
I ib iwi> itetij ^

Ihdiih % kte kfi ||t Hk ig»
I y>iip ttiMiiĥtt ^ ^ ^ k
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^ f îvnr w w f 
*w w  flirt w nr #  *1̂  w  ftp
fflr 1W1T ^  fnpr ^  ^irHt i
ivinivm rW hiitiAv4% '

^ ^  T f̂F V^l I ^9^
f«!^ ifrtrPF 

w iT s ^  to tmrTci^ <tv^*nisiT 
w  f*rw ^  I TO flpw 

f ’ff ^t¥ TT apniTT wiini *nir I

?nwR fTT|̂  # ^  ftr Jm afr 
^ 5ft»I l̂ *»f W ^ I ^  V̂ cfT 

j  f¥ ^  *f̂  *TT aftr ^  
fwim I ^  apR 3m ^  af^wi w f 
*n«i% ^ I TO ^  ^ «i*^« 3̂  ^  
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%* f^tl % 9|̂ X̂
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jftv 5T fJffftr ^  arrnft 
f  «

vn fT  jiw  Rn : fiPTSft ^
%ST f  I #  I

tft* VI*V ftlf :
^vlrwrT#! at^TO%^apiT 

^  TO fT ^*fnw IT
^  HW # Wf ifH ?tt t TO
fnc 4t «jr ^o anvMf <TTti
fft f tR  w  ww ¥ t  f ts ^  ^1 
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^  TO ^  «>ft?r P̂Rlt ^  I »t  ^
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wtwf JTO Rn 
5jwrr t| t  *

^WT ITfir

Mr. Chalruaa: The hoa Member 
1̂  taken too long. I tUnk be ij 
repeating bis arguments. Tbe Bill 
must be put througb before S o’dock.

Rn : 4* ift 115 1TH9T 
jj % *15 5̂̂  ft  ^  fT Wi« Ilf 
TOff WIW f J T W  ?ft JIf  ̂
aik t  ?ft wm W >fV 5 aftr ^  
fî jRT t aftr ^  int f»T ^  i, 
K̂ >1? ( election )

f»T ws anw aftr w:? r̂ra' wrt
arreftpff % VTRIT *T?T, anr 5ft anr?*ft
•pf^niPp irft i»ft5T ^  5>rlr?^T 
sT ^ fi TO % in^ # ?T ^

3At 5TTO arfiRTTTT
I  ftf ^  5̂ r ^  ^ %f«<wT r̂

Mr. Chaiimaa: The bon. Minister bas 
to reply and the Bill has to be putthmngh

ifto IĈvAt RH  ̂ f̂PTCf
^ TO ir «n^ ^  fR»T VT# fTWT 5 I

Shri N. B. Cbow«hU7 (Gbatal): On 
a point of order, Sir. I see imder 
artide 368 of tbe Constitution, in order 
to amend tbe Constitution, it is neces
sary to bave a two-tbirds majority of 
tbe Members present and voting and 
also a majorl^ of tbe total member
ship. So bow can tbis be paasel 
now? (Interruption).

Mr. Chidnnaa: Tbat time bas not 
arrived. Tbe Act can be passed by 
tbe majority as given in tbe Consti- 
tuttm. But tids is not tbe time yet.

Rflf : ?nft ?WT,
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?ft TFT ^
^  »R THf M  W ^

^  aim I  I

Shri Pataskar (Jalgaon): The hon. 
Minister has not moved for the Bill 
being passad.

Mr. Caialrauui: Yes.
Sardar Hakam Slagli: I might re

mind Gevernment that last time when 
we took up am»dment of the Consti
tution, at every stage that majority 
was adhered to. I do not know whe
ther that is going to be the case this 
time.

n e  lUbiister of Agftealtiire (Dr. 
P. S. Deslimiikh): There need not be 
that majority when every speech is 
delivered in the House.

Shri Biswas: Was that foUowed, that 
at every stage there must be th?it 
majority?

Sardar Hnkaoi Singh: 'Stage’ only 
means the consideration, stage and 
second and third reading. I thought 
that was the ordinary connotation of 
the term ‘stage* and not the stage of 
the speech of every Member.

Skri Feroze Gandhi (Pratapgarh 
Distt.—West cum Rac Bareli Distt.— 
East): There are still more than two- 
thirds.

Shri S. S. More (Sholapur); You 
carry on.

STTT ^ Pp ^ ^
^  TSr «TT, 5f> JTTT JTf t  fip
w ^

(Consolidation o f Holdings)
>PT Pp*IT I

«pr t
ftSSft ^

( outlet ) f  % 
^  *rr ^  

t  aftr v f irr?J t  ?fR?Tr
<T??rr t  I *Tff 4  TT *̂rnpfr ?ft

VT amrr g aftr ^
OT % Vtf arf̂ OTTT 
jw  ^  ^
«nr, 3ftr ^  wRsv ft? ^  ^
3If WfW ftajT ftj ^

’ ITT f^T*r ^
(C w iIto ) % ̂  f  53ST % ^8 ftf<T<gT 

^  « n r ^  RSisefhr 
(Diiect Representative 

House) ^  am
( Indirect ) ^  5rt 

5FR? 5JWf % aftr
arnFTpft artr v*t
afRfT I ^  *I!PT anPC *IT
^oo lt*4r'< ^  rft 5IPK ftw r
ift ?rorr i #• anr wto'
$1̂
^  '^ n ^ g  ftr ^

^  TFT % pr % ^  «rrr
*?PT W  f ,  eft ̂  ̂  ^RT

5?^ >stf *̂T f̂JFT
^  *1̂  5  I ^41  ̂

f  ftf sTRTT sTwiT *rr «rte# 
^  arar? amr f
?ft ^  ^  % 3?1T
arrar t. apR f*r

v t f  >TTT >r^
% iftnr I w fftr fm rr ^  qv
*n&«T ^  f  aftr arnisiR?  ̂ ft? 
^  % STT artr ajfinf tt ¥ tt 
!T ^  I afk 3ft ^1^ ^  ir f ^  

>nwi
taftT^##T^?ft^ft7 fWT 
^  93rft^ ftrr f*RT ipnTT THT
^  f  I 4' aftr arPn» »r >W5 

aRsft wi?r ^  9*nvr j  i
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Shri AlMcmr (North SaUra): The 
Opposition has criticised this Bill od  
the ground that it is not democratic 
on our part to represent a very large 
number of the population. I beg to 
submit that the quality of democracy 
is not to be det^mined by the num
ber of persons a member represents, 
but by the way in which he repre
sents them and also by the powers 
that are vested in the legi^ature 
where the members are Bent by way 
of representation. fau: as the
latter question is concerned, this 
House is sovereign and supreme and 
all the powers are vested In it, and 
those who form this House, almost 
the whole of them, are represented by 
direct representation; except for a 
few Members of some commvmity, 
Anglo-Indians and the like—very 
very few—all the rest are elected by 
direct representation. And, therefore, 
our institution is democratic to the 
core.

Now the othep question, as to the 
way in which the members are re
presented, is more important than 
the mere number which is sent to 
this House. When a member \fi sent 
to a legislature bv direct representa
tion, by every voter voting for him 
directly without any intervention or 
indirect representation, that is the 
best type of democracy, and that 
particular type of democracy we have 
as a matter of fact established by 
our Constitution in this country. So 
the quality of our democracy is the 
highest and best possible one. Now 
the question as to how many persons 
vote a particular member is not of so 
much great significance. If at all, as 
a matter of fact, one wants to see 
that the person who represents should 
have a direct touch and should be 
more and more in contact with the 
people who send him there and that 
it should be a very sizeable consti
tuency, if that particular idea is to 
be effective, then it is not by saying 
that only 7i lakhs should send a 
particular member and that if that 
figure is increased, say, by about

50,000 or so then the quality of our 
representation suffers.

Shri B. C. Das: We dispute that also. 
5F. M.

Shri Allekar: If at alL as a matter 
of fact, the remedy is to be had, then 
possibly we shall have to limit the 
constituency to one-half or one-third 
its present size. Then alone we can 
say that some effective weight has 
been given to that. In that case. 
Sir, the position would be that this 
House would consist—if we reduce the 
size of the constituency to one-half 
or one-third—of 1000 or 1500 Mem
bers. We can just imagine what 
would be the position of a House 
which is constituted of such a large 
number of Members. So far as re
presentation in this country is con
cerned, the people are represented by 
about 4,000 members from the diffe
rent parts of the country in the State 
Assemblies or in th^ Parliament. 
So. it is not like England that only 
615 members are representing the 
whole country. As a matter of fact, 
our country is divided into various 
States; there also there is direct re
presentation and certain powers have 
been conferred on the States. There 
the whole administration is being 
carried on by discussion, by their 
advice, by their voting, by the will of 
the representatives that are there. 
So far as this House is concerned, we 
are coming here for the purposes of 
the Central subjects that have been 
reserved for this House. So far as 
those subjects are concerned, we are 
taking a whole and comprehensive 
view of the country’s interests at 
large. We have to look at these from 
a different point of view.

Shri V. P. Nayar ((^lirayinkil): 
Time is up. Sir.

Shri AHebu*: I would require
some fifteen minutes. Sir.

The House then adjourned till a 
Quarter to Eleven of the Clock on 
Wednesday, the 10th December, 1952.




